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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

NEW DELHI 

Appeal No. 81 of 2025 

(IA No. 833 of 2025) 

Sunshine Dyeing Private Limited 

meses Appellant 

V/s 

Punjab Pollution Control Board & Ors. 

A eer Respondent(s) 

Short Reply by way of affidavit of Rantej Sharma, Environmental 

Engineer, Regional Office-1, Punjab Pollution Control Board Ludhiana on behalf of 

Respendent No. 1, Punjab Pollution Control Board, Punjab in compliance to order 

dated 24.12.2025. 

I, the above-named deponent, do hereby solemnly affirm and state 

as under: 

Respectfully showeth 

1) That the deponent namely Er. Rantej Sharma is working as Environmental 

Engineer in Punjab Pollution Control Board and is posted in the Regional 

Office-1 of the Board at Ludhiana. The deponent is well conversant with 

the facts of the case and is competent and authorized to swear and file the 

present short reply by way of affidavit on behalf of the Punjab Pollution 

Control Board i.e. respondent no.i. 
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2) That briefly submitted, the appellant the M/s Sunshine Dyeing Private 

Limited, Ludhiana has filed an appeal under Section 16 (C) and 18 (1) of 

the National Green Tribunal Act, 2010 thereby the challenging the direction 

issued by the respondent Punjab Pollution Control Board to the appellant 

u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 vide 

letter no. 5149 dated 28.10.2025 which according to the appellant 

mandates a particular method of treating industrial waste and imposes 

specific condition for effluent or emission standards which are stated to be 

arbitrary, expensive, impractical and not scientifically sound. 

3) That there is a delay of 25 days in filing the present appeal, hence, I.A. No. 

4) 

5) 

6) 

832/2025 has been filed by the appellant seeking condonation of delay. 

Appellant has also filed 1.A. No. 833/2025 seeking interim relief. 

That after consideration of tne matter, this Hon'ble Tribunal was pleased 

to pass an order dated 24.12.2024 thereby issuing notice in I.A. No. 

832/2025 and IA. No. 833/2025 to the respondents. Appeliant was 

directed to serve the respondents and file an affidavit of service at least 

one week before the next date of hearing. The Hon'ble Tribunal has issued 

further directions vide order dated 24.12.2025 to the effect that in the 

meanwhile, no coercive steps in pursuant to the impugned order will be 

taken subject to compliance of environmental norms and clearance 

conditions. 

That the present reply is being filed in IA no. 833 of 2025 wherein the 

applicant / appellant has sougnt interim relief. 

That it is relevant to mention here that Industrial Area-A Dyers Association 

has already filed Original Apptication no. 284 of 2025 before this Hon'ble 

Tribunal on the same grounds which have been mentioned in the atove- 

mentioned appeal case. The applicant / appellant is a member of Industrial 

Area-A Dyers Association, Ludhiana and as such no separate cause of 

action has accrued to the applicant / appellant to file the above-mentioned 

appeal before this Hon'bie Tribunal seeking the ane Stet 

i eT, 
a” pee 
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7) That the Industrial, Area-A Dyers Association has filed Original Application 

8) 

9) 

10) 

11) 

no. 284 of 2025 under Section 14, 15 and Section 18 (1) of the National 

Green Tribunal Act, 2010 before the Hon'ble National Green Tribunal 

thereby seeking appropriate directions from this Hon'ble Tribunal for 

allowing the operation of associate units of the Industrial Area-A Dyers 

Association at their existing location without insistence on Zero Liquid 

Discharge (in short ZLD). It was alleged that the application for directions 

is necessitated by the recent insistence of the authorities, particularly, the 

respondent Punjab Pollution Control Board on the installation of Zero Liquid 

Discharge System (ZLD) as a precondition for permitting the Textile Dyeing 

Unit to continue their operations even though they are complying with the 

requisite pollution norms. 

That in order to understand the legal matrix involved in the case, it would 

be appropriate to mention the brief facts of the case, which may kindly be 

read in the fallowing paragraphs. 

That industrial and domestic effluents are not segregated, as there is no 

separate sewerage system for Ludhiana city. Treated industrial effluent is 

discharged into public sewers leading to Sewage Treatment Plants, which 

are not designed for treating industrial wastewater. 

That the Department of Science, Technology & Environment, Government 

of Punjab after considering ali the aspects relating to the problem of 

pollution in Buddha Nallah at Ludhiana including various recommendations 

and decisions of the Hon'ble Punjab and Haryana High Court, Hon'ble 

National Green Tribunal and other Committees has issued certain directions 

by invoking the powers u/s 5 of Environment (Protection) Act, 1986 vide 

memo no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019 for abatement 

of pollution in Buddha Nallah at Ludhiana. 

That the mandate of these directions stipulates that the industrial effluent 

whether treated/partially treated or untreated shall not be discharged into 

municipal sewer of Ludhiana. As per GIS mapping, several: small-scale 
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12) 

scattered units fall within one or two km distance from the conveyance 

system of 3 CETPs. PPCB shall ensure that these units are mandatorily 

made to join CETPS. In order to ensure segregation of industrial effluents 

from the domestic waste water as per the recommendations of P Ram 

Committee and NEERI, the remaining scattered units shall either relocate 

te the catchment area of CETPs being set up or upgrade their treatment 

systems to ZLD so that these units don't discharge into Municipal Sewer. 

A copy of memo no. 10/228/2019/STE-5/1594066/1 dated 

10.10.2019 vide which directions u/s 5 of the Environment (Protection) Act, 

1986 were issued by the Government of Punjab, Department of Science, 

Technology and Environment for abatement of pollution in Buddha Nallah 

is enclosed as Annexure R 1/A. 

That it is relevant to mention here that with the constant and sincere efforts 

of the Punjab Pollution Control Board and the Government of Punjab, 03 

Common Effluent Treatment Plants (CETP’s) of total capacity of 105 MLD 

have been installed at Ludhiana by the Special Purpose Vehicles (SPV’s) for 

treatment of wastewater of dyeing industries. The details regarding dyeing 

clusters, capacity of CETPs, site of installation, technology of the CETP with 

name of SPV and existing number of units are given in the tabular form 

herein below: 

S.No | Dyeing Capacity | Site of | Name of | Based on) Existing | Disposal 
Cluster of | of CETP | installation | Special Technology | Member | treated 
Ludhiana _ Purpose Units wastewater 
City Vehicle 

(SPV) | 

1 Bahadurke | 15 MLD | Bahadurke | Bahadurke | SBR 36 Buddha Nallah 

| Road Road | Textile and 

| Knitwear | 
| | Association | 

(BTKTA), | 
| Ludhiana | 

2 Tajpur 50 MLD | Tajpur Punjab SBR 108 Buddha Nallah 

| Road Road Dyers 

| Association 

of 
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(PDA), | 
Tajpur 
Road, 

-— | Ludhiana 

3 Focal 40 MLD | Tajpur Punjab SBR | 67 Buddha Nallah 
Point Road Dyers 

Association 
(PDA), 

| | Focal 
Point, 

Ludhiana 

Total | 03 105 03 - - \ edd - 
| MLD | | 

13) That, however, due to non-feasibility to connect these units to the existing 

CETPs, the associate units of Industrial Area-A could not be joined with the 

above three CETPs. Further, the Associations of these industrial units had 

not able to find the suitable land for the establishment of CETP for their 

member units. Due to non-availability of land, Common Effluent Treatment 

Plant cannot be set up for the dyeing, textile units situated in Industrial 

Area-A and for other scattered units. 

14) That acting on the said directions dated 10.10.2019 of the Government of 

Punjab, Department of Science, Technology and Environment, the Punjab 

Pollution Control Board has granted consents to the dyeing, textile and 

other industries situated in Industrial Area — A or other scattered units with 

special condition that the industry shall take adequate steps to segregate 

and stop the effluent discharge into domestic sewer by 31.03.2023. 

15) That a meeting with the industrial associations and industries was taken by 

the Competent Authority of the Board on 13.07.2022 to review the 

compliance of directions dated 10.10.2019 issued by the Government of 

Punjab, Department of Science, Technology and Environment u/s 5 of 

Environment (Protection) Act, 1986 for segregation of industrial effluents 

being discharged into municipal sewer of Ludhiana. It was decided in the 

meeting as under: 
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i. All the water polluting industries (except garment washing 

and service stations) discharging their effluent into 

municipal sewer, Ludhiana shall take adequate steps to 

stop discharging their industrial effluent into municipal 

sewer, Ludhiana by 31.03 2023 and period of consent be 

reduced suitably to ensure compliance of the directions 

given by the Government. 

ii, The above additional condition shall be imposed on all the 

industries having valid consent to operate under the Water 

(Prevention & Control of Pollution) Act, 1974, if not already 

imposed. 

iii. Directions under Section 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974 be issued to the industries 

not having valid consent to operate under Water 

(Prevention & Control of Pollution) Act, 1974 for Imposing 

above condition as well as to obtain consent to operate of 

the Board, within 15 days. 

iv. Notice u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 for closure of all scattered dyeing 

units of Ludhiana be issued with opportunity of personal 

hearing before Competent Authority. 

16) That considering the status of Ludhiana City as critically polluted area, the 

respondent Punjab Pollution Control Board is sincerely engaged in the 

process of regularly pursuing the industries which cannot be attached with 

the existing CETP’s either to convert to zero liquid discharge technology or 

to shift the industry to CETP compatible area or to close down the wet 

process or to make any other arrangement to disconnect the sewer 

connection to prevent the discharge of treated industrial effluent into public 

sewer. In this process the Punjab Pollution Control Board in the past wa: 
= 
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taking action against the units which were found to be violating the 

environmental norms. In particular, in compliance of the orders dated 

27.11.2024 passed by this Hon'ble Tribunal in OA no. 546 of 2024 (News 

item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha Nallah's 

catchment" appearing in the Hindustan Times dated 25.04.2024), the 

Board had issued directions u/s 33-A of the Water (Prevention and Control 

of Poliution) Act, 1974 to all the large scale unit and other small scattered 

textile and dyeing units with an opportunity of hearing before the 

competent authority of the Board to explain the reasons as to why the units 

shall not be closed for discharging the treated effluent into public sewer. 

Copies of notices issued to the industries are collectively enclosed as 

Annexure R 1/B. 

17) That the policy of persuasion followed by the Board has led to the 

submission of actual proposals by the large scale as well as small scale 

dyeing and textile industria! units for conversion to tne Zero Liquid 

Discharge Technology to the Board during the course of the personal 

hearings. Some units have closed the wet process, some units have been 

closed and some units have given proposal to shift their units to some other 

tocation with environmental compliances. The status of 11 large scale and 

43 small scale textile and dyeing units with action taken by the Board is 

given herein below: 

a) Out of the 54 units, 11 are large scale units and 43 are small / 

medium scale units. 

b) Out of the 11 large scale units, 02 large scale units have closed 

the wet process, 02 have aiready adopted ZLD system and rest 

of the units have given proposal to adopt ZLD process except 

one industry (M/s Oriental Textile Processing Company Pvt. Ltd) 

which has filed Civil Writ Petition no. 3388 of 2025 before the 

Hon'ble Punjab and Haryana High court against the directions 

issued by the Board for sealing of the wet process. This case—_ 

on, ned, SF 
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C) 

d) 

e) 

(CWP no. 3388 of 2025) is listed for hearing before the Hon'ble 

Punjab and Haryana High Court on 28.01.2026. The status of 11 

large scale units in this regard is given in Annexure R 1/C. 

Out of 43 small / medium units, 03 units have adopted ZLD 

Technology, 20 units has submitted ZLD Technology proposal, 

Q1 unit has shifted to discharge onto land for plantation, 04 units 

has submitted shifting proposal, 03 units have been issued 

sealing orders and 12 units have been either closed permanently 

or closed their wet process. The appellant is one of the units 

which have submitted proposal for ZLD technology. 

Environmental Compensation ranging from Rs. 3 lac to Rs. 9 lac 

has been imposed in proportionate to the violation of the 

environmental norms relating to discharge of treated industrial 

effluent into public sewer by Invoking the provisions of Section 

33-A of the Water (Prevention and Control of Pollution) Act, 

1974. Further direction has been issued to close their discharge 

outlets into Municipal sewer. 

The status of 43 small scale scattered textile and dyeing units is 

given in Annexure R 1/D. The status of the unit of the 

appellant is also given in the Annexure attached herewith at 

serial number 27. 

Out of the 19 associate members and appellant industrial units, 

Ol-unit M/s Adhi Enterprises, B-XXIJI-2120/1, Textile Colony, 

Industrial Area-A, Ludhiana has undertaken to close its dyeing 

process and rest of the 18 units have submitted proposal to 

upgrade their ETP’s to the Zero Liquid Discharge plant. The 

proposals submitted by the industries to convert to ZLD system 

are collectively enclosed as Annexure R 1/E. The unit of the_ 

appellant is also one of the units which had submitted, a eaptsal iad 

of Zero Liquid Discharge. 

— 
ts 

/ 
Us “
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Original Application no.546 of 2024 

18) 

19) 

20) 

21) 

That briefly submitted, the Hon'ble National Green Tribunal is also 

considering the issue of discharging of pollutants by dyeing units in 

Ludhiana and the performance of three Common Effluent Treatment Plants 

(CETPs) set up for the purpose of treating the discharge of effluent of these 

units in OA No. 225 of 2022 titled as Nitin Dhiman v/s State of Punjab and 

Others. 

That it is pertinent to mention here that the Hon'ble National Green Tribunal 

has also registered Original Application No, 546 of 2024 in exercise 

of its Suo Moto powers on the basis of news item titled "Ludhiana 

PPCB report flags 54 dyeing units in Budha Nallah’s catchment" 

appearing in the Hindustan Times dated 25.04.2024. According to 

the report, about 54 dyeing units are not connected to the Common 

Effluent Treatment Plant due to geographical reasons and scale of the 

industries. 

That after consideration of the matter, the Hon'ble Tribunal was pleased to 

pass an order dated 13.05.2024 in O.A No. 546 of 2024 thereby issuing 

directions to list this matter along-with another matter being OA No. 225 

of 2022 pending before the Hon'ble National Green Tribunal involving the 

same issue. 

That it is relevant to mention here that this Hon'ble Tribunal has passed an 

order dated 27.11.2024 (in OA no. 225 of 2022 with OA no.546 of 2024) 

directing PPCB to place on record ail the order/decuments containing the 

following directions: 

1. The Government of Punjab has issued directions for 

preventing discharge of industrial effluent whether 

treated/partially treated or untreated into municipal sewer 

of Ludhiana and for abatement of pollution in Buddha Nallah 

on 10.10.2019. aN P, 
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22) 

23) 

10 

2. The Punjab Pollution Control Board has issued direction 

under Section 33A of the Water (Prevention and Control) of 

Pollution Act, 1974 to the scattered dye units (not 

connected with CETP) including large scale units for not to 

operate their outlets for discharge of treated effiuents into 

municipal sewer. 

3. The Municipal Corporation Ludhiana has been directed to 

disconnect the sewer connections available to the industry 

for disposal of their trade effluent immediately. 

A copy of order dated 27.11.2024 passed by the Hon'ble 

Tribunal in OA no.225 of 2022 and OA no. 546 of 2024 is enclosed as 

Annexure R 1/F. 

That in compliance to order dated 27.11.2024 passed by the Hon’'bie 

Tribunal (in OA no.225 of 2022 and OA no. 546 of 2024), the respondent 

Punjab Poilution Control Board has filed progress / status report through 

Er. Kanwaldeep Kaur, Environmental Engineer, Regional Office-1, 

Ludhiana. The contents of the said progress / status report have also been 

incorporated in the present short reply. 

That the centents of Application relating to the reproduction of the 

observations of this Hon'ble Tribunal in reference to ZLD technology in OA 

no. 200 of 2014 titled as M.C Mehta v/s Union of India are admitted being 

matter of record. However, keeping in view all the facts and circumstances 

of the case including the declaration of Ludhiana City as critically polluted 

area by the Central Pollution Contro! Board, the Punjab Pollution Control 

Board had issued directions for adoption of ZLD system to various 

industries. It is relevant to mention here that the discharge of treated 

industrial effluent into public sewer is leading to 225 MLD STP installed by 

Municipal Corporation, Ludhiana at Jamalpur which falls into Buddha Nallah 

and ultimately leads to River Sutlej. 
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C) 

24) 

11 

Facts relating to the applicant / appellant industry 

That it is relevant here that the applicant / appellant industry M/s Sunshine 

Dyeing Pvt. Ltd. was extended an opportunity of hearing before the 

Chairperson of the Board on 16.10.2025 which was attended by Sh. Rajeev 

Sood, Manging Director and Sh. Vikarm Sood, Director of the applicant / 

appellant. No written reply was submitted during the course of hearing. 

The representatives informed that they are fully committed to upgrade their 

effluent control arrangements to ZLD to stop the discharge into public 

sewer inline within Government directions dated 10.10.2019. However, 

there are technological and financial constraints of small-scale industries 

due to which the progress remained slow. They were not satisfied with the 

performance of technology provider M/s JBR Technology Pvt. Ltd., 

Ludhiana to whom the work was earlier allotted for ZLD plant. Due to 

lukewarm response from the firm, they have now shifted to another firm 

M/s Flosys Water Solutions Pvt Ltd for the remaining works. The 

representatives further informed that the civil work related to RO storage 

tank, installation of cooling towers and upgradation of DAFF system etc. is 

already completed. The majority of ZLD components are to be received 

from Germany and other countries for which orders are either placed or 

being placed through their technology provider. They are hopeful and 

assured the Chair that the ZLD plant will be completed and commissioned 

before 31.12.2025. After hearing the industry, officers of the Board and 

considering material facts on record, the Chairperson of the Board decided 

as under: 

a. The industry shall submit the revised PERT chart of activities to 

be carried out for successful completion, stabsization. and 
la 

commissioning of ZLD plant by 31.12.2025, ofaeK ite wen 

days. ban
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25) 

26) 

12 

b. The industry shall submit a Bank Guarantee of Rs. 05 lakh within 

07 days as an assurance for successful completion, stabilization 

and commissioning of ZLD plant by 31.12.2025. 

c. The industry will submit the progress with respect to the up- 

gradation of ETP to ZLD technology after every 15 days 

alongwith the photographs and expenditure details viz-a-viz the 

timelines to be given in the revised PERT chart as above in 

decision no. 1, to the Regional Office-1, Ludhiana and Zonal 

Office-1, Ludhiana and through e-mail (ppcbrol@yahoo.com and 

ppcbzoildh@gmail.com). 

d. The industry till the installation of the ZLD shall continue to 

Operate its existing conventional effluent treatment systems and 

ensure that the treated effluent shall conform to the standards 

prescribed for such disposals. 

e. In case, the industry failed to provide ZLD plant and stop the 

industrial effluent discharge into public sewer by 31.12.2025 in 

compliance to the State Government directions dated 

10.10.2019, the Board reserves the right to take coercive actions 

against the industry as deemed fit and as proposed in the notice. 

f. Environmental Engineer, Regional Office-1, Ludhiana shall 

monitor the installation work of ZLD system regularly as per 

revised PERT chart to be submitted by the industry and submit 

monthly report to the higher authorities. 

That the proceedings of the hearing heid on 16.16.2025 were conveyed to 

the applicant / appellant industry vide letter no. 5149-50 dated 28.10.2025 

and the same is under challenge before this Hon'ble Tribunal in the above- 

mentioned appeal case. 

That in view of the above stated facts, no ground is made oLt-to-extena 

interim relief to the applicant / appellant. Yr Jemma 
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27) That the deponent may kindly be allowed to place on record the present 

short reply by way of affidavit on behalf of Punjab Pollution Control Board 

(respondent no.1) in IA no.833 of 2025 for kind consideration of this 

Hon'ble Tribunal. 

Deponent 

duster Shere 
Date: O £ ot 2026 (Er. Rantej Sharma) 

Place: Environmental Engineer 
LUBHIANA Punjab Pollution Control Board, 

Regional Office-1, Ludhiana 

(On behalf of respondent no. 1) 

Verification 

Verified that the contents of Para No. 1 to 26 of the above short 

reply /Status Report by way of affidavit of the deponent are true and correct as 

derived from the official record. Para no. 27 is prayer. No part of the above reply/ 

Status Report is false and no material has been kept concealed therein. 

\ Lyat ey Sree 
Deponent 

Date: O | ae | ee (Er. Rantej Sharma) 
Place: |) UDH IANA Environmental Engineer 

Punjab Poilution Control Board, 
Regional Office-1, Ludhiana 

(On behalf of respondent no. 1) 

, of ‘ i ‘ 

AITE TED i Nos a, 
pa, 
b ae oa ‘ong al 
LEIP AT? m, 
PE; i ff) 

i J be 

1290



d
e
 

Annexure-R1 IA 

. Government of Punjab 

Department of Science, Technology & Environment 

{STE Branch) 

No. 20/228/2019/STE-5/ [SP4OG6S | t Dated, Chandigarh the Jo* october, 2019 

Directions for Abatement of Pollution in Buddha Nallah u/s 5 of the 

Environme t Protection Act, 1986 

1, WHEREAS, Hon'ble Punjab & Haryana High Court in CWP No. 7036 of 2005 along with four 
other writ petitions No. 13881 of 2006, 14744 of 2007, 4472 of 2009 and 8970 of 2009 dealt in detail 

on various issues to make Budha Nullah and Ludhiana pollution-free and ensure public hygiene so 

that the contaminated water passing through Budha Nullah, which uitimately merges in the river 

Sutlej, does not become a source ai health hazard and cause epidernic. 

2. And whereas, during the course of hearing of the case by Hon’ble P&H: High Court, the 

Government of Punjab vide order dated 11.10.2006 appointed Shri P.Rar, JAS, Principal Secretary 

Technical Education & Industrial Training as Project Coordinator for Cleaning of dudha Nallah and 

constituted Technical Committee comprising of officers from various departments to assist the 

Project Coordinator for evolving a long term strategy for its execution. Further, Punjab State Council 

for Science and Technology (PSCST) was asked to provide all the required secretarial/ technical | 

support to the Project Coordinator, 

3, And whereas, P. Ram Committee filed 10 Status Reports in the Hon‘ble Punjab & Haryana 

High Court frem February, 2007 to March, 2010. The major recommendations;made by P.Ram 

Committee regarding treatment of industrial effluents and domestic wastewater are! as under: 

{i} industrial Effluents must be segregated from the domestic sewage 

(ii) Wo effluents or sewage, whether treated or untreated shall be aliowed to be 

discharged into Budha Naliah or river Sutlej 

(iii) Assessment of wastewater generation from the city of Ludhiana : 

fiv) All the textile dyeing & bleaching units in Ludhiana to set up jreatment plants 

individually or collectively to achieve zero liquid discharge 

(v) All electroplating units in Ludhiana to achieve zere liquid discharge 

{vi} Industry. to install, “Online Monitoring System” for ensuring regular | a un-interrupted 

operation & maintenance of ETPs & CETPs 

(vil) The treated sewage of all the STPs in Ludhiana be used for irrigation. | 

(vill) Setting up of power plants based on cow dung being generated from the city 

(ix) De-silting of all the sewers by using latest technology ! 

{x] Connecting all drains with main sewers and laying of sewers in un- sewered areas 

{xi} PPCB should strengthen its scientific staff to monitor the industey in Ludhiana to 

ensure 100% compliance 

Page | 1
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(xii) 

4. 

—IS~ 

Reiease of S00 cusec of water inte Budha Naiiah 

And whereas, during the pendency of the case in the Han’ble High Coukt, Punjab Pollution 

Control Board engaged the services of National Environmental Engineering: Research Institute 

(NEERI), Nagpur in March, 2008 for conducting an in-depth study for effective wastewater 

Management in textile dyeing and electroplating industries in Ludhiana. NEERI submitted its report in 

May, 2009. The major recommendations are as under: 

{i} 

(il) 

{iii} 

{iv) 

{v] 

(vi) 

(vii) 

{viii} 

fix) 

{x} 

(xi) 

The Budha Nallah has no assimilative capacity to sustain any waste water discharges, 

as there is no surface water flow available in the nallah except during peak monsoon, 

Therefore, direct discharge of domestic sewage or industrial; effluent including 
washings fram cattle sheds into Budha Nallah must not be allowed for protection of 
natural water resources used for drinking and agriculture purpases.; 

Considering the fact that no dilution water is available in Budha Nallah due to non- 

availability of surface water and lean flow in river Sutlej during (critical season, the 

“waste water generated from textile dyeing and electroplating industries must aim at 

zero liquid effluent discharge facilitating recycling/reuse for industrial uses and other 

purposes. 

Zero Liquid Effluent Discharge (ZLD} treatment scheme recommerided for large scale 

Textile Oyeing Units which would require an implementation period of 6 - 8 months, 

The small and medium scale textile dyeing units should set up common effluent 

treatment plant (CETP) based on zero fiquid effluent discharge. The implementation 

period for CETPs would be around 18 - 24 months. 

The textile dyeing units discharging directly onto land also shed to implement 

treatment facility based on zero fliquid effluent discharge including reject 

management, 

In case of scattered units, either these units must install their own ETPs aiming at zero 

liquid effluent discharge including reflect management or shift to some suitable 
locations to avail the facility of CETP. 

The large and medium scale electroplating industries at individual level also need to 

upgrade their ETPs aiming at zero liquid efffuent discharge including reject 
management. 

All the small-scale electroplating units with individual ETP to join the CETP for ensuring 

effective treatment of toxic effluents and the CETP must be ‘upgraded through 

implementation of advance treatment system including reject management aiming at 

zero liquid effluent discharge. ! 

~ The industrial effluents and washing from cattle sheds be segregated fram domestic 

sewage. The STPs must therefore treat only domestic sewage for which the plants 

have been basically designed. 

The STPs must be taken up. for capacity expansion and paraded through 

implementation of appropriate technology at secondary stage to meet the inland 

sufface water discharge norms including disinfection and minimum DO concentration 

of safe level for sustainability of biological life in the aquatic system: 

The treated effluent from STPs meeting the discharge norms for inland surface water 

must be reused for irrigation purpose as against the existing practice af discharging 

into surface: water bodies. This will not only lead to protection of natural water 
resources but alsa facilitate conservation of water.
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(xii) in future, for any proposal on industrial development projects in and around Ludhiana 

{within 15 km radius from the periphery of Budha Nallah} the endeavour of the 

Regulatory Authorities must be to ensure appropriate wastewater management 

aiming at zero liquid effluent discharge including reject management. This will 

facilitate recycie/reuse of the renovated water leading to conservation of natural 
resource in the area vis-a-vis improvement in the quality of surface and Rround water. 

5. And whereas, Han’ble Punjab & Haryana High Court passed various’ orders during the 
pendency of the case towards implementing a series of steps to control poltution in Budha 

Nallah/River Sutlej. The High Court vide order dated 14.11.11 disposed of cwe No, 7036 of 2005 
along with other civit writ petitions concerning the matter by directing that the High Powered 

Committee already constituted under the chairmanship of Chief Secretary concerning Budha Nullah 
shalt continue to meet periodically and shall also monitor actively, protection and preservation of 
Budha Nullah, its environment and ecology and that of Ludhiana city, 

6, And whereas, Hon'ble High Court in its final order disposing of the petitions also observed 

that | : 

“So for as the writ petitions fited by Tajpur Road Dyeing and industries Associations and 
Dyeing Effluent Treatment Society i.e. CWP No. 4472 of 2009 and C wR No.8970 of 2009 
respectively ore concerned, we are of the view that no direction as prayed for can be issved as 
industry for its profits and gains cannot shew its back to responsibilities and demands, 

towards betterment of the community. The industry cannot turn blind towards its sacial role, 

Let industry at first instance install CETP or achieve zero liquid discharge os prescribed by 
expert bodies. Thereafter, it may raise claim before the appropriate forum for disbursal of 

subsidy. As and when the same is done, we are of the view that the State Government shail 

take a pragmatic view and consider the demands of the industry raised lin these two writ 

petitions, while balancing the legitimate concerns of all classes of sections of people," 

7. &nd whereas, NGT is hearing OA 916 of 2018 (earlier OA no. 101 of 2014) regarding pollution 
in river Sutlej. NGT has vide order dated 24/07/2018 constituted a Monitoring Committee to closely 
monitor the status of pollution and steps being taken to controt the pollution in river Sutlej. Based on 

the report of the Committee, NGT vide order dated 14.11.2018 imposed a penalty ¢ of Rs. 50 crores on 

State of Punjab. 

g. And whereas, NGT vide order dated 28/02/2019 expanded the Monitoring Committee and 

made Justice Pritam Pal, Former Judge Punjab and Haryana High Court as Chairman and included 
Sh, Subodh Agrawal, ex-Chief Secretary as-Senior Member and Sh, Babu Ram, ex-Nember Secretary 

as Member, The expanded monitoring committee has held $ meetings so far and has reviewed 

various matters connected with pollution in rivers/ Budha Nallah and passed various directions as 

fallows: 

{i) Prepare Comprehensive Plan to address the problem of pollution in Budha Nallah 

{ii} Mapping of all the industries, conveyance systems and other related details 

(iii) Strengthening of inspections by including senior officers and third-party inspections 

{iv) Sealing of the Bypass mechanism of Sewage Treatment Plants 

ee . 

i ie * hone eal 
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(v) O&M manual for Sewage Treatment Plants 
| 

{vi} Levy of penalties on the Operators of STPs 

- (vii) Fixing the responsibility of supervisory officers 

(viii) Composite sampling far quality of effluents at STPs 

(ix) Levy of environmental compensation on non-compliant units 

{x} Legal framework for working of CETPs 

(xi) Handling of Dairy Waste 

9, And whereas, NGT has taken note of the news item published regarding polluted stretches of 

various rivers in the country. NGT vide order dated 20/09/2018 in 0.A. No. 673/2018 directed all the 

States/ UTs to frame. action plans to restore the polluted stretches to: the prescribed standards. 

Further, NGT has also constituted River Rejuvenation Committees for. oreparatgon and subsequent 

monitoring of the implementation of the Action Plans, NGT has aiso directed Chief Secretary to 

personally monitor the progress. Accordingly, State Apex Committee has been set up under Chief 

Secretary. 

10. —s And whereas, NGT vide order dated 07/03/2019 in 0.4. No. 606/2018 has directed the Chief 

Secretary to monitor various environment protection plans at personal level and submit quarterly 

report to NGT. NGT has also directed personal appearance of Chief Secretary. 

11, And whereas, Ludhiana city is currently under critically poltuted industrial Cluster as per the 

assessment of CPCB and Ministry of Environment & Forests, Government of India, No new or 

expansion of existing water polluting industry is allowed causing a setback to thei industrial growth of 

_ the city. Concerted efforts are required to bring the city out of critically polluted industrial cluster, 

J 

12. And whereas, the State Government has also set up Steering Committee under Chief 

Secretary for monitoring of various initiatives for abatement of pollution in Budha Nallah. 

13, ° And whereas, the Government has considered all the aspects of the matter inciuding various 

recommendations and decisions of the High Court, NGT and Other Committees, the Government is 

satisfied that directions are required to be issued u/s 5 of Enviranment (Protection) Act 1986 for 

ensuring abatement of pollution in Budha Nallah/River Sutlej. 

14. And therefore, the Government has decided to issue fallowing directions u/s 5 of the 

Environment (Protection) Act 1986: 

Segregation of Industrial effluents 

ti) Industrial effluents and dairy waste whether treated/ partially treated or untreated 

shall not be discharged into municipal sewer. 

Measures to be taken by PPCB . 

(if) PPCB to be nodal agency to ensure setting up of CETPs and segregation of Industrial 

effluents 
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{iii) 

iv] 

(v) 

(vi) 

{vii 

(vifi) 

{ix} 

Measures to be taken by Municipal Corporation, Ludhiana 

{x} 

PPCB has the requisite legal.and administrative powers under Water {Control and 

Prevention of Poilution} Act, 1974 to direct, supervise and secure execution of CETPs 

and segregation of industrial efftuents. PPCB shall accordingly be'the nodal agency to 

ensure setting up of CETPs and segregation of effluents as per the Action Plan. 

Setting up of CETP for Industrial Area-A Units 

PPCB shall facilitate setting up of CETP to cater to industeial units! located in Industria? 

Area cluster. Necessary action shall be taken by PPCB under water Act, 1974. 

Cannecting Scattered Units 

As per GIS mapping, several small-scale scattered units fall within ane or two km 

distance from the conveyance system of 3 CETPs. PPCB shall engure that these inits 

are mandatorily made to join CETPs. ; 

Stringent Standards for remaining scattered units 

In order to ensure segregation of industrial effluents from the domestic waste water 

as per the recommendations of P Ram Committee and NEERI, the remaining 

scattered units shall either relocate to the catchment area of CETPs being set up or 

upgrade their treatment systems to ZLD so that these units don't discharge into 

Municipal Sewer, . 

Legally binding mechanism for CETPs 

PPC: shall prepare detailed mechanism [or successful operation of the CETPs and 

issue necessary directions under Water Act, 1974. 

CETPs ti to be made operational as per time schedule 

All CETPs to be made operational as per time schedule given in ‘Action Plans, failing 

which PPCB shall fake action against industry including levying of Environmental 

Compensation. 

No new consent or enhancement of existing consent by. PPCB | 

No new consent or enhancement of existing consent to cecharge industrial effluents 
ate meee tclpel gow shale givcli by reco. 

Dairies shall also be brought under + regulatory regime by PPCB 

Discannection fram Municipal Sewer 

Rae le
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{xi} 

{xif} 

(xiii) 

{xiv} 

(xv) 

—4.5— 

McC Ludhiana shall disconnect the connection to municipal seweronce connection to 

CETP conveyance system is established, which shal) carry industrial effluents as well 

any domestic waste from the industria) unit 

No new connection or enhancement of existing connection by MC Ludhiana 

Mc Ludhiana shail mot grant any new connection or enhancement of existing 

connection to municipal sewer for discharging industrial effluents: 

Design of Sewage Treatment Plants 

Municipal Corporation, Ludhiana shall design the Sewage Treatment Plant by taking 
into account the current discharges and not on the basis of ‘per capita. norms. 
Further, all the uncovered areas whether authorized or unauthorized, should. be 
taken into account for estimating the discharge for setting up of STPs to ensure that 

no outlet is directly discharging into Budha Nallah. | 

Installation of Flaw Meter, CCTV and OCEMS on STPs 

MC Ludhiana shall install ultrasonic flow meters, CCTVs and Ocems on all the 

existing and proposed STPs for their effective monitoring. The date a captured should 

be uploaded on the website af PPCB, DECC and CPCB. 

Reuse of treated waste water for irrigation 

MC Ludhiana shalt reuse the treated waste water for irrigation, construction, thermal 

power plants, horticulture, green belts, atc. 

Management of Dairy Waste 

MC Ludhiana shafi set up Efftuent Treatment Plants and Bio Gas Piants at adequate 
capacity for the management of Dairy Waste being generated from Tajpur and 

. Haibowal Dairy Complex to ensure that no outlet is directly. discharging into Budtia 

Nallah. 

Measures to be taken by Punjab State Council for Science and Technology (PSCST) 

(xvi) 

(xvii 

Setting up of Project Management Unit 

PSCST shall set up Project Management Unit to provide technical. and managerial 
support and assist the Departrnent of Environment, Chief Secretary and NGT 

Committee in monitoring the progress of activities assigned to PPCB and MCL. 

Reat time and online monitoring systems 

PSCST shali setup real time monitoring of industrial effluents and domestic waste 
water for Directorate of Environment and Climate Change and PPCB. All the ontine 

systems installed by the industries and sewage treatment plants shall be connected 

ae!
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on single dashboard for effective monitoring of the industrial effluents and domestic 

waste water, 

(xviti) Monitoring of River Water Quality 

PSCST shall collaborate with JIT Ropar for River Sutle} Water Quality Modelling to 

analyse the data being captured by the Reat Time Water Quality Monitoring Stations 

installed on it. 

15. _iin case of failure.to comply with the aforementioned directions, action i in » accordance with 
the provisions of the Environment (Protection) Act 1986 shali be taken. i 

a en. R.K.VERMA, IAS | Place; Chandigarh Principal Secretary Science, Technology 
ate: 9" October 2019 | & Environment, Panjab 

Endst. No, 10/228/2019/STE-5/|SPyo6G | 2-3 Dated, Chandigarh the 10° October 2019 

A copy is forwarded to the following for information please. 

{i). Chief Secretary, Government of Punjab ! 

(ii) Chief Principal Secretary to Chief Minister, Punjab. | 

| Soe eee 

Endst. No, 10/228/2019/STE-S/ ISA uo66 fy 3 Dated, Chandigarh the 20" October 2019 

A capy is forwarded to the following for information and necessary action. 

{i) Administrative Secretary, Local Government, Punjab 

{i} Administrative Secretary, Housing & Urban Development, Punjab 4 
(iit) Administrative Secretary, Water Supply & Sanitation, Punjab 
{iv) Administrative. Secretary, Industries & Commerce, Punjab_ 

(v} Chief Executive Officer, Punjab Municipat Infrastructure Development company 

(vi) =. Chief Executive: Officer, Punjab Water Supply and Sewerage Board. 

(vif) = Deputy Commissioner, Ludhiana 

{vill} Commissioner, MC; Ludhiana 
(ix) Chairman, PPCB 

(x} Member Secretary, PPCB 

1 

‘Superintendent 
VL 

' Page | 7 
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Rl Annexure-R 1/B 

‘$27 PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789  Website:- www.pacb.gov.in _ email:- ppcbzotldh@gmail.com 

No. Speed Postionii "Dated | No G38 peed Post/online ate 9 n 

tas Adhi Enterprises, 

B-XXIIt-2120/1, textile Colony, industrial Area-A, 

Ludhiana. 

Sub:- 1, Show cause notice for non-compliance of directions issued u/s 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974. 
2. Notice for imposition of Environmental Compensation {EC} due to environmental dagnoge cause 

by it, 

Whereas, it Is mandatory on the part of the industry to obtain consent to establish of the Board 

u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & y/s 21 of Air (Prevention a Control of 

Pollution} Act 1981 before the establishment/ expansion of the unit. . 

And whereas, itis mandatory on the part of the industry to obtain consent to operate of the Board 

to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & industrial plant 

u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging of effluent/ emissions from its 

industrial premises, : 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of Pollution} 

Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 

and certain rules under the provisions of the Environment (Protectlon} Act, 1986 to protect and improve 

the environment and for prevention of hazards to human beings, other living creatures, iplants and 

property and for maintaining or resorting the wholesomeness of water and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2039 passed in Griginal Application no. 597 of 2017, drder dated 

6.12.2018 passed in Original Application No. 125 of 2017 and M.A No, 1337 of 2, order dated 23. 12.2018 

passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original Application No. 

710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central Pallution Control Board 

(CPCB) by faying down the methodology to assess and recover compensation fer damage to the 

environment and utilize such amaunt in terms of an action plan for protection of the envirogment. The 

CPCB has formulated the methodology for assessing Environmental Compensation on the basis of formula 
submitted to the, NGT as mentioned in its order dated 19.2.2019 passed in original application No. $93 of 

2017 and the Punjab Pollution Control Board has adopted the said methodology. 

And whereas, the industry is a small scale red category unit and was granted consent: to operate 

under the Water Act, 1974 vide no. CTOW/Renewal/LDHi/2018/7643000 dated 11.06. 2018 valid upto 

30.06.2023 for discharge of treated trade effluent @ 100 KLD and domestic effluent @ 0.5 KLD into sewer, 

Aad whereas, the industry was visited by officer of the Board on 01.09.2022 and it was observed 

as under:- 

1. The industry was in operation during visit and only weshing process was in operation. ; 

2. The industry has installed ETP based on physio-chemical treatment foltowed by filtration system. 

The Aeration tank was under installation during visit. 

3. The industry has installed OCEMS system at the outlet of the industry, : 

4. Thee ffl weak samples were collected from the outlet and as per the Zonal Lab, Ludhiana letter nod. 

1209 dated 15/09/2022, the BOD came out to be 42 mg/l against 30 mg/l. As such, the effiuent 

has failed to achieve the prescribed parameters of the Board. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and dacisions of the Hon’ble 

High Court, NGT and other Committees has issued directions u/s 5 of Enviranment (Protection) Act, 1986 
vide letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partly treated 

- of untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07, 2022 to review 

the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the Department of 

Science, Technology & Envivonment, Government of Punjab vide above directions dated 10. 10, 2019 for 
oe ca 

as under: : i 
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—RRT- | | 
1. Alf the water polluting industries (except garment washing and service stations) discharging their 

effluent into municipal sewer, Ludhiana shall take adequate steps to stop disctiarging their 

industrial effluent into municipal sewer, Ludhiana by 31,03.2022 and periad of: consent be 

reduced suitably to ensure compliance of the directions given by the Govt. 

2. The above additional condition shall be imposed on all the industries having vatid consent to 

operate under the Water (Prevention & Control of Pollution) Act, 1974, if not already imposed. 

3. Directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the 

industries not having valid consent to operate under Water (Prevention & Control of Pollution) 

Act,-1974 for imposing above condition as well as to obtain consent to operate of the Boa rd, within 

15 days. 

4. Matice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority. 

And whereas, in compliance to the decisions, the validity of consent to operate. granted to the 

industry under the Water (Prevention & Control of Pollution} Act, 1974 has been curtailed upte 

31.03.2023 with a special condition that the industry shall take adequate steps to stop discharging their 

industriai effluent into municipal sewer, Ludhiana by 31.03.2023. i 

And whereas, the industry has failed to achieve effluent standards as prescribed by the Board and 

discharging untreated effluent into sewer. ‘ 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing before 

' Chairman of the Board on 15.03.2023, wherein it was decided as under:- 

1. The industry shall continue to operate its pollution control devices regularly and efficiently SO aS 

to achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting in nese discharge 

of effluent beyond its consented quantity. 

3. Direction u/s 33-4 of the Water (Prevention & Control of Pollution} Act, 1974 be igsued to the 

industry that the industry shail not discharge its industriat effiuent into municipal sewer after 

31,03,2023. 

4. in view of the directions issued by the Board to the industry regerding stopping discharge of 

industrial effluent into MC sewer by 31.03.2023, the industry shall submit schame to aehieveZ Zero 

Liquid Discharge (ZLD}, within 15 days. i 

5. Interim Environmental compensation of Rs. 50,000/- is imposed on the industry based aon best 

assessment and judgment. 

8. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately after 

31.03.2023 and shall send further recommendations in the matter, 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

15.03.2023 has been conveyed to industry vide letter no. 1642 dated 17.04.2023. The industry was issued 

directions u/s 33-A of the Water Act, 1974 vide letter no. 1694 dated 19.04.2023 the industry shall not 

discharge its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry Is still in operation and is discharging treated effluent inte MC sewer, 

as verified during the visit to the area on 16.05.2023. : 

And whereas, the industry has failed to comply with the directions issued to it to stop discharging 

its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 1974 

with hearing before Chairman of the Board on 30.06.2023. : 

it was observed that in compliance to the directions issued by the Govt vide no, 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regulat persuasions by the Board and has nat stopped its industrial discharge into 

sewer. 

And whereas, after hearing the industry, officers of the Board and considering materia facts on 

record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall step aischargng its 

trade effluent into sewer. 

2. The Industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Garporation Ludhiana shall immediately disconnect: the sewer 

cannection availa ble to the industry for disposal of its trade effluent. 

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shall submit its report, insmediately.
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And whereas, the proceedings of personal hearing were conveyed to the industry vide no, 3495 

dated 07.07.2023. 

And whereas, the Industry was visited by officer of the Board on 30.10.2023 and it was observed 

that the industry was tn operation. 

And whereas, there is 2 pending matter in the NGT vide OA. no 225/2022 & O.A. we 546/2024 

Budba Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of Ludhiana 

& 16 other scattered dyeing units which are not connected with any CETP are directly discharging the 

effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024. : 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on 

26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional Commissioner 

Municipal Corporation, Ludhiana to deliberate the finalization of site for installation of CETP for scattered 

dyeing units on 16.08.2024, wherein it was decided that for carrying out sampling of the scattered dyeing 

units, a tear of officials of PPCB and PWSS5B be constituted and shail submit report within 07, days 

_ And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana vide 

letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the treated effluent sampling of the unit was: carried out 

by the officer of the Board alongwith the PWSSB Officials on 02.09.2024 and effluent samples were 

collected during visit and as per the analysis reports received from Board's lab, the conc. of. parameter, 

BOD=33 mg/l against prescribed standard of 30 mg/!, is beyond the prescribed limits of the Board. 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 

to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit without 

valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging untreated 

effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution} Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now decided 

to impose the Environmental Compensation on the industry for degrading the enviranment and ta issue - 

following directions u/s 33-A of the Water [Prevention & Control of Pollution} Act, 1974, to the industry, 

after giving an opportunity of personal hearing before Chairman of the Board:- 

"1, That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions: issued for 

closure of outlets into sewer, : 

3. That Punjab State Power Corparation Limited (PSPCL} Authority shall be directed to disconnect 

the supply of etectricity available to the industry. : : 
4, That an tnvironmental Compensation shall be imposed on the industry for non-compliance of 

directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal! sewer. 

_ 48 such, you are, hereby given an opportunity of personal hearing before the Chairman of the 

8oard at Vatayaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your pasition 

with respect to above sald violations, failing which action as deemed fit in the matter shall be taken under 

the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed directions shall be 

confirmed without giving any further opportunity/ notice. 

addvsent vironmental Engineer 

Endst. No. Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, 
Regional Office-1, Ludhiana for information & necessary action. it is requested to inform the industry 
regarding date & time of hearing and send the latest status report well before date of hearing. 

Add. Senior Erivronmental Engineer 
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<6’ PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana: 

Tele Fax:- 01614-4673789 Website:- www. ppcb.gov.to amall:- ppcbzo lidh@gmail.com 

No. g Speed Postoniine Dated i" 
To say dl hy 

M/s Awon Printers, 
St. No. 3, Baba Gajia Jain Colony, Near Moti Nagar, 

Ludhiana. 

Sub:- 1, Show cause notice for non-compliance of directions Issued u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC} due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry te obtain consent to estalish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion of the unit. i 

And whereas, it is mandatary on the part of the industry te obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Controi of Pollution) Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for slscharging ¢ of effluent/ 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & contro! of 

Pollution} Act, 1974, the Air (Prevention & Contro! of Pollution) Act, 1981, the Environment 

{Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No, 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12,3.2019 passedin Original 

Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 
19.2.2019 passed in original application No. $93 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. 

And whereas, the industry is a red category small scale unit, The industry has been granted 
consent to operate under Water Act, 1974 vide no. CT OW/Renewal/LDH1/2022/1822730 dated 
03.08.2022 valid upto 02.02.2023 for discharge of treated trade effluent @ 150 KLD into sewer. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 
considering all the aspects of the matter including various recommendations and decisions of the 
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 
treated. / partially treated.or untreated shail not be discharged into municipal sewer of Ludhiana, 

And whereas, ¢ meeting was taken by Competent Authority of the Board on 13. 07. 2022 to 
review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the 
Department of Science, Technology & Environment, Government of Punjab vide above! directions 
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 
wherein it was decided as under: ; 

1, All the water polluting industries (except garment washing and service stations) discharging 
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 
their industrial efflvent into municipal sewer, ft, Ludhiana by 3 31. .03. 2023 and period of consent
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2. The above additional condition shall be imposed on all the industries He i ot areass 
operate under the Water {Prevention & Control of Pollution) Act, 1974, | : y 

imposed. 
ej 

. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, ton & Conte . 
the industries not having valid consent to operate under Water (Prevention ; ontrol a 

Pollution) Act, 1974 for imposing above. condition as well as to obtain consent to operate of 

the Board, within 15 da , . Notice u/s 33-4 of the ater {Prevention & Control af Pollution} Act, 1974 for closure of alt 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority. 
And whereas, in compliance to the decisions taken by the Competent Authority, : ‘vide letter 

no. 5008 dated 02.11.2022, an additional condition has been impased in consent to operate granted 

to the industry under the Water [Prevention & Control of Pollution) Act, 1974 that the industry shatl 

take adequate steps to stop discharging their industrial effluent into municipal sewer, Lidhiana by 

34.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that:- 

1. The industry shall continue to operate its pollution control devices regularly and efficiently so 
as to achieve the prescribed standards, 

2. The industry shall not increase the capacity of dyeing machinery resulting iq increased 
discharge of effluent beyond its consented quantity. 

Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the 

industry that the industry shall not- discharge its industrial effluent into municipal sewer after 

31.03.2023. 

4. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry irnmediately 

after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, vide letter no. 447 dated 30.01.2023, the proceedings of personal heari ing have 
been conveyed to the industry. 

And whereas, vide letter no. 491 dated 31.01.2023, the directions u/s 33-4 of the Water 

{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shail 

not discharge its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry is still discharging its industrial effluent into MC sewer, as ss verified 
during the visit to the area on 01.06.2023. 

And whereas, the industry is not complying with the decision of personal hearing to stop 

discharging its industrial effluent into MC sewer by 31.3.2023 
a 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 28.07.2023. 

it was observed that in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2015, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer, 

And whereas, after hearing the industry, officers of the Board and tonsidering materia facts 
on record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its 

trade effluent into sewer, 

2. The industry shalt not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. i 

The Environmental Engineer, Regional office-1. Ludhiana shall ensure the ecompliance of above 

directions and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no, 

4615 dated 18.08.2023, 

And whereas, the industry was visited by officer of the Board on 47,11,2023 and ihe wnt was 

found in nneration

1302



And whereas, there is a pending matter in the NGT vide 0.4, n0 225/2022 & 0.A. no. 546/2024 

Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of 

Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directly 

discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024. 

And whereas, in compliance of decision of meeting taken by Hon‘ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by ‘Additional 

Commissioner Municipat Corporation, Ludhiana to deliberate the fi nalization of site fer installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of 

PPCB and PWSSB be constituted and shall submit report within 07 days 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. S69/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the unit was visited by the officer of ihe Board 

alongwith the PWSSB Officials on 20.09.2024 and the unit was found in operation and discharging 

effluent into sewer. : 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-4 of the Water (Prevention & Cantral of Patlition} Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging 

effluent into sewer continuously. : 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A-of the Water (Prevention & Control of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. : 

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed toa 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non- compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

. 4s such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Cantrol of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. , 

Add. Senior tEngineer 

Endst. No. Dated 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Controt 

Board, Regional Office-1, Ludhiana for information & necessary action, It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 

hearing. 

Add. Senior Envitonmental Engineer 
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‘S$ PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789 | Website:- www.ppcb.gov.in’ —_email:- ppcbzo1ldh@gmail.com 
No. 6338 Speed Postionline Dated 'g( tH lg y 

M/s Azeez Fabrics Private Limited, (previously M/s Gulab industries Pvt Ltda), 

Plot no. 251, Industrial Area-A, 

Ludhiana. 

Sub: 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Contra] of Pollution) Act, 1974. 

2. Notice for imposition of Environmental Compensation {EC} due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & 

industrial plant u/s 22 of Air (Prevention & Control of Pollution) Act 1981 for discharging 0 of effluent/ 

emissions from its industrial premises, 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution} Act, 1974, the Airc {Prevention & Control of Pollution} Act, 1981, the Environment 
(Protection) Aci, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards te human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its various orders/ 
judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 
dated §.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, otder dated 
13.12.2018 passed in Original Application Na. 1038 of 2018, order dated 12.3.2019 passed in Original 
Application No. 710 of 2017 Original Apptication No. 711, 742 of 2017} has empowered the Central 
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 
for damage ta the envirenment and utilize such amount in terms of an action plan for pratection of 

the environment. The CPCB has formulated the methodology for assessing & vironmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 
19.2.2029 passed in original application No. 593 of 2017 and the Punjab Pollution Contra! | Board has 

adapted the said methodology. ; 

And whereas, the industry is a small-scale dyeing unit and was granted consent t operate 
under Water Act, 1974 valid upto 30/06/2024 for discharge of treated trade effluent of 450 KLD into 

sewer with suitable conditions, 

And whereas, the industry was visited by officer of the Board on 20/06/2022 and it was 

observed as under: 5 

i. The industry was in operation and engaged in the process of dyeing and finishing of fabric. 
2, The industry has installed physiochemical followed by biological treatment plant to treat its 

trade effluent generated from: dyeing section. Domestic effluent generated from the 
industrial premises 1s discharged into sewer. 

3. The ETP consists of Equalization tank -> Chemical dosing -> Flocculator-> Tube settler (02 No. 
in parallel} -> Aeration Tank (02 No. in series}-> Pre-filtration tank -> Sand filter > Carbon 

filter -> Final Outlet. 

4, The secondary tube settler of the industry was found missing inside the industry The 
representative informed that the secondary tube settlers of the ETP are sent for order and 
will be installed within ene month. 

aa Ne me er et tere hed fre tee SR AA ISVS. Ce RI We ive oanis 

were alsc collected and as per analysis report, the concentration of pH @ 8.3, TS5-@ 322 me/i 

and BOD @ 64 me/' found beyond prescribed limits. 
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6. The machinery installed by the industry inside the premises and expected effivent generation 

as per the SOPs prescribed by the Board is as under: - 

Type Capacity of No. of Liquer Bath Lot Maximumelfiuant 

Machine | Machines Ratio KtD} 
Soft-tiow | 300 2 01:08 4 5 56 

Soft-flow | 450 4 01:08 4 S 288 

Soft-flow | 900 1. | 01:08. 4 5 14d 
Soft-fiow_ | 600 1 01:08 4 5 96 

Soft-flow | 150 2 01:08 4 5 48 
__ | fotat | 672 KL 

As such, the maximum effluent generation is 672 KLD If the unit comes in operation for 24 

hours a day, however, the industry is having Consent to Operate only for 450 KLD, 
7. The industry has not installed any water meter at source of fresh water. As such, the 

assessment could not be done. The water meter record produced by the industrywas verified 

during visit and concluded as under: - 

Month Treated Water {Avg. Energy Consumption KwHr/Kt 
KLD} 

March 2022 259 0.43 

April 2022 127 0.33 
May 2022 . 140 . 0.34 

June tit 19"" 2022 421 0.48 

However, the industry. has installed 7.5 KW Kirlosker make motor at outlet but the 

same was showing discharge rate of 27.13 m3/Hr which is not in order. The calibration of the 

water meter is required to be done. 

8. The industry failed to produce any record regarding generatian and disposal of hazardous 

waste, 

And whereas, the Chairman of the Board has directed the industries shalt upgrade their 

captive ETPs in order to achieve stringent standards as being implemented on the other CETPs in 

Ludhiana for dyeing units, within six months. However, the industry has failed to upgrade its ETP till 

date. 

And whereas, the industry has jailed to achieve prescribed standards. Also, it is discharging 

its trade effluent into MC sewer in violation of Government's notification dated 10.10.2019. 

And whereas, the industry was.issued show cause notice for revocation of consent to operate 

granted under Water Act, 1974 and violation of the provisions under Hazardous Waste Rules, 2016 

with hearing before Senior Environmental Engineer of the Board on 19.09.2022, wherein it was 

decided that:- 

1. Consent to operate granted to the industry under Water (Prevention & Control of Pollution} 

Act, 1974 be revoked. 

2. Action u/s 33-A of the Water (Prevention & Contral of Pollution) Act, 1974 be initiated against 

the industry for its closure. : 

And whereas, the proceeding of hearing held on 19.09,2022 was conveyed to industry vide 

letter dated 03.10.2022. 

And whereas, the consent to operate granted to the industry upto 30.06.2024 was revoked 

vide no. 4416 dated 03.10.2022, 

And whereas, a meeting was taken by Competent Authority of the Board on 13. 07. 2022 te 

_ review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of'Ludhiana, 

wherein it was decided as under: 

1. All the water polluting industries {except garment washing and service stations) discharging 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 

their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 

be reduced suitably to ensure compliance of the directions given by the Govt. 

2. The above additional condition shall be imposed on al! the industries having valid consent to 

operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already 

imposed. 

3, Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be‘issued to 

the industries not having valid-consent to operate under ‘Water (Prevention & Control of 

Pollution Act, 1974 for imposing above condition as well as to obtain consent to Operate of 
& 8Oar 2 waren 1> Days
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4, Notice u/s 33-4 of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with oppertunity of personal hearing befare 

Competent Authority. 

And whereas, notice u/s 33-4 of the Water Act, 1974 was issued to industry with hearing 

before the CEE, Ludhiana on 16.12.2022. But, no one from industry attended the hearing: 

And whereas, after considering background af the case and material facts on the record, the 

Chief Environmental Engineer of the Board decided as under:- 

1. Direction u/s 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop 

discharging its industrial effluent into Municipal sewer by 31.03.2023. , 

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shall send further recommendations in the matter. 

3. For other violations as stated in the notice, another hearing may be given to the industry. 

And whereas, the proceeding of personal hearing held before the CEE, tudhiana on 

16.12.2022 was conveyed to industry vide letter no. 74 dated 05.01.2023 and vide letter no. 80 dated 

05.01.2023, directions u/s 33-A of the Water Act, 1974 were issued to the industry that the industry 

shall stop discharging its industrial effluent into Municipal sewer by 31.03.2023. 

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 was issued ta industry 

with hearing before the CEE, Ludhiana on 24.01.2023, wherein it was decided that:- 

' 4. ‘The industry shall operate its ETP regularly and efficiently, so as to achieve prescribed 

standards at all times. 

2. The industry shall maintain record w.r.t. fresh water consumption, chemicals used aad 

operation of its ETP, on daily basis. 

3. The industry shall not increase the capacity of dyeing machinery resulting in, increased 

discharge of effluent beyond its consented quantity. 

4, In view of the directions issued by the Board to the industry regarding stopping discharge of 

industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days. 
§. The consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be 

granted to the industry upto 31.03.2023 with special condition that the industry shall take 
adequate steps to step discharging its industrial effluent into. MC sewer by 31.03.2023. 

6. The Environmental Engineer, Regional office-1, Ludhiana shall visit the industry immediately, 

collect effluent samples, process consent application and submit report - “alongwith 

recommendations, within 15 days. 

And whereas, the proceeding of personal hearing held before the Chief Environmental 

Engineer, Ludhiana on 24.01.2023 have been conveyed to industry vide letter no. 586 dated 

03.02.2023. 
And whereas, the industry is still in operation and is discharging treated effluent into MC 

sewer, as verified during the visit to the area on 16.05.2023. 

And whereas, the industry has failed to comply with the directions issued to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, thé industry was issued notice to issue directions u/s 33-4 of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. 

it was observed that in compliance to the directions issued by the Govt: vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has nat made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer, 

And whereas, after hearing the industry, officers of the Board and considering material facts 

" on record, the Chairman of the Board decided as under : 

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its 

trade effluent into sewer. 

2, The industry shall not operate its outlet for discharge of trade effluent Into sewer without 

obtaining prior permission /consent of the Board. : 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. 
a Se ee, v= 

directions and shall supmit its | report, ‘immediately. 
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And whereas, the proceedings of personal hearing were conveyed-to the industry vide no. 

3450 dated 07.07.2023. 

And whereas, there is 3 pending matter in the NGT vide O.A. no 225/2022 & OA. no. 

5346/2024 Budha Nailah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer, The case is now listed for hearing on 

27.11.2024. ; : 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the: finalization of site for installation 

of CETP for scattered dyeing units. on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall 

submit report within 07 days 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana. 

vide letter no. 569/ AC/P/D dated 20.08.2024, 

And whereas, in compliance to above, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board's lab, the conc. of 

parameters, Phenolic Compound =1.4 mg/l against prescribed standard of 1.0 mg/l is beyond the 

prescribed limits of the Soard. 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Contrel of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging 

untreated effluent into sewer continuously, 

Aad whereas, the industry is violating the provisians af the Water (Prevention: & Control of 

Pollution} Act, 1974 as stated above. : 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. . 

2. That the operation of industry shall be stopped for effecting the eartier drections issued for 

closure of outlets into sewer. : 

3, That Punjab State Power Corporation Limited (PSPCL} Authority shall be’ directed to 

disconnect the supply of electricity available to the industry. : 

4. That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to.explain your 

positian with respect to above said viclations, faillng which action as deemed fit in the matter shall 

be taken under the provisians of Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

Endst, No. 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Contra! 

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 

hearing. 

Add. Senior Envifonmental Engineer 
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SH PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax: 0161-4673789  Website:- www.ppcb.gov.in - _email:- ppcbzolldh@gmail.com 
No. £830 Speed Post/online Dated Es Nn [oy 

To ; 

M/s B.K Wools, 

236/5, Gupta Road, Industrial Area-A, 

Ludhiana. 

Sub:- 1, Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Control of Pollution} Act, 1974. 

2. Notice for tmposition of Environmental Compensation {EC) due to environmental damage - 

cause by it, 

Whereas, it is mandatory on the part of the industry to obtain cansent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Contrat of Pollution) Act 1981 for discharging ¢ of effluent/ 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Controt of 

Pollution} Act, 1974, the Alr (Prevention & Contral of Pollution} Act, 1981, the Environment 

{Protection} Act, 1986 and certain rules under the provisions of the Environment {Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its yarious orders/ 

Judgments [order dated 3,8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.22.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, arder dated 12.3.2019 passed in Original 

Anplication No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central 

Pollution Controi Board {CPCB} by laying down the methadology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of ac action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in Its order dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 
adopted the said methodology. 

And whereas, the industry is a small scale dyeing unit and was granted consent t to operate | 

under Water Act, 1974 upto 22/09/2021 for discharge of treated trade effiuent @ SO KLD into sewer, 

And whereas, the treated effluent samples of the industry were analyzed by the PBTI, Mohali 

and as per analysis report, the concentration of BOD @ 58 mg/I was found beyond prescribed limits. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 ‘issued by the 

Hepartment of Science, Technology & Environment, Government of Puniab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiane, 

wherein it was decided as under: 

1, All the water polluting industries (except garment washing and service stations) discharging 

their effluent into municipal sewer, Ludhiana shail take adequate steps to stop discharging 

their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 

be reduced suitably to ensure compliance of the directions given by the Govt, 

2. The above additional condition shall be imposed on all the industries having valid consent ta 

Operate under the Water (Prevention & Control of Pollution} Act, 1974, if not already 
ANG po NaF at Na ed 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention & Controt of 
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Pollution) Act, 1974 for imposing above condition as well as to obtain consent te operate of 

the Board, within 15 days. 

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority: 

And whereas, the industry is not having valid consent to operate under Water (Prevention & 

Control of Pollution} Act, 1974 and also discharging untreated effluent into sewer. 

And whereas, natice to issue directions u/s 33-4 of the Water Act, 1974 was issued to industry 

with hearing before the CEE, Ludhiana on 16.12.2022. But, no one from industry attended the 

hearing. . 

And whereas, after considering background of the case and material facts on the record, the 

Chief Environmental Engineer of the Board decided as under:- 

1. Direction u/s 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop 

discharging its industrial effluent into Municipal sewer by 31.03.2023, 

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry’ immediately 

after 31.03.2023 and shall send further recammendations in the matter. 

3. For the other violations as stated in the notice, another hearing may be given to the industry. 

And whereas, the proceeding of personal hearing held before the CEE, Ludhiana on 

16.12.2022 has been conveyed to industry vide letter no. 77 dated 05.01.2023 and vide'letter no. 82 

dated 05.01.2023, directions u/s 33-4 of the Water Act, 1974 were issued to the industry that the 

industry shall stop discharging its industrial effluent into Municipal sewer by 31.03.2023. 

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 was issued to industry 

with hearing before the CEE, Ludhiana on 24.01.2023, wherein it was decided as under:- 

1, The industry shall operate its ETP regularly and efficiently, so as to achieve prescribed 

" standards at ail times. 

2. The industry shall maintain record wort. fresh water consumption, chemicals used and 

operation of its ETP, on daily basis. 

3. The industry shall not increase the capacity of dyeing machinery resulting in increased 

discharge of effluent beyond its consented quantity, 

4. In view of the directions issued by the Board to the industry regarding stopping ‘discharge of 

industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days. 

5. The Environmental Engineer; Regional office-4, Ludhiana shall visit the industry immediately, 

collect effluent samples, process consent application and submit report alongwith 

recommendations, within 15 days. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

24.01.2023 have been conveyed to industry vide letter no. 588 dated 03.02.2023. 

And whereas; the industry is still in operation and is discharging treated effluent into MC 

sewer, as verified during the visit to the area on 16.05.2023, . 

And whereas, the industry has failed to comply with the directions issued to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-4 of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. 

tt was observed that in compliance to the directions issued by the Govt, vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progréss in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped lis industrial Cischarge 

into sewer. 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: : 

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its 

trade effluent into sewer. 

2. -The industry shall not operate its outlet for discharge of trade effluent inte sewer without 

obtaining prior permission /eonsent of the Board. : 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. 

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 
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Aud whereas, the proceedings of personal hearing were conveyed ta the industry vide na. 

3453 dated 07.07.2023. 

And whereas, there is @ pending matter in the NGT vide O.A. no 2258/2022 & OA. no. 

$46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for: hearing on 

27.11.2024. 

And whereas, In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by: Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 
sampling of the scattered dyeing units, a team of officials of PPCB and PWS55B be constituted and shail 

submit report within 07 days 

And whereas, the minutes of the meeting were issued by Municipai Corporation, Ludhiana 

vide latter no, 569/ Ac/' P/O dated 20, 08.2024. 

And whereas, in compliance to above, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWSSB Officials on 23.08.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board's lab, the conc. of 

parameters, COD=292 meg/l against prescribed standard of 250 mg/l and BOD=65 mg/l against 

prescribed standard of 30 mg/l is beyond the prescribed limits of the Board, 

And whereas, the industry is still discharging its industrial effluent info MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution} Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging 

untreated effluent into sewer continuously. . 

And whereas, the industry is violating the provisions of the Water {Prevention a Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and | it has now 

decided to impose the Environmental Compensation on the Industry for degrading the erivironment 

and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974, - 

to the industry, after giving an oppertunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. 

3, That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to above said violations, faiting which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & Proposed 

directions shall be confirmed without giving any further oppartunity/ notice. 

Add, Senior Rfvronreiental Engineer 
Endst. No. : Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action, It is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

Add. Senior EnvirSinmental Engineer 
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7 PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789 Website:- www.ppeb.gov.in email:- ppcbzo1ldh@gmail.com, 

No 2i?7e-7/ Speed Post/online Dated =] 

To | hyfay 
Mis H.C. Dyeing Works, 

B-30, Plot NO. 3595-96, Baba Deep Singh Nagar, Opp. Truck Union, Moti Nager, 

Ludhiana. 

Sub:- 3, Show cause notice for non-compliance of directians issued u/s 33-4 of the Water 

{Prevention & Control of Pollution} Act, 1974. 

2, Notice for imposition of Environmental Compensation (EC) due to environmental 

darnage cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Contro) of Pollution) Act, 1974 & u/s 21 of Air 
(Prevention & Control of Pollution} Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to abtain consent to aperate of 

the Board to operate an outlet u/s 25/26 of Water (Prevention & Contral of Pollution) Act, 1974 

& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of 

efiluent/ emissions from its industrial premises. ; 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, 

other living creatures, plants and property and for maintaining or resorting the wholesomeness 

of water and to preserve the quality of air, 

And whereas, the National Green Tribunal (NGT), New Dethi through its various orders/ 

Judgments {order dated 38.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337'of 2, order 

dated 13.12.2018 passed in Original Application No. 2038 of 2018, order dated 12.3.2019 passed 

in Original Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered 

the Central Pollution Control Board (CPCB) by laying down the methodology to assess and recover 

compensation for damage to the environment and utilize such amount in terms of an action plan 

far protection of the environment. The CPCB has formulated the methodology for assessing 

Environmental Compensation on the basis of formula submitted to the, NGT as mentioned i in its 

order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution 

Control Board has adopted the said methodology. 

And whereas, the industry is a small scale red category dyeing unit and it has béen granted 

consent under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2018/8024612 dated 27.09.2018 

valid upto 30.06.2023 for discharge of treated trade effluent @ 400 KLD into sewer. 

And whereas, the Department of Science, Technology & Environment, Government of 

Punjab considering ail the aspects of the matter including various recommendations and 

decisions of the Han‘ble High Court; NGT and other Committees has issued directions u/s 5 of 

Environment {Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and 

dairy waste whether treated / partially treated or untreated shall not be discharged into 

municipal sewer of Ludhiana. ; 

And whereas, a meeting was taken by Competent Authority of the Board on 13, 07.2022 

to review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of 

Ludhiana, wherein it was dacided as under: 
aii tne Water ponuting Inaustries [@xCept Barment wasting aw service spaqeuriay 

discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to 

stop discharging their industrial effiuent into municipal sewer, Ludhiana by 34.03.2023 
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and period of consent be reduced suitably ta ensure compliance of the diréetions Riven 

by the Govt. : 

2. The above additional condition het ‘be impeased on all the industries having valid consent 

to operate under the Water (Pravertion & Control of Pollution} Act, 1974, ifnot already 

imposed. ; 

3. Directions u/s 33-A of the Water irevention & Control of Pollution) Act, 1974 be issues 

to the industries not having valid consent to operate under Water (Prevention & Control 

of Pollution) Act, 1974 for imposing above condition as well as to obtain consent to 

operate of the Board, within 15 days. . 

4, Notice u/s 33-A of the Water (Prevention & Control of Pallttion) Act, 1974 for closure of 

all scattered dyeing units af Ludhiana be issued with opportunity of personal hearing 

before Competent Authority. 

And whereas, vide letter no. $014 dated 07.11.2022, the validity of consent. to operate 

granted to the industry under the Water Act, 1974 has been curtaited upto 31.03.2023 with a 

special condition that the industry shail take adequate steps to stop discharging ther industrial 

effluent inte municipal sewer, Ludhiana by 31.03.2023. ; 

And whereas, the industry was <<ucd aotice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided as 

under:- : 

1, The industry is advised to continur te operate its pollution control devices regularly and 

efficiently to as to achieve the prescribed standards. : 

The industry shall not increase the capacity of dyeing machinery resulting in | increased 

discharge of effluent beyond its consented quantity, 

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued ta 

the industry that the industry shall not discharge its industrial effluent into municipal 

sewer after 31.03.2023. . 

4. The Environmental Engineer, Regional Ofticc-2, Ludhiana shall visit the industry 

immediately after 31.03.2023 and shail send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman af thé Board on 

06.12.2022 has been conveyed to indusiry vide letter no 449 dated 30.01, 2023. 

And whereas, vide letter no. 487 dated 31 01.2023, the directions u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 14174 have been issued ta the industry that the industry 

shalt not discharge its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was visited by officer of the Board on 01/06/2023 and it was 

observed that the unit is still in operation and is discharging treated effluent into the MC sewer. 

And whereas, the industry has jailed to comply with the directions issued ta it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act. 

1974 with hearing before Chairman of the Board on 30.06.2023. : 

It was observed that’ in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10 2019, the industry has not made any progress in the 

last about 4 years inspite of regular persuasions by the Board and has not stopped its: industrial 

discharge into sewer, 

After hearing the industry, officers of the Board and considering material facts ¢ on record, 

the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall stop 

discharging its trade effluent inta sewer. 

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the 

sewer connection available to the industry for disposal of its trade effluent. 

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of 

above directions and shall submit its report, immediately. 

And whereas, the proceedings of fpersonal hearing were conveyed to the industry vide aa, 
YI24 UWOLEU UF ee ee, 

h
e
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And whereas, the industry was visited by officer of the Board on 01.12. 2023 and it was 

observed that the industry was in operation. 

And whereas, there is a pending matter in the NGT vide O.A. no 225/202 & OA, no. 

§46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer, The case is now listed for hearing on 

27.11.2024. 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha 

Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by 

Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site 

for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a 

‘team of officials of PPCB and PWSSB be constituted and shail submit report within 07 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, 

Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. 

, And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) 

Act, 1974 to stop discharging its industrial effiuent into MC sewer by 31.03.2023 and operating 

the unit without valid consent of the Board under the Water Act, 1974 since 31.03. 2023 and still 

discharging effluent inte sewer continucusly. 

And whereas, the industry is violating the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmenta! Compensation on the industry for degrading the 

environment and to issue following directions u/s 33-A of the Water (Prevention & Control of 

Pollution} Act, 1974, to the industry, after giving an opportunity of personal hearing before 

Chairman of the Board:- 

1, That the industry shall immediately dismantle and remove all outlets and stop discharging 

its trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued 

for closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited {PSPCL}. Authority shall he directed to 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non- 

compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outiet to 

municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman 

of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 prh to explain 

your position with respect to above said violations, failing which action as deemed fit in the 

matter shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 

& proposed directions shali be confirmed without giving any further opportunity/ notice. 

/ a oe Engineer 
Endst. No. ‘ed 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action. it is requested io inform 

the industry regarding date & time of hearing and send the latest status report well before date 

of hearing. : 

Jo Cooler Engineer
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SS? PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789 Website:- www. ppcb.gov./n email:- ppchzoidh@gmail.com 

M/s Ishan Enterprises, 

287, Industrial Area-A, 

Ludhiana. 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-4 of ‘the Water 

{Prevention & Control of Pollution) Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Poliution) Act, 1974 & u/s 21 of Air (Prevention & 

Controt of Pollution) Act 1921 before the establishment/ expansion of the unit. : 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Contrai of Pollution) Act 1981 for discharging of effluent/ 

emissions from its industrial premises. 

And whereas, thé Parliament of India had enacted the Water {Prevention & Contro! of 

Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

lwing creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

_ And whereas, the National Green Tribunal (NGT}, New Delhi through its vatious orders/ 

Judgments {order dated 3.8,2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6,12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12,3.2019 passed in Original 

Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered’ the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the. NGT as mentioned in its order dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. 

And whereas, the industry is a small scale red category dyeing unit and was granted tonsent 

under Water Act, 1974 vide no. CTOW/Varied/LDH1/2019/9770277 dated 19.07.2019 valid upto 

30.06.2023 for finishing of Hosiery Cloth @ 1750 Kgs/day and dyeing of hosiery Cloth @ 600 Kgs/day 

with discharge of treated trade effluent @ 150 KLD and domestic effluent @ 1.3 KLO into sewer. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions ufs 5 af Environment 

{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially weated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the campliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: : 

1. All the water polluting industries (except garment washing and service stations} discharging 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 

be reduced suitably to ensure compliance of the directions given by the Govt.
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2. The above additional condition shail be imposed on all the industries having valid cansent to 

operate under the Water (Prevention & Contra! of Pollution) Act, 1974, if hot already 

imposed. 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of 

the Board, within 15 days. 

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Autherity. : 

And whereas, in compliance to the decisions taken by the Competent Authority, the validity 

of consent to operate granted to the industry under the Water (Prevention & Control of Pollution} 

Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry shall take 
adequate steps to stop discharging their industrial effluent Into municipal sewer, Ludhiana by 

31.03.2023, 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing 

before Chairman of the Board on 25.01.2023, wherein it was decided as under:- : 

1. The industry shall continue to operate Its pollution control devices regularly and efficiently 50 

as to achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting in 1 increased 

discharge of effluent beyond its consented quantity. 

3, Direction u/s 33-A of the Water (Prevention & Control af Pollution] Act, 1974 be issued to the 

' Industry that the industry shall not discharge its industrial effluent into municipal sewer after 

31.03.2023. : 

4. In view of the directions issued by the Board to the industry regarding stopping diechasge af 

industrial effluent inte MC sewer by 31.03.2023, the industry shal! submit scheme to achieve 

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days. 

5. The Enviranmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

25.01.2023 have been conveyed to Industry vide letter no. 753 dated 13.02.2023. 

And whereas, vide letter no. $28 dated 16.02.2023, the directions u/s 33-4 of'the Water 

{Prevention & Control of Pollution} Act, 1974 have been issued to the industry that the industry shalt 

not discharge its industrial effluent into municipal sewer after 31.03.2023. 

The industry is still in operation and is discharging treated effluent into MC sewer; as verified 

during the visit to the area on 16.05.2023, 

The industry has failed to comply with the directions issued to it to stop discharging its 

industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of: ‘the Water 

{Prevention & Control of Pollution) ‘Act, 1974 with hearing before Chairman of the Board on 

06.07.2023, 

It was observed that in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industriat discharge 

into sewer, 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

1. The industry shail immediately dismantle and remove all outlets and shall stop discharging its 

trade effiuent into sewer, 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. ; 

3. The Authorities of Viunicipal Corporetion Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. , 

4. The Enviranmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shalt submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
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And whereas, the industry was visited by officer of the Board on 06.12. 2023 and it was 

observed that the industry was in aperatian. 

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & 0.A. no. 

$46/2024 Qudha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now jisted for hearing on 

27.11.2024, : 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP. for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall 

submit report within 07 days 
And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board's lak, the conc. of 

parameters, pH=11.8 against prescribed Itmits of 6.5-8.5, TSS=172 mg/l against preseribed standard 

of 100 rng/|, 1DS=2298 me/l against prescribed standard of 2100 mg/l and BOD= 36 against prescribed 

standard of 30 mg/l, is beyond the prescribed limits of the Board. 

And whereas, the industry fs still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution} Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31, 03.2023 and now dischargi ng 

untreated effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water {Prevention & Control of 

Pollution) Act, 1974 as stated above. : 

And whereas, the matier has been considered by the Competent Authority and:it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. 

3, That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed te 
disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabhs Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to above said violations, failing which action as deemed fit in the miatter shall 

be taken under the provisions af Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

Add. Senior & rool Engineer 
Endst. No. Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Gantral 
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing end send the iatest status report well before date of 
hearing. 

Add. Senior Environmental Eagineer 
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“S$ PUNJAB POLLUTION CONTROL BOARD. 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4873789  Website:- www.ppeb.gov.in _email:- ppebzolidh@gmail.com 

No. 6 30 Speed Postionline Dated @7 

Nifs 1.5. Jain Dyeing Factory, 

Plot No. 26/6/2, Baba Gajja Jain Colony, Near Moti Nagar, 

Ludhiana. 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of: the Water 

(Prevention & Control of Pollution} Act, 1974. 
2. Notice for imposition of Environmental Compensation (EC} due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water {Prevention & Control of Poilution} Act, 1974 & u/s 21 of Air (Prevention & 

Controt of Pollution) Act 1931 before ‘the establishment/ expansion of the unit. 

And whereas, It is mandatary on the part of the industry ta obtain consent to operate af the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pallutian) Act, 1974 & 

industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging. ‘of effluent? 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & Contre! of Pollution} Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act, 

1886 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 

Sudgments {order dated 3.8.2018, 19.2.2015 passed in Original Application no. 597 of 2017, order 

dated 6.12,2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original 

Application. No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central 

Pollution Control Board (CPC8)-by laying dawn the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Enviranmental 

Compensatian on the basis of formula submitted to the, NGT as mentioned in its order dated 

19,2,2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. : : 

And whereas, the industry is a small scale red category dyeing unit. The industry has been 

granted consent under Water Act, 1974 vide ‘no. CTOW/Renewal/LDH1/2022/19889807 dated 

02.11.2022 valld upto 31.03.2023 for discharge of treated trade effluent '@ 140 KLD into sewer after 

And whereas, the Department of Science, Technology & Environment, Government of Punyab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees fas issued directions u/s 5 of Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially treated or untreated shali not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 
review the compliance of directions u/s 5 of Environment (Protection} Act, 1986 issued by the 

Department of Sciencé, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: 

1. Alf the water polluting industries (except garment washing and service stations) discharging 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 
RO eye ee eg ee ema re pre ee were 

be reduced suitably to ensure compliance of the directions | given by the Govt. 
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2, The above additional condition shall be imposed on all the industries having valid consent to 

operate under the Water (Prevention & Control of Pollution) Act, 1974, if not already 

imposed, 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 | be issued to 

the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution} Act, 1974 for imposing above condition as well as to obtain consent to > operate of 

the Board, within 15 days. 

4. Notice u/s 33-A of the Water [Prevention & Control of Pollution) Act, 4974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority. 

And whereas, the industry has been granted consent ta aperate under Water Ack, 1974 valid 

upto 31.03.2023 with special condition that it shall take adequate steps to stop discharging their 

industrial effluent into municipal sewer, Ludhiana by 31.03.2023, 

And whereas, the industry was issued notice to issue directions u/s 33-A of the: Water Act, 

2974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that: - 

1. The industry is advised to continue to operate its pollution control devices regularly and 

efficiently ta as to achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting i in increased 

discharge of effluent beyond its consented quantity. 

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to the 

industry that the industry shall not discharge its industrial effluent into municipal sewer after 

31.03.2023, : 

4. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023. and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

06.12.2022 has been conveyed to industry vide letter no. 451 dated 30.01.2023. The industry was 

issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no. 

485 dated 31.01.2023 the industry shall not discharge its industrial effluent inte municipal: sewer after 

31.03.2023. 

and whereas, the industry was visited by officer of the Board on 26/05/2023 and it was 

observed that the unit is still in operation and is discharging treated effluent into the MCisewer. 

And whereas, the industry has failed to comply with the directions issued to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the: Water Act, 

1974 with hearing before Chairman of the Board on 30,06.2023, 

it was observed that in compliance to the directions issued by the Govt, vide ne. 

10/228/2019/STE-5/1594066/1 dated: 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions oy the Board and has nat stopped its industrial discharge 

Into sewer, : 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all gutlets and shall stop discharging its 

trade effluent into sewer. i 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. ; 

4, The Environmental Engineer, Regional office-1 Ludhiana shail ensure the compliance of above 

directions and shall submit its; report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. . 

3474 dated 07.07.2023. 

And whereas, the industry was visited by officer of the Board on 17.11.2023 ‘and it was 

observed that the industry was in operation. 

And whereas, there is a pending matter in the NGT vide 0.4, no 225/2022 & OA. ne: 

§46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyelng units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with ariv CETP are
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directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27.14.2024. . 
And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Cormmissioner Municipa! Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shail 

submit report within 07 days ; 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the treated effluent sampling of the unit! was carried 

out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board's lab, the conc. of 

parameters, COD=416 me/I against prescribed standard of 250 mg/!, BOD=82 mg/l against prescribed 

standard of 30 mg/l and Oil & Grease = 18.9 against prescribed standard of 10 meg/I, are beyond the 

prescribed limits of the Board. 

And whereas, the industry is still discharging its industria! effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31. 03.2023 and now discharging 

untreated effluent inte sewer continuously. 

And whereas, the industry is violating the provisions af the Water {Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided te impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A of the Water (Prevention & Contral of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

‘1. That the industry shall immediately dismantle and remove all outlets and stop alscharging its 

trade effluent into sewer, as already directed by the Board, 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

' closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shat! be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer, 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. , 

my Add. Senior & 
Endst. No. ‘Dated — 

A copy of the above is forwarded to the Environmenial Engineer, Punjab Pollution Control 

Board, Regional Office-2, Ludhiane for information & necessary action, It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

Add. Senior Environmental Engineer 
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Se PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0164-4673789 Website:- www.ppocb.qov.in email:- ppcbz01ldh@gmail.com 

No. 6552 Speed Postiontine ated Hii Poy 
To 

M/s Jamna Dyeing & Finishing Mills, 
2840, industrial Area-A, Link Road, Opp-Aman Dharam Kanda, 

Ludhiana. 

Sub: 1. Show cause notice for non-compliance of directions Issued u/s 33-A of the Water 

(Prevention & Controt of Pollution) Act, 1974. 
2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Central of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion.of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & 

‘industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effivent/ 

emissions from its industrial premises. 

. And whereas, the Parliament of India had enacted the Water (Prevention & ‘Control of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal {NGT}, New Delhi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed! in Original 

Application No: 710 of 2017 Original Application No, 711, 712 of 2017} has empowered the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the besis of formula submitted to the, NGT as mentioned in its otder dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. 

And whereas, the industry is a small scale, red category dyeing and i it has been granted 

consent to operate under Water Act, 1974 vide no. CTOW/Varied/LDH1/2019/11158656 dated 

16.09.2019 valid upto 30.06.2024 for discharge of treated trade effluent @ 47 KLD into sewer after 

treatment through ETP, ; 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering ail the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 
treated / partially treated or untreated shalt not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority. of the Board on 13, 07, 2022 to 

review the compliance of directions u/s S of Environment {Pretection) Act, 1986 issued by the 
Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effiuents discharged into municipal sewer of Ludhiana, 
wherein it was decided as under: oy 

1. All the water polluting industries (except garment washing and service Stations} discharging 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 
thair inductrial offluant inta mainieinal eouine ts vethtome bas 27 V2 FID wed oes 
be reduced suitably to ensure compliance of the directions given by the Govt. 

PE ee ee 
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The above additional condition shalt be imposed on ail the industries having vali Consent to 
operate under the Water (Prevention & & Control of Pollution) Act, 1974, Ite not already 

imposed. 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 he issued to 
the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operate ot 
the Board, within 1S days, 

4, Notice u/s 33-4, of the Water {Prevention & Control af Potlution) Act, 1974 for closur re of all 
scattered dyeing units of Ludhiana be issued with opportunity of personal near ine before 
Competent Authority. 

And whereas, vide letter no. 5052 dated 04.11.2022, the validity of consent to operate 
granted te the industry under the Water. {Prevention & Control of Pollution} Act, 1974 has been 

curtailed ypte 31.03.2023 with a special condition that the industry shall take adequate steps fo stop 

discharging their industrial effiuent into municipal sewer, Ludhiana by 31.03.2023. 
And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board ont 06,12.2022, wherein it was decided that:- 
1. The industry. is. advised to continue to operate its pollution control devices regularly and 

efficiently to as to achieve the prescribed standards, 
2. The industry shall not increase the capacity of dyeing machinery resulting in | increased 

dischacge of effluent beyond its consented quantity. 
Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the 
industry that the industry shall not discharge its industrial effluent into municipal sewer after 
31.03.2023, 

4, The Environmental Engineer, Kegional Office- 1, Ludhiana shall visit the industry immediately 
after 31.03.2023 and shail send further recommendations in the matter, 
And whereas, the proceeding of personal hearing held before Chaitman of the Board on 

06.12.2022 have been conveyed to industry vide letter no. $708 dated 27. 12.2022, 
And whereas, the. industry was visited by officer of the Board on 16.05.2023 and it was 

observed that the unit is still in operation and is discharging treated effiuent into the MC sewer. 
And whereas, the industry has failed to comply with the directions issued to. it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 
And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act 

1974 with hearing before Chaicman of the Board on 30.08.2023, 
It was’ observed that in compliance to the directions issued by the Govt vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the fast 
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial | discharge 
into sewer, 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its 
trade effluent into sewer. 

The industry shall not operate its outlet for discharge of trade effluent into sewer without 
obtaining prior permission /consent of the Board. 

The Authorities of Municipal Corporation Ludhiana shall immediately disconnect: the sewer 

connection available to the industry for disposal of its trade effluent. 

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance ol above 
directions and shall submit its report, immediately. 

2. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 
3483 dated 07.07.2023. 

And whereas, there is a pending matter in the NGT vide 0.4. no 2285/2022 & 0.4. no. 

546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain’ sewer. The case is now listed for hearing on | 

27.11.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandi ark a meeti ken hv Addi fier 
Lec! MUMCIPal LOPPOTaLG, Luu watid 6 aenberate tne Tinlaldatior ton 5 of Site for installa ation 
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of CETP for scattered dyeing units:on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall 

submit report within 67 days 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 
And whereas, in compliance to above, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWS5S8 Officials on 20.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board's !ab, the conc. of 

parameter, Phenolic Compound =1.3 mg/l! against prescribed standard of 1.0 mg/l is beyond the 

prescribed limits of the Board. ‘ 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions Issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging 

untreated effluent into sewer continuously. 

And whereas, the industry is violating the provisions ¢ of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and ta issue following directions u/s 23-A of the Water (Prevention & Control of Pollution) Act, 1974, 

‘to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2, That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets inte sewer, 

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to 
disconnect the supply of electricity avaitable to the industry. : 

4. That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 prn to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shail 

be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

; Add. Senior Efvironmental Engineer 

Endst. Ne. Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 

hearing. ; 

Add. Senior ensifonmental Engineer

1322



‘6S PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, £-648-B, Phase-V, Focal Point, Ludhiana - 

Tete Fax:- 0181-4673789 | Website: www.ppcb.aovin —_emall:- ppchzotldh@gmail.com 

No. 83 60 Speed Postoniine Dated Whey 

Mis National Scientific Byers, 

Plot No-3? A, Industrial Area-A, 

Ludhiana. | 

Sub:- 1. Show cause notice for non-compliance of directlons issued u/s 33-A of the Water 

' {Prevention & Control of Pullution} Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC} due to environmental damage 

cause by It. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water [Prevention & Control of Pollution) Act, 1974 & u/s 24 of Air 

{Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of 
the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 

& industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of 

efftuent/ emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Contral of 
Pollution) Act, 1974, the Air (Prevention & Contral of Pollution} Act, 1981, the Environment 
(Protection) Act, 21986 and certain rules under the provisions of the Environment (Protection) Act, 
1986 to protect and improve the environment and for prevention of hazards to human beings, 
other living creatures, plants and property.and for maintaining or resorting the wholesomeness 
of water and to preserve the quality of air. : 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 
Judgments (order dated 3.8.2018, 19,2.2019 passed in Original Application rio. 597 of 2017, order 
dated 6,12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2: order 
Gated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3. 2019 passed 
in Original Application No, 7£0 of 2017 Original Application No. 71), 712 of 2017) has empowered 
the Central Poliution Control Board (CPCB) by laying: down the methodology to assess and recover 
compensation for damage ta the environment and utilize such amount in terms of an action plan 
for protection of the environment. The CPCB has formulated the methodology for assessing 
Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its 
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Paifution 
Control Board has adopted the said methadclogy. : 

And whereas, the industry is a small scale red category unit and the industry was granted 
consent under Water Act, 1974 vide no. CTOW/Renewal/tDH1/2018/7933381 dated 23. 07. 2018 
valid upte 30.06.2023 with discharge of treated effluent @ 300 KLO into municipal. sewer after 
treatment through ETP, 

And whereas, the industry was issued show cause notice for revocation of consent to 
operate granted under Water Act, 1974 with hearing before the CEE, Ludhiana on 15.06. 2022, 
wherein it was decided that:- 

1. The industry shall submit the data w.r.t. operation of effluent treatment plant fon April 
2022 onwards to the Board, within 10 days. 

2. The industry shall not install any additional machinery and increase its production 
capacity without prior permission of the Board, 

3. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry to velity the 
contentions of the industry within 10 days and = submit report alongwith 
recommendations. 

1003 <n eerng vrais wun reyied IG Ine industry vide letter no, 
2757 dated 04.07. . , 
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' And whereas, the industry was visited by officer of the Boar 

‘observed as under: 5 process of dyeing of 
4, The industry was in operation duri

ng visit and engaged in the p 

polyester yarn. 

{06 72022 and it was 

. at its trade effluent 
2. The industry has installed physiochemical treatment-based 

a ene dustrial premises 

generated from dyeing section. Domestic effluent 
generated from : 

is discharged into sewer. — > Tube settler -> 

3. The ETP consists of Equalization tank -> Chemical dosing -> Freee 
if i e achieve 

Sand filter -> Carbon filter -> Final Outlet. The industry is yet to UPB 

the stringent standards as prescribed by the Board. 
4, The treated effivent was being discharged into the public sewer. The. sample a the same 

niration of COD @ 280 me/l were also collected and as per analysis report, the conce - 

and BOD @ 45 mg/l is found beyand prescribed limits. ae 

And whereas, the industry has failed to achieve prescribed standards in woigtion ofthe 
provisions of Water (Prevention & Control af Pollution} Act, 1974. 

And whereas, 3 meeting was taken by the Competent Authority of t
he Gaard on 

13.07.2022 to review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 

issued by the Department of Science, Technology & Environment, Government of Punjab vide 

order dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer 
of Ludhiana. In said meeting, follawing decisions were taken: 

1. All the water polluting. industries {except garment washing and service stations) 

discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to 

stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 

and period of consent be reduced suitably to ensure compliance of the directions given 

by the Govt. : 

The above additional condition shall be imposed on all the industries having valid 

CONSENt to Operate under the Water (Prevention & Control of Pollution} Act, wr if not 
already imposed. 

Directions u/s 33-A of the Water (Prevention & Control af Pollution) Act, 1974 be issued 

to the industries not having valid consent to operate under Water {Prevention & Contro) 

of Pollution) Act, 1974 for imposing above condition as well as to obtain consent to 

Operate of the Board, within 15 days. 

Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of 

all scattered dyeing units of Ludhiana be issued with opportunity of personal hearing 

before Campetent Authority. 

And whereas, in compliance to above decisions, vide jetter no. 4537 dated | 11. 10.2022, 

the validity of consent to operate granted to the industry under the Water (Prevention & Control 

of Pollution) Act, 1974 has been curtailed upto 31.03.2023 with 3 special condition that the 

industry shall take adequate steps to stop discharging their industrial effluent inte municipal 

sewer, Ludhiana by 31.03.2023. 

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 has been issued 

to industry with hearing before the CEE, bwaniona on 28.10.2022, whersin it was, decided as 

under:- 

1. The industry shall operate its ETP regularly and efficiently, so as ta achieve the effluent 

discharge standards prescribed by the Soard. 

2. The industry shail submit a bank guarantee of Rs. 50,000/- within 15 days, as an assurance 

for the compliance of Pollution Control Laws. in case of failure, the same will be encashed 

without any further notice. 

The industry shall take immediate adequate steps to stop discharging their industrial 

effluent into Municipal sewer by 31.03.2023, failing which directions u/s 33-4 of the 

Water Act, 1974 shall be issued for its closure without any further notice in the matter. 

The Environmenital Engineer, Regional Office-1, Ludhiana shall immediately monitor the 

ETP installed by the industry and shall send further recommendations in the matter
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5. Regarding stopping of discharge of effluent into Municipal sewer, the Environmental 
Engineer, Regional office-1, Ludhiana shall visit the industry immediately after 31 03.2023 
and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chief Environmental 

Engineer Ludhiana on 28. 10. 2022 have been conveyed to industry vide letter no. 5038 dated 

04,41.2022. 

And whereas, the industry was still in operation and discharging treated efivent into MC 

sewer, as verified during the visit to the area on 16.05.2023. 

And whereas, the industry has failed to comply with the directions issued to it te stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. 

WU was observed that in compliance to the directions issued by the Govt: ‘vide no, 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the 

last about 4 years inspite of regular persuasions by the Board and has not stopped its industrial 

discharge into sewer. 

And whereas, after hearing the industry, officers of the Board and considering material 

facts on record, the Chairman of the Board decided as under: 

1, The industry shall immediately dismantle and remove all outkets and shall stop 

discharging its trade effluent into sewer. 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer + without 

obtaining prior permission /consent of the Board. : 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the 

sewer connection available to the industry for disposal of its trade effiuent. 

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of 

above directions and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no, 

3447 dated 07.07.2023. : 

And whereas, there is a periding matter in the NGT vide 0.4. no 225/2022 &: OA. no. 

§46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27.11.2024. 

And whereas, in compliance of decision of meeting taken by Hon’ ble Vidhan Sabha 

Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by 

Additionat Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site 

for installation, of CETP for scattered dyeing units on 16.08.2024, wherein tt was decided that a 

team of officials of PPCS and PWS5B be constituted and shall submit report within 07 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, 

Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. : 

And whereas, in compliance te above, the unit was visited by the officer of the Board 

alongwith the PWSS5B Officials on 11.09.2024 and the unit was found in operation and discharging 

effluent into sewer. 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution} 

Act, 1974 to stop discharging its industrial effluent into MC sewer by 32.03.2023 and operating 

the unit without valid consent of the Board under the Water Act, 1974 since 31.03. 2023 and still 

discharging effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention é Control 

of Poliution) Act, 1974 as. stated above. 

And whereas, the matter has been considered by the Competent Authority and it ‘has now 
gece ww . 

environment and to isswe following: directions u/s 33-4 of the Water (Prevention & Control ‘of
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Pollution) Act, 1974, to the industry, after giving an opportunity of pe
rsonal hearing before 

Chairman of the Board:- » i aj 
1, Thatthe industry shall immediately dismantle and remove all 

outlets and stop discharging 

its trade effluent into sewer, as already directed by the Board. | 
2, That the operation of industry shall be stopped for effecting the earlier diettions ssed 

for closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be “directed ‘e 
disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non- 
compliance of directions issued u/s 33-A of Water Act, 1974 for closure af its outlet ta 

municipal sewer. 
AS such, you are, hereby given an opportunity of personal hearing before the Chairman 

of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:36 pm to explain 

your position with respect to above said violations, failing which action as deemed fit in the 

matter shail be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 

& proposed directions stall be confirmed without giving any further apportunity/ notice. 

Add. Senior ntal Engineer 

Endst. No. Dated 

A copy of the above is forwarded to the Environmentat Engineer, Punjab Pollution Contro} 

Board, Regional Office-2, Ludhiana for information & necessary action. it is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 

hearing. 

Add. Senior EnviroMmental Engineer
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2 PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Faxt- 0161-4673789 § Website:- wwwppcb.gov.in emalhk- ppcbzotidh mail.com 

No, 226° 79 Speed Postionline Dated ,, nN 
To é ! in/2 4 

M/s Nataraj Scientific Dyers, 

Opposite Aman Dhararn Kanda, Link Road, industrial Area-A, 

Ludhiana. 

Subi- 1. Show cause notice for non-compliance of directions issued u/s 33-4 of the Water 

(Prevention & Control of Pollution) Act, 1974 alongwith show cause notice for refusal of 
consent to operate under the Water (Prevention & Contral of Pollution) Act, 1974, 

2. Notice for impasition of Environmentat Compensation (EC) due to environmental damage 

caused by it. 

Whereas, it is Mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution): Act, 1974 & u/s 21 of Air 

(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of 

the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 

& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of 

efftuent/ emissions fram its industrial premises, 

And whereas, the Parliament of India had enacted the Water (Prevention g Control of 

Pollution) Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment 

(Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the envi ronment and for prevention of hazards to human beings, 

other living creatures, plants and property and for maintaining or resorting the wholesomeness 

of water and to preserve the quality of air. ‘ 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 

Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, ordar 
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 ‘of 2, order 
dated 13.12.2018 passed.in Original Application No. 1038 of 2018, order dated 12.3, 2019 passed 
in Original Appiication No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered 
the Central Pollution Control Board {CPCB) by laying down the methodology to assess and recover 
compensation for damage to the environment and utilize such amount in terms of an action plart 

for protection of the environment. The CPCB has formulated the methodology for assessing 
Enuironmental Compensation on the basis of formula submitted to the, NGT as mentioned in its 
order dated 19.2.2019 passed in original application No, 593 of 2017 and the Punjab Pollution 

Control Gaard has adopted the said methodology. 

And whereas, the industry is a small scale red category dyeing unit and was granted 

consent to operate under Water Act, 1974 vide no. CTOW /Renewal/LOH1/2022/17771265 dated 
14.05.2022 valid upto 13.05.2023 for Dyeing of Acrylic Yarn @1600 Kgs/Day Dyeing of Polyster 
Cloth @1400 Kgs/day with discharge:of treated trade effluent @ 200 KLD and domestic effluent 
@ 5 KLD into sewer. 

And whereas, the Department of Science, Technology & Environment, Government of 
Punjab considering all the aspects of the reatter including various recommendations and 
decisions of the Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of 
Environment (Protection) Act, 1986 vide letter dated 10.10.2029 that industrial effluents and 
dairy waste whether treated / partially treated or untreated shail not be discharged inte 
municipal sewer of Ludhiana, , 

And whereas, a meeting was taken by Competent Authority of the Board on 13. 07.2022 
to review the compliance of directions u/s 5 of Environment (Protection) Act, 7986 issued by the 

Da [ f Science. Technolney & Enuiranmant Govern mant af Ounigh tide ahaua dienations 
gst wd tO: nox for segregation of industrial effluents discharged into municipal: sewer of 
Ludhiana, wherein it was decided as under: 
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1, All the water polluting industries (except garment washing and service stations} 

discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to 

stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 

and period of consent be reduced suitably to ensure compliance of the directions given 
by the Govt. 

2. The above additional condition shall be imposed on all the industries having valid consent 
to operate under the Water (Prevention & Control of Pollution) Act, 1974, ifnot already 

imposed. : 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued 

to the industries not having valid consent to operate under Water (Prevention & Control 

of Pollution) Act, 1974 for imposing above ‘condition as well as to obtain’ consent to 

Operate of the Board, within 15 days. 

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of 

all scattered dyeing units of Ludhiana be issued with opportunity of personal hearing 

before Competent Authority. 

And whereas, in compliance to the decisions taken by the Competent Authority, the 

validity of consent to operate granted to the industry under the Water [Prevention & Control ot 

Pollution) Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry 

shall take adequate steps to stop: discharging their industria) effluent into municipal sewer, 

Ludhiana by 31.03,2023. 

And whereas, the industry was issued notice u/s 33-4 of the Water Act, 1974 with hearing 

before Chairman of the Board on 25.01.2023, wherein it was decided as under: . 

1. The industry shall continue to operate its pollutlon control devices regularly and 

efficiently to as to achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting in increased 

discharge of effluent beyond its consented quantity. 

3, Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industry that the industry shall not discharge its industrial effluent into municipal 

sewer after 31.03.2023. 

4. In view of the directions issued by the Board to the industry regarding stopping ‘a discharge 

of industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to 

achieve Zero Liquid Discharge (2Lb) or to shift its unit to CETP compatible area, within 15 

days. 
5. The Environmental Engineer, Regional Office-i, Ludhiana shall visit the industry 

immediately after 31.03.2023 and shalt send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

25.01.2023 have been conveyed to industry vide letter ne. 740 dated 13.02.2023. 

And whereas, vide letter no. 826 dated 16.02.2023, the directions u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry 

shall not discharge its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry is still in operation and is discharging treated effluent into MC 

sewer, a5 verified during the visit to.the area on 31.05.2023, 

And whereas, the industry has failed to comply with the directions issued ¢ to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023, 

And whereas, the industry was issued Notice to issue directions u/s 33-4 of the Water 

Act, 1974 with hearing before Chairman of the Board on 06.07.2023. 

And whereas, after hearing the industry, officers of the Board and considering material 

facts on record, the Chairman of the Board decided as under: 

1. The industry shalt immediately dismantle and ramove all outlets and shall stop 

discharging its trade effluent inte sewer. : 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the 

sewer connéction available to the industry for disposal of its trade effluent. , 
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of 

above directions and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were canveyed to the ust vide 

ng. 3426 dated 07.07.2023. 

And whereas, a complaint has been received in the Board through video message on 

whatsapp on 21.07.2024 against the industry indicating stagnation of dyeing effluent / flooding 

in the streets and operation of the industry at that time. 

And whereas, to verify the complaint, the industry was visited by officers of the Board on 

21.07.2024 at 07:00 pm and it was observed that the industry was not in operation, however, 

the representative, Sh. Naveen Kaplish, Partner of the industry informed during visit that it had 

stopped dyeing operation at 04:00 pm. The untreated dyeing effluent was found stagnated inside 

the working area and also stagnation of effluent was found in the street in front of the industry. 

However, the industry was not in operation and was not discharging any effluent outside the 

industria! premises at the time of visit. To verify whether the industry had discharged untreated 

effluent or not, the samples of untreated effluent stagnated inside the industrial premises and 
waste water stagnated on the read infront of the industry were collected during visit and as per 

analysis report, the conc. of various parameters collected from both locations were found beyond 

the prescribed limits. : 

Accordingly, directions u/s 33-A of the Water (Prevention & Control of Pollutio’) Act, 1974 

were issued for closure of indyustry-and disconnection of power supply vide no. 4418-19 dated 

- 05.08.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha 

Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by 

Additional Commissioner Municipal Corporation, Ludhiana. to deliberate the finalization of site 

for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a 

team of officials of PPCB and PWSS8 be constituted and shall submit report within 07 days. 

’ And whereas, the minutes of the meeting were issued by Municipal Corperation, 

Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, the industry has now agplied for fresh Consent to Operate’ under the Water 

(Prevention & Control of Pollution} Act, 1974 along-with request to restore the electric 

connection through OCMMS. 

And whereas, the industry was visited by officer of the Board on 24, 10. 2024 & it was 

observed that.the industry was not in operation during visit due to disconnection of electric 

connection vide TDCO no. 124 dated 07.08.2024. 

And whereas, the industry has given representation requesting extension time of around 

8 to 10 months to comply with the pollution control norms, to relocate to another location 

alongwith other industry members of our association, Industrial Area-A Dyeing Association. Also 

actively looking for aption to move the industry individually and as an alternative, they are also 

considering the installation of a ZLD treatment plant. 

And whereas, the industry has neither ‘given any concrete proposal/ document! or shifting 

nor submitted any purchase order for adoption of ZLD system in existing unit, in compliance of 

directions issued by the Board so as ta comply with directions issued by the Govt dated 

10.10.2019, 

"And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & 0A. no. 

$46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27.11.2024. . — 
And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) 

Act, 1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating 

tho rrnit wither valid raacant Af the Daned --aalee dhe tale nk Ae sean eee 

discharging untreated effluent into sewer continuously. 
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And whereas, the industry is violating the provisions of the Water [Prevention & Control 

of Pollution} Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 
decided to refuse application applied by the Industry for obtaining consent to operate under the 
Water (Prevention & Control of Pollution) Act, 1974, toi impose the Environmental Compensation 

on the industry for degrading the environment and to issue faliowing directions ufs 33-A of the 
Water (Prevention & Control of Pollution) Act, 1974, to the industry, after giving an; ‘opportunity 

of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remave all outlets and ston discharging 

its trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued 

for clasure of outlets into sewer. 

3, That Punjab State Power Corporation Limited (PSPCL) Authority shall be! directed te 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall he imposed on the inustiy for non- 

compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to 

municipal sewer. 

AS such, you are, hereby given an opportunity of personal hearing before the Chairman 

of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.31.2024 at 02:30 pm to explain 

your position with cespect to above said violations, failing which action as deemed fit in the 

matter shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 

& proposed directions shall be confirmed without giving any further opportunity/ natice. 

Lt Kineton Engineer 

Endst. No. Dated” 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-2, Ludhiana for information & necessary action. It is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 

hearing. ; — 

; a © (cash henner Engineer 
} Po | 
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PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789  Website:- www.ppcb.gov.in —_email:~ ppcbzolldh@gmall.com 

No. 6330 Speed Postfonline Dated gir DY 
To 

M/s R.P. Processors, 

$48/11, Industrial Area-A, 

Ludhiana. 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of ‘the Water 

(Prevention & Control of Pollution} Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. 

. Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board ufs 25/26 af Water (Prevention & Cantra! of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Controt of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to aperate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Contro! of Pollution) Act 1981 for discharging of effluent/ 

emissions from its industrial premises. : 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

{Protection} Act, 1985 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining of resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribuna! (NGT), New Delhi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original 

Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has ernpowered, the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

tor damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. : 

And whereas, the industry is a small scale red category unit and was granted consent under 

Water Act, 1974 vide no. CTOW/Renewal/LOH1/2019/10311999 dated 05.07.2019' valid upto 

30.06.2024 for discharge of treated trade effluent @ 250 KLD and domestic effluent @ 3.2 KLD into 

sewer. 

_ And whereas, the directions were issued by the Board vide office order no. 557 dated 

24.09.2019 for the imposition of Environmental Compensation upon the defaulter units who have 

not installed the OCEMS system till 31.07.2019. The environmental compensation was payable frem 

02.08.2019 till the installation and commissioning of OCEMS. 

And whereas, the personal hearing was given to the industry u/s 33-4 of Water Act, 1974 

along with oppertunity of personal hearing before the Chairman of the Board on 28.11.2019 wherein 

itwas decided as under:- 

1. The industry shall operate its ‘ETP regularly & fiat, so as to achieve the standards 

prescribed by the Board at all time. 

2. Theindustry shall deposit Environmental Compensation of Rs. 4 Lacs for the period 26.09.2019 

to 28.11.2019 for violating the provisions of Water (Prevention & Control of Pollution) Act, 

1974 within 07 days. 

bound manner or to achieve ZLD, within 15 days. 
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4. The industry shall install, commission and connect ontine continuous effluent monitoring 
system with the website of Punjab Pollution Control Board by 15. 12. 2019 under all 

circumstances. 

5. Enviranmental Engineer, Regional Office-], Ludhiana shall collect the sample of the treated 

trade effluent afresh and submit report/recommendations accordingly after 15 days. 

And whereas, the industry vide letter dated 12.02.2020 addressed to Chairman of the Board 

under intimation to Regional Office-1, Ludhiana, received in Regional Office vide dairy no. 189 dated 

22,06.2026 has intimated that they have ordered OCEMS on 22.08.2019 and installation was 

completed on 28.11.2019. However, no proof regarding the same was submitted. 
And whereas, the industry was inspected by the officer of the Board on 29.06.2021 and ETP 

installed by the industry was found in operation, the Effluent samples were also collected during visit 

and as per analysis report results are within limit. The industry has already i installed and 

commissioned the OCEMS and connected the online continuous effluent monitoring systpn {OCEMS)} 

with the website of Board. The same was found operational during visit. 

And whereas, the Environmental Compensation of Rs. 2,75,000/- (i.e. Rs 25000/- per month 

for 11 months) from 01.08.2019 till the installation and commissioning of OCEMS is required ta be 

deposited by the industry. 

And whereas, the Environmental Compensation of Rs. 4,00,000/- was imposed for violatians 

of provisions of Water Act, 1974 during hearing held on 28.11.2019. The industry has not submitted 

any of Environmental Compensation till date, 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon‘ble High. Court, NGT and other Committees has issued directions u/s 5 of Environment 
{Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13:07.2022 to 

review the compliance of directions: u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: 

4. Ail the water polluting industries (except garment washing and service stations) discharging 

their effluent into municipal sewer, Ludhiana shal! take adequate steps to stop discharging 

their industrial effiuent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 

he reduced suitably to ensure compliance of the directions given by the Govt. 

2. The above additional condition shall be imposéd on all the industries having validiconsent to 

Operate under the Water (Prevention & Control of Pollution) Act, 1974, if not already 

imposed, 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention &.Contral of 

. Polfution} Act, 1974 for imposing above condition as well as to obtain consent to. ‘operate of 

the Board, within 15 days. 

A, Notite u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority. i 

And whereas, in compliance to the decisions taken by the Competent Authority, the validity 

of consent to operate granted to the industry under the Water (Prevention & Control of Pollution) 

Act, 1974 has been curtailed upto 34.03.2023 vith a ¢pecial condition that the industry shall take 

adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by 

31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of Water Act, 1974 

with hearing before Chairman of the Board on 27.02.2023, wherein it was decided as under:- 

4. The industry shall continue to operate its pollution contro! devices regularly and efficiently $0 

as to achieve the prescribed standards. , 

2. The industry shall not increase the capacity of dyeing machinery resulting in ‘increased 

discharge of effluent beyond its consented quantity. 
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3. Direction u/s 23-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the 

industry that the industry shall not discharge its industriat effluent into municipal sewer after 

31.03.2023. : 

4. In view of the directions issued by the Board to the industry regarding stopping discharge of 

- industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZLD}, within 15 days. 

5. The matter w.r.t. Environmental Compensation of Rs, 4.00 lac as already imposed during 

hearing dated 28.11.2019 was reviewed and industry shall deposit Environmental 

Compensation of Rs. 2.00 lac to conclude the matter, within 15 days. 

6, The industry shall deposit Environmental Compensation of Rs. 25,000/- regarding non- 

installation of OCEMS, within 15 days. 

7. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shali send further recommendations in the matter. 

And whereas, the proceedings of personal hearing held before Chairman of the Board on 

27.02.2023 has been conveyed to industry vide letter no. 1255 dated 20.03.2023. The industry was 

issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no. 

1344 dated 24.03.2023 the industry shall not discharge its industrial effluent into municipal sewer 

after 31.03.2023, 

And whereas, the industry has s failed 19 comply with direction issued to it to stop discharging 

its industrial effluent into MC sewer by 31.3.2023. Also, it has not deposited EC of Rs. 2,0-lacs and Rs. 

25,000/- 
And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 30.06.2023. 
It was observed that in compliance to the directions issued by the Govt. vide no, 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer. i 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

1, The industry shall immediately dismantle and remove all outlets and shall stop discharging its 

trade effluent into sewer. ; 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3, The Authorities of. Municipal Corporation Ludhiana shall immediately disconnect the sewer 

_ connection available to the industry for disposal of its trade effluent. 

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliarice of above 

directions and shall submit its report, immediately 

And whereas, the proceedings of persona! hearing were conveyed to the industry vide no. 

3486 dated 07.07.2023. 

And whereas, the industry was visited by officer of the Board on 07.12.2023. and it was 

observed that the industry was in operation. 

And whereas, there is a pending matter in the NGT vide O.A, no 225/2022 & O.A. no. 

546/2024 Budha Nailah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27.11.2024. 

And whereas, i in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by‘ Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall 

submit report within 07 days 
And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vida latter pas SaG/ ACIP/N dated IN. NR ANIA 
whereas,.in compliance to a ove, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Board’s lab, the conc. of 

i 
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parameter, 10S = 4680 mg/l against prescribed standard of 2100 ma/i, is beyond the prescribed limits 

of the Board. . 

And whereas, the industry is stiil discharging its industrial effluent 5 into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution)-Act, 

1974 to stop discharging its industrial effluent Into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now  sischarging 

untreated effluent into sewer continuously. 

And whereas, the industry is viclating the provisions of the Water (Prevention i Control of 

Pollution) Act, 1974 as stated above. : 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impese the Environmental Compensation an the industry for degrading the environment 

and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and reriove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

'  glosure of outlets into sewer. 

3. That Punjab State Power Corporation Limited {PSPCL) Authority shail be directed to 

disconnect the supply of electricity available to the industry. 

4, That an Environmental Compensation shall be imposed on the industry for noncompliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

&s such, you are, hereby given an opportunity of pefsonal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to above sald violations, falling which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Contro! of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

Don 
Add, Senior Enyi nrniehitat Engineer 

- Endst. No, ‘Dated 

A capy of the above is forwarded to the EnvironmentatEngineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information. & necessary action, tt is requested ta inform the 

industry regarding. date & time of hearing and send the latest status report well before date of 
hearing. ; 

' Add. Senlor EnviFbnmentat Engineer 
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“@ PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana: 

Tete Fax: 0161-4673789 , | Website:- www.ppcb.gov.in email: ppcbzo1ldh@gmail.com 

Ne 6364 Speed Postionling Dated afl fay 

M/s Om Processors Pvt Ltd, 

Plot no.-K-3, Textile Colony, Industrial Area-A, ' 

Ludhiana. , 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Control of Pallution} Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. . _ 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Polhition} Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution) Act 1921 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1921 for discharging of effluent/
 

emissions from its industrial premises. : 

And whereas, the Parliament of India had enacted the Water {Pre
vention & Control of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Env
irormnent {Protection} Act, 

1986 to protect and improve the environment and for prevent
ion of hazards to human beings. other 

living creatures, plants and property and for main
taining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal 
(NGT), New Delhi through its various orders/ 

— 

Judgments {order dated 3.8.2018,. 19,2.2019 
passed in Original Application no. 597 of 2017. 

order 

dated 6.12.2018 passed in Original Applicatio
n No. 125 of TOL? and M.A No. 1337 of 2,

 order dated 

13.12.2018 passed in Original Application N
o. 1038 of 2018, order dated 12.3.2019 passed

 in Original 

Apolicatian No. 710 of 2017 Original Applicat
ion No. 711, 712 of 2017) has empowered 

the Central 

Pollution Contro! Board (CPCB} by laying do
wn the methodology to assess. and recover 

compensation 

for damage to the environment and utiliz
e such amount in terms of an action pian

 fer protection of 

the enviranment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula sub
mitted to the, NGT 2s mentioned in its order dated 

19.2.2019 passed in original application 
No. 593 of 2917 and the Punjab Pollution

 Control Board has 

adopted the said methodology. 

And whereas, the industry is a sma
ll scale red category unit and wa

s granted consent to 

operate under Water Act, 1974 vid
e no. CTOW/Renewal/LDH1/2019/10496820 

dated 16,08.2019 

valid upto 31.03.2024 for discharge 
of treated trade effluent @ 700 KLO 

and domestic effluent @1i 

KLD into sewer. 
, 

And whereas, the Department af Sci
ence, Technology & Environment, 

Government of Punjab 

considering all the aspects 
of the matter including various 

recommendations and decisions 
of the 

Hon'ble High Court, NGT and other Committe
es has issued directions 

u/s 5 of Environment 

{Protection} Act, 1986 vide letter 
dated 10,10.2029 that industrial 

effluents and dairy waste whether 

treated / partially treated or un
treated shall not be discharged 

into municipal sewer of Ludhiana. 

And whereas, a meeting was taken b
y Competent Authority of the Board 

on 13.07.2022 to 

review the compliance of direc
tions. u/s 5 of Environment 

(Protection) Act, 1986 issued 
by the 

Department of Science, Technology & E
nvironment, Government of Punjab vide 

above directions 

dated 10.10.2019 for segregation of industrial 
effivents discharged into municipal sewer. 

of Ludhiana, 

wherein it was decided as under
: 

1. All the water polluting industrie
s (except garment washing 4 

THEN STU Hines Preiemepes er . - arent T2806 begin discharging 

nd service stations} di
scharging 

their industrial effluent into municipal sewer, Ludhiang by 31,03,2
029 an vt. 

be reduced suitably to ensure compliance of the
 directions given by the Govt 
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2. The above additional condition shall be Imposed on all the industries having valid consent to Operate under the Water (Prevention & Control of Pallution) Act, 1974, if not already imposed. a 

- Directions u/s 33-A of the Water (Prevention & Control af Pollution} Act, 1974 be issued to the industries not having valid consent to operate under Water (Prevention & Control af 
Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operate of 
the Board, within 15 days. 

- Notice u/s 33-4 of the Water (Prevention & Control of Pollution} Act, 1974 for closure of all “attered dyeing units of Ludhiana be issued with opportunity of personal hearing before Competent Authority. 
; 

And whereas, in compliance to the decisions taken by the Competent Authority, the validity 
ot consent to operate granted to the Industry under the Water (Prevention & Control of Pollution) Act, 1974 has been curtailed upto 32.03.2023 with a Special condition that the industry shall take adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 

; 
And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing before Chairman of the Board on 15.03.2023, wherein it was decided as under: 1, The industry shall.continue to Operate its pollution control devices regularly and efficiently so as to achieve the prescribed standards. 

2. The industry shalt not increase the capacity of dyeing machinery resulting in increased discharge of effiuent beyond its consented quantity, 
3. Direction u/s 33-A of the Water ( Prevention & Controt of Pollution) Act, 1974 be issued to the 

industry that the industry shatl not discharge its industrial effluent into municipal sewer after 
31.03.2023. 

4. in view of the directions issued by the Board to the industry regarding stopping discharge at industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve Zero Liquid Discharge (ZLD), within 15 days. 
Ss. The Environmental Engineer, Regional Office-2, Ludhiana shall visit the industry immediately after 31.03.2023 and shall send further recommendations in the matter, 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 15.03.2023 have been conveyed to industry vide letter no. 1781 dated 25.04.2023. : 
And whereas, vide letter no. 1816 dated 26.04.2023, the directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall 

not discharge its industrial effluent: into municipal sewer after 31.03.2023. 
And whereas, the industry is still in operation and is discharging treated efftuent into MC 

sewer, as verified during the visit to the area on 15.05.2023. 
And whereas, the industry has failed to comply with the directions issyed to ‘it to. staa 

discharging its industrial effluent into municipal sewer after 31.03.2023. 
And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023 
It was observed that in compliance to the directions issued by the Govt. vide no, 

10/228/2019/STE-S/1594066/1 dated 10.10.2029, the industry has not made ary progress in the last 
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial. discharge 
into sewer. , 

And whereas, after hearing the industry, officers of the Board and considering material facts 
on record, the Chairman of the Board decided as under: 

1, The industry shall immediately dismantle.and remove all outlets and shall stop discharging its 
trade effluent into sewer, ; 

2, The industry shall not operate its outlet for discharge of trade effluent into sewer without 
obtaining prior permission./consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 
connection available to the industry for disposal of its trade effluent. . 

4, The Environmental Engineer, Regional office-1 Ludhiana shafl ensure the compliance of above 

directions and shall submit its report, immediately. 
And whereas, the proceedings of personal hearing were conveyed to the indusery.vide no. 

3441 dated 07.07.2023. : 
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And whereas, the industry was visited by the officer of the Board on 06.11.2023 and the unit 
was found in operation and discharging effluent inte sewer. | 

And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & 9. A. 0. 
3546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that-26 dyeing units in industrial 
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any ceTP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hetring on 
27.11.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of offi cials of 

PPCB and PWSS6 be constituted and shall submit report within 07 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, \udhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the unit was visited by the officer of the Board 

alongwith the PWSSB Officials on 02.09.2024 and the unit was found in operation and discharging 

effluent into sewer, 

And whereas, the industry is still discharging its industrial effluent into MC sewer: and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03,2023 and operating) the unit 
without valid consent of the Board uader the Water Act, 1974 since 31.03.2023 and still discharging 

effluent into sewer continuously. ; 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A af the Water (Prevention & Contrel of Pollution} Act, 1974, 

16- the industry, after giving an opportunity of personal hearing before Chairman of the Boatd:- 

1. That the industry shall immediately dismantle and remove ail outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. ; 

2. That the operation of industry shall be stopped for effecting the earlier directions igsued for 

closure of outlets into sewer. 

3, That Punjab State Power Corporation Limited {PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. 

4, That an Environmental Compensation shail be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure. of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shalt 

be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ not 

Add. Senior ‘tal Engineer 

Endst. No, Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 

_ hearing. 

Add. Senior Environmental Engineer 
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‘€$ PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana: 

Tete Fax:- 0161-4673789 Website: www.poch.aoy.in email: ppcbz0{idh@gmiail.com 
No. 636 Speed Postionii ws 6369— Pp ostfonline Dated Shi hey 

M/s Perfect Dyeing & Finishing Industries, 

97-C, Industrial Area-A, 

Ludhiana. 

! 

Sub;- 3... Show cause. notice for non-compliance of directions issued u/s 33-A of the Water 

{Prevention & Control of Poliution) Act, 1974, 

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry te obtain consent to establish of the 

Board ufs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Potlution) Act 1981 before the establishment/ expansion of the unit, 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & 

industria! plant u/s 21 of Air (Prevention & Contral of Poltutian} Act 1981 for discharging 0! of f effluect/ 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

{Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its various orders/ 

Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original 

Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central 

Pollution Control Board (CPCB} by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 

19.2.2019 passed in original application Ne. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. - 

And whereas, the industry is a small scale red category unit and was granted consent to 

operate under Water Act, 1974 vide no. CTOW/Fresh/LDH1/2022/19834387 dated 22.09. 2022 valid 

upto 31.03.2023 for discharge of treated trade effluent @ 240 KLO and domestic effluent|@ 2 KLO 

into sewer with special condition that the industry shall take adequate steps to segregate & stop the 

effluent discharge into damestic sewer by 31.03.2023 in compliance to directions issued by the 

Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2029. 

And whereas, the effluent sample of the industry was collected by officer of the Board on 

17.02.2023 and as per arialysis report, the concentration of pH (9.1), TSS (140 mg/l}, COD (723 me/l}, 

BOD (190 mg/l} and Oil & Grease (25.2 mg/l} is found beyond prescribed limits. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

{Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially treated or untreated. shall not be discharged into municipal sewer of Ludhiana, 

And whereas, a meeting was taken by Competent Authority of the Board on 13. o7. 2022 ta 
PMI We ee pitt ee eee eee a em bv 1. . 

Department of Science, Technology & Environment, Government of Punjab vide above directions 
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dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 
wherein it was decided as under: 

1. All the water poiluting industries (except garment washing and service stations) discharging 

thelr effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 
their industrial effluent into. municipal sewer, Ludhiana by 31.03.2023 and period of consent 

be reduced suitably to ansure compliance of the directions given by the Govt. | 

2. The above additional condition shall be imposed on all the industries having valid consent to 

Operate under the Water (Prevention & Control of Pollution) Act, 1974, if inot already 

imposed, : 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industries. not having valid consent to operate under Water (Prevention & Control of 
Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of 

the Board, within 15 days. 

Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for dlosure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing pefora 
Competent Authority. 

And whereas, the industry has failed to achieve effluent standards as prescribed by the Board 

and discharging untreated effluent inte sewer. 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing 

before Chairman of the Board on 15.03.2023, wherein it decided as under: 

1. The industry shall continue to operate its pollution control devices regularly and eticiently $0 

as to achieve the prescribed standards. 

2. The industry shall nat increase the capacity of dyeing machinery resulting it in h increased 

discharge of efftuent beyond its consented quantity. 

3. Direction u/s 33-A:of the Water (Prevention & Control of Pollution) Act, 1974 be iscued to the 
industry that the industry shall not discharge its industrial effluent into municipal sewer alter 

31.03.2023. ; 

4. In view of the directions issued by the Board to the industry regarding stopping discharge of 

industrial effluent into MC sewer by.31.03.2023, the industry shalt submit scheme to achieve 

Zero Liquid Discharge (2LD), within 15 days. 

5. Interirn Environmental compensation of Rs. 1,00,000/- is imposed on the industry based on 

best assessment and judgment. 

6. The Environmental Engineer, Regional Office-1, Ludhiana shal) visit the industry inmesatey 

after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

15.03.2023 have been conveyed to industry vide letter no. 1769 dated 25.04.2023. 

And whereas, vide fetter no. 1828 dated 26.04.2623, the directions u/s 33-4 ofithe Water 

{Prevention & Contro! of Pollution) Act, 1974 have been issued to the industry that the industry shall 

not discharge its industriat effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was still in operation and discharging treated effluent inte MC 

sewer, as verified during the visit to the area on 15.05.2023, 

And whereas, the industry has failed to comply with the directions issued to! it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. i 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. 

It was observed that in compliance to the directions issued by the Govt vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial | Sischarge 

into sewer. 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall stop: discharging its 

trade effluent into sewer. 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. : 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

*
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directions and s 

And whereas, 
3444 dated 07 07.2023. 

f ne Engineer, Regional office-1 Ludhiana shall ensure the compliante of above 
all submit its report, immediately. 

the proceedings of personat hearing were conveyed to the industry vide no. 

as whereas, there is @ pending matter in the NGT vide O.A. no 225/2022 & OLA. no. 

area-A , nae Nallah case, Ludhiana, wherein it is mentioned 
that 26 dyeing units in industrial 

directly disch iana & 16 other scattered dyeing units which are not connected with any CETP are 

arging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 
27.11.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan sabha¢ Committee 

On 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by |Additional 
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of tics of 

PPC and PWSS8 be.constituted and shall submit report within 07 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, iri compliance to above, the unit was visited by the officer of the Board 

alongwith the PWSSB Officials on 23.08.2024 and the unit was found in operation and discharging 

effluent into sewer. 

And whereas, the industry is is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Poltstion| Act, 

1974 to stop discharging its industrial effluent inte MC sewer by 31 03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging 

effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and ta issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974, 

‘to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantie and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2, That the operation of industry shall be stopped for 1 effecting the earlier directions issued for 

closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be difected ta 

disconnect the supply of electricity available to the industry. 

4, That an Environmental Compensation shall be imposed on the industry for non- edmpliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chaisman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Control of Pollutiony Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

346/20 

. Add, Se Al erifaliengineer 

Endst. No. Dated | ! 
A copy of the above is. forwarded to the Environmental Engineer, Punjab Pollution: Controt 

Board, Regional Office-f, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

_ Add. Senior Environmental Engineer 
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SS PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789  § Welvsite:- www.ppcb.gov.in email:- - ppcbzotidh@gmail.com 

No. : 4 i. 6349 Speed Postiontine ated B11 K2Y 

M/s Pritam Scientific Dyers, : 
16-A, Industrial Area-A (Extn), 

Ludhiana. 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Control of Poltution} Act, 1974, 

2. Notice for imposition of Environmental Compensation (EC} due to environmental damage 

cause by it. , 

Whereas, it is mandatory on the part of the industry te obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution) Act 1981 before the establishment expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution). Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging } of éffluent/ 

emissions from its industrial premises. ; 

And whereas, the Parliament of India had enacted the Water (Prevention Py Control of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment ( Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

_and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its varidus orders/ 

Judgments (order dated 3.8.2018, 19.2:2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed in Original 

Application No. 710-of 2017 Original Application No. 711, 712 of 2017} has empowered the Central 

Pollution Control Board (CPCB} by laying down the methodology to assess and recover compensation 

for darnage to the environment and-utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

_ Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. 

And whereas, the industry is a small scale red category unit and was granted consent to 

Operate under Water Act, 1974 vide no, CT’ OW/Renewal/LOH1/2022/19236410 dated 18. 08.2022 

valid upto 31.03.2023 for discharge of treated trade effluent @ 285 KLD into sewer with special 

condition that the industry shall take adequate steps to segregate & stop the effluent discharge into 

domestic sewer by 31,03,.2023 in compliance to directions issued by the Department of Science, 

Technology & Environment, Govt. of Punjab vide orders dated 10.10.2019. 

And whereas, the Department of Science, Fechnelogy & Environment, Government tof Punjab 

considering afl the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above: directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: 
L. Al TN WATer POTULINE MIUUSUeS [CALE PL Borer th wean g aed ORI rie eee ey See er ge 

their effluent into municipal sewer, Ludhiana shail take adequate steps to stop discharging 
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their industrial effivent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 
be reduced suitably to ensure compliance of the directions given by the Govt, 

2. The above additional condition shall be imposed on all the industries having valid consent to 

Operate under the Water (Prevention & Control of Pollution) Act, 1974, if not already 

imposed. 

3. Directions.u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution) Act, 1974 for imposing above condition as well as to obtain consent to > operate of 

the Board, within 15 days. 

4. Notice u/s 33-4 of the Water (Prevention & Control of Pollution} Act, 1974 for ¢ dosure of all 

Scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority, 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 di th hearing 

before Chairman of the Board on 15.03.2023, wherein it was decided as under:- 

- 1. The industry shall continue to operate its pollution control devices regularly and efficiently $0 

as to achieve the prescribed standards. 7 

2. The industry shall not increase the capacity of dyeing machinery resulting it increased 

discharge of effluent beyond Its consented quantity. ; 

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the 

industry that the industry shall not discharge its industria! effluent into municipal sewer after 

31.03.2023. 

in view of the directions issued by the Board to the industry regarding stopping discharge of 

industrial effluent irito MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge {ZLD), within 15 days. 

The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

15.03.2023 have been conveyed to industry vide letter na. 1795 dated 25.04.2023. 

And whereas, vide letter no. 1820 dated 26.04.2023, the directions u/s 33-A of ithe Water 

{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall 

not discharge its industrial effiuent into municipal sewer after 31.03.2023. 

And whereas, the industry is still In operation and is discharging treated effuest into MC 

sewer, as verified during the visit to the area on 15.05.2023. 

And whereas, the industry has failed to comply with the directions issued to! it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the | Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. ! 

It was observed that in compliance to the directions issued by the Govt, vide no. 

10/228/2029/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has nat stopped its industrial (sischarge 

into sewer. 

- And whereas, after hearing the industry, officers of the Board and considering materia facts 

on record, the Chairman of the Board decided as under : 

1. The industry shall immediately dismantle and remove aft outlets and shall stop dscharcin its 

trade effluent into sewer. 

2. The industry shalt not operate its outiet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shalt immediately discdnnect the sewer 

connection available te the industry for disposal of its trade effluent. 

4, . The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shall submit its report, immediately. i 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 

3432 dated 07.07.2023. 

And whereas, there is a pending matter in the NGT vide 0.4, no 225/2022 & 0.4. no. 546/2024 

Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of 

Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directly 
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And whereas. in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 
7.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

of CETP fon an Municipal Corporation, Ludhiana to deliberate the finalization of site for installation 
PCB and p Scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of 

WSSB be constituted and shall submit report within 07 days 
And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

Vide letter no. S69/ AC/P/D dated 20.08.2024. 
And whereas, in compliance to above, the unit was visited by the officer of the Board 

alongwith the PWSSB Officials on 11.09.2024 and the unit was found in operation and: discharging 
effluent into sewer, , 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging 

effiuent into sewer continuously. 
And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 
And whereas, the matter has been considered by the Competent Authority and’ it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pothution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shail immediately dismantie and remove ail outlets and stop discharging its 
trade effluent into sewer, as already directed by the Board, : 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. . 

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity avaitable to the industry. : 

4. That an Environmental Compensation shail be imposed on the industry for non- -compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 61:00 pm to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Contral of Pollution) Act, 1974 &: | Proposed 

. directions shall be confirmed without giving any further opportunity/ notice, 

On 26.07 

Commissi 

Add. Senior Eni ental Engineer 
Endst, Neo. Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

Add. Senior Envifonmentai Engineer 
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“a PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 01614673789  Website:- cb.govin —email:- ppcbzo1idh@gmail.com 

wo: 6366 Speed Postionline Dated 4/1/]au 
0 

M/s Punjabi Dyeing, 

367, Industrial Area-A, 

Ludhiana. 

Sub: 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

{Prevention & Control of Pollution) Act, 1974. : 

2. Notice for imposition of Environmental Compensation (EC) due to. environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 
Board u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion of the unit, : 
And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board te operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & 
industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of effluent/ 
emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Erivironment 
(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for Prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 
and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its various orders/ 
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application. no. $97 of 2017, order 
dated -6.12.2028 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated 
13.12.2018 passed in Original Application No, 1038 of 2018, order dated 12.3.2019 passedin Original 
Application No. 710 of 2017 Original Application No. 712, 712 of 2017) has empowered the Central 
Pollution Controt Board (CPCB) by laying down the methodology to assess and recover compensation 
for damage to the environment and utilize such amount in terms of an action plan for protectian of 
the environment, The CPCB has formulated the methodology for assessing Enviranmentat 
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 
adopted the said methodology. ; 

And whereas, the industry is a srnall scale dyeing unit. it has obtained consent under Water 
Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19148539 dated 10.08.2022, which is ‘valid upta 
31.3.2023 for Dyeing Processing on Job Basis @ 4000 Kgs/day with discharge of treated trade effluent 
@ 250 KLD and domestic effluent @ 1 KLD into sewer with special condition that the industry shall 
take adequate steps to segregate & stop the effluent discharge into domestic sawer by 31.03.2023 in 
compliance to directions issued by the Department of Science, Technology & Environm 
Punjab vide order dated 10.10.2019. 

And whereas, the Department of Science, Technology & Environment 
considering all the aspects of the matter including various recommendatio 

“Hon'ble High Court, NGT and other Commitiees has issued directions 
(Protection) Act, 1986 vide letter dated 10.10.2029 that industrial effluents 4 
treated / partially treated or untreated shall not be discharged into municip 

And whereas, a meeting was taken by Member Secretary of 
conferencing on 13.07.2022 to review the compliance of directions u/s5o 

| 
f Environment {Protection} 

Act, 1986 Issued by the Department of Science, Technology & Environme enment of Punjab 
tie aedar dated 10 10 FAD fie eanennseinn ore 1 . ee wiauiar eg ive Ament of Punjat 

of Ludhiana. In said meeting, following decisions were taken: 

ent, Govt. of 

. Government of Punjab 

ns and decisions of the 

u/s 5 of Environment 
nd dairy waste whether 

al sewer of Ludhiana. 

the Board through video 

On NNN 
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. hargin: 
1. AN the water polluting industries (except garment washing and service stations) discharging 

their effluent into municipal sewer, Ludhiana shal! take adequate steps to stop discharging 

dof consen 
their industrial effluent into municipal sewer, Ludhiana by 31. 03.2023 and perio t 

be reduced suitably to ensure compliance of the directions given
 by the Govt. 

industries having valid consent to 
2. The above additional condition shall be imposed on all the | if lread 

operate under the Water {Prevention & Control of Pollution} Act, 
1974, i: not already 

imposed. 

' 3. Directions u/s 33-A of the Water (Prevention & Contral of Pollu 

the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution} Act, 1974 for imposing above condition as well as to obtain consent tb operate of 

the Board, within 15 days. 

4, Notice u/s 33-A of the Water (Prevention & Controt of Pollution) Act, 1974 for dlosure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 
Competent Authority. ; 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing 

before Chairman of the Board on 25.01.2023, wherein it was decided that:- 

1, The industry shall continue to operate its pollution control devices regularly and efficiently to 
as to achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting in increased 

discharge of effluent beyond its consented quantity. 

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be igsved to the 

industry that the industry shall not discharge its industrial effluent into municipal, sewer after 

31.03.2023. 
4. In view of the directions issued by the Board to the industry regarding stopping discharge of 

industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days. 

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 32.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 

25.01.2023 have been conveyed to industry vide letter no, 757 dated 13.02.2023. The industry was 

issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide Jetter no. 

832 dated 16.02.2023 the industry shall not discharge its industrial effluent into municipal s sewer after 

31.03.2023. 

And whereas, the industry is still in operation and is discharging treated effluent into MC 

sewer, a$ verified during the visit to the area on 15.05.2023. 

And whereas, the industry has failed to comply with the directions issued to: ‘it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023, 

And whereas, the industry was issued notice tc issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 30.06.2023. 

it was observed that in cornpliance to the directions issued by the Govt! vide no. 

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any Progress in the last 
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer, : 

tion} Act, 1974 be issued to 

And whereas, after hearing the industry, officers of the Board and considering material facts 
on record, the Chairman of the Board decided as under: 

1. The industry shatl immediately dismantle and remove all outlets and shall stop discharging its 
trade effluent into sewer. ; 

2. The industry shall not operate its outtet for discharge of trade effiuent into sewer without 
obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 
connection available to the industry for disposal of its trade effluent. 

4. The Environmental Engineer, Regional office-2 Ludhiana shall ensure the compliance of above 
directions.and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to, the industry vide no. 
3480 dated 07.07.2023. 

And whereas, the industry was visited by the officer of the Board on 30.10.2023 and the unit 
et eo ee 
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And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & O.A. no. 

-546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27.11.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corporation, Ludhiana ta deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of 

PPCB and PWSSB be constituted and shall submit report within O7 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana 

vide letter no.569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the unit was visited by the officer. of the Board 

alongwith the PWSSB Officials on 02.09.2024 and the unit was found in operation and discharging 
effluent into sewer. 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid cansent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging 

effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 a5 stated above. 

And whereas, the matter has been considered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act; 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove ail outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. . 

That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. 

. That an Environmental Compensation shail be imposed on the industry for non- compliance 

of directions issued u/s 33-4 of Water Act, 1974 for closure ‘of its outlet to municipal sewer. 

As such, you.are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain your 
position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ neti ; 

Add, Senior ronm aneer 

Endst, No. . Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action. it is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before < date of 

Rearing. 

Add. Senior Envitinmental Engirieer 
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<2 PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789 Website:- www.opeb.qov.in email:- ppcbzo1Idh@arnail.com 

No. ¢ Speed Pastiontine Dated 

M/s Rajneesh Dyeing House, 

Plot No-16-B, Industrial Area-A, 

Ludhiana. 

Sub:- 1, Show ¢ cause notice for non-compliance of directions issued u/s 33-A of: ‘the Water 

{Prevention & Controt of Pollution) Act, 1974. 

2. Notice for imposition of Environmental Compensation {EC} due to environmental damage 

cause by it. : 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Contrcl of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & 

industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effluent/ 

‘amissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Controt of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 19831, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Enviranment {Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and lor maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGTI; New Dethi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of'2027, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2,:order dated 

13.12.2018 passed in Original Application No 1038 of 2018, order dated 12.3.2019 passed in Original 

Application Ne. 710 of 2017 Original Application No, 711, 712 of 2017) has empowered the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action ptan for protection of 

the environment. The CPCB has formulated the methodology for. assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentianad in its order dated 

19.2,.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. . 

And whereas, the industry is a small scale red category unit and was granted consent to 

operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/18383988 dated 12.09.2022 

valid upte 31.03.2023 for discharge of treated trade effluent @ 46 KLD and domestic effluent @ i 

KLD inte sewer with special condition that the industry shall take adequate steps to segregate & stop 

the effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the 

Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2019. 

‘And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering, all the aspects of the matter including various recommendations and decisions of the 

Hon‘ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

{Protection} Act, 1986 vide letter dated 10.10.2029 that industrial effluents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

" And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the compliance of directions u/s 5 of Environment {Protection} Act, 1986-issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer, ‘of Ludhiana, 

wherein it was decided as under: 
oe et ane athe tawed Ale eh ania 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging 
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their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 

be reduced suitably to ensure compliance of the directions given by the Govt. 

2. The above additional condition shall be imposed on all the industries having valid consent to 

Operate under the Water (Prevention & Control of Pollution) Act, 1974, if hot already 

imposed. 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention Be Cantrol of 

. Poilution) Act, 1974 for imposing above condition as well as to obtain consent to operate of 

the Board, within 15 days. 

4. Notice u/s 33-4 af the Water (Prevention & Control of Pollution} Act, 1974 for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 

Competent Authority. : 

And whereas, in compliance to the decisions, the validity of consent to operate | granted to 

thé industry under the Water (Prevention & Control of Pollution) Act, 1974 has been curtailed upto 

31.03.2023 with a special condition that the industry shall take adequate steps to stop discharging 

their industrial effluent into municipal sewer, Ludhiana by 32.03.2023. 

And whereas, the industry was issued notice u/s 33-4 of the Water Act, 1974 with hearing 

‘before Chairman of the Board on 15.03.2023, wherein it was decided as under:- 

L. The industry shall continue to operate its pollution control devices regularly and efficiently so 

as to achieve the prescribed standards. 

2, The industry shall not increase the capacity of dyeing machinery resulting in increased 

discharge of effluent beyond its consented quantity. 

3, Direction u/s 33-4 of the Water (Prevention & Control of Pollution) Act, 1974 be isgued to the 

industry that the industry shall not discharge its industrial effluent into municipal sewer after 

31.03.2023, ° : 

4. in view of the directions issued by the Board to the industry regarding stopping sechare of 

industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme: to achieve 

Zero Liquid Discharge (ZLD}, within 15 days. 

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry i im vmedately 

after 31.03.2623 and shall send further recommendations in the matter, 

And whereas, the proceeding of personal hearing held before Chairman of the Board on 
15.03.2023 have been conveyed to industry vide letter no. 1787 dated 25,04,2023, 

And whereas, vide letter no, 1822 dated 26.04.2023, the directions u/s 33-A of the Water 
(Prevention & Control of Pollution) Act, 1974 have been Issued to the industry that the industry shall 

not discharge its industrial effluent Into municipal sewer after 31.03.2023. 

And whereas, the industry is still in operation and is discharging treated effuent into MC 

sewer, as verified during the visit to the area on 15.05.2023. 

And whereas, the industry has failed to comply with the directions issued toi it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 
1974 with hearing before Chairman of the Board on 06.07.2023. 

{ was observed that in compliance to the directions issued by the Govt. ‘vide no. 
10/228/2019/STE-5/1594066/1 dated 20.10.2019, the industry has not made any progress in the last 
about 4 years inspite of regular persuasions by th the Board and has not stepped its industrial discharge 
into sewer, : 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on record, the Chairman of the Board decided as under: 

L. The industry shal! immediately dismantle and remove all outlets and shail stop discharging its 
trade effluent into sewer, 

2. The industry shall not operate its outiet for discharge of trade effluent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. 

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 
2428 dated AF OF AAS 
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And whereas, there is a pending matter in the NGT vide 0.4, no 2285/2022 & O.A. no. 
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 

27,11,2024. - 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization ef site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall 

submit report within 07 days 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the treated effluent sampling of the unit was carried 

out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples 

were collected during visit and as per the analysis reports received from Soard’s lab, the conc. of 

parameter, Phenolic Compound =1.4 mg/l against prescribed standard of 1.0 mel is beyond the 

prescribed limits of the Beard. 

And whereas, the industry is stitt discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now: discharging 

untreated effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention a Control of 

Pollution} Act, 1974 as stated above. : 

And whereas, the matter has been cansidered by the Competent Authority and it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-4 of the Water (Prevention & Control of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop alscharging its 

trade effluent into sewer, as already directed by the Board, 

2, That the operation of industry shall be stopped for effecting the earlier cretion issued for 

closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. : 

4, That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to above sald violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 & # proposed 

directions shall be confirmed without giving any further opportunity/ notice. 
on 

f 
AS 

Add. Senior enveopmnental Engineer 
Endst. Ne. Dated oo 

A copy of the above is forwarded ta the Envirgumental Engineer, Punjab Pollution Contre} 
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 

hearing. 

Add. Senior Envirdtmental Engineer

1349



—]3—- 

4S PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana: 

Tele Fax:- 0181-4673789 Website:- www.pocb.qov.in email:- ppcbzo lidh@gmail.com 

No. 354 Speed Postionline ' Dated | gf, To inlay 
M/s Rampal Scientific Dyers, | 

216, Industrial Area-A, 
; 

Ludhiana. 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Control of Poltution) Act, 1974. 

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Preventian & Control of Pollution} Act, 1974 & 

industriat plant u/s 22 of Air (Prevention & Control of Pollution) Act 1981 for discharging.of effluent/ 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & Control of. Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

‘1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living. creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT},-New Delhi throygh its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order 

dated 6,12.2018 passed in Original Application No. 125 of 2017 and M.A No. 133? of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed in Original 

Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central 

Pollution Control Board {CPCB} by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodotogy for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated 

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Contro! Board has 

adopted the said methodology. 

And whereas, the industry is a smail scale red category unit and was granted consent to 

operate under the Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19189618 valid upto 

31.03.2023 for discharge of treated trade effluent @ 100 KLD and domestic effluent. @-0.6 KLO into 

sewer with special condition that the industry shall take adequate steps’ to segregate & stop the 

elfiuent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the 

Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10. 10.2019, 

‘And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13,07,2022 to 

review the cornpliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: 
we eee ee eh ee ed ee ek. -F Ate eet — 

their effluent into munitipal sewer, Ludhiana shail take adequate steps to stop discharging 
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their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and per nsent 

be reduced suitably to ensure compliance of the directions given by the Govt. lid 

2. The above additional condition shall be imposed or all the industries having valid consent to 
£ Pollution} Act, 1974, if not already 

Operate under the Water (Prevention & Control o 

imposed, . 
3. Directions u/s 33-A of the Water {Prevention & Control 1 of poltution) Act, 1974 be issued to 

the industries not having valid consent to operate under Water (Prevention & Control of 

Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operate of 

the Board, within 15 days. 

4, Notice u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 far closure of ail 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 
Competent Authority, , 
And whereas, the industry was issued notice to issue directions ufs 33-A of Water Act, 1974 

with hearing befare Chairman of the Board on 27:02.2023 wherein it was decided as under:- 

1, The industry shall continue to operate its pollution control devices regularly and efficiently so 
as to achieve the prescribed standards. 

2. The. industry shall not increase the capacity of dyeing machinery resulting. in increased 

discharge of effluent beyond its consented quantity. 

3. Direction u/s 33-A of the Water (Prevention & Contro! of Pollution) Act, 1974 be issued to the 
industry that the industry shall not discharge its industrial effluent into municipal sewer after 
31.03.2023. 

4, in view of the directions issued by the Board to the industry regarding stopping discharge of 
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZLD}, within 15. days. 
5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shall send further recommendations in the matter. 
And whereas, the proceeding of personal hearing hetd before Chairman of the Board on 

27.02.2023 has been conveyed to industry vide letter no. 1243 dated 20.03.2023. The industry was 
issued directions u/s 33-A of the Water Act, 1974 vide letter 10. 1340 dated 24.03.2023 the industry 
shall not discharge its industrial effluent into municipal sewer after 31.03.2023. . 

And whereas, the industry is still in operation and is discharging treated effiuent into MC 

séwer, as verified during the visit to the area on 15.05.2023. 

And whereas, the industry has failed ta comply with the directions issued to it to step 
discharging its industrial effluent into municipal sewer after 31.03.2023, 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act 

1974 with hearing before Chairman of the Board on 30.06.2023. 

tt was observed that in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-5/1594066/1 dated 10. 10. 2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer. 

And whereas, after hearing the industry, officers of the Board and considering material facts 

on fecord, the Chairman of the Board decided as under: 

1, The industry shall immediately dismantle and remove all outlets and shall stop discharging its 

trade effluent into sewer, 

2. The industry shall not operate its outlet for discharge of trade effiuent into sewer without 

obtaining prior permission /consent of the Board. 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 

cannaction available to the industry for disposal of its trade effluent. : 

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shall submit its report, immediately. : 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 

3471 dated 07.07.2023. 

And whereas, the industry was visited by officer of the Goard on 07.12.2023 and it was 

observed that the industry was in operation, 

And whereas, there ig a pending matter in the NGT vide O.A. no 225/2022 &:0.A, na. 
a ' tial | 

SA8/203F Bist SaU be Sier scalared dyeing units Which are nae t 26, cugir aa if Bans
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' directly discharging the effluent in Municipal drain/ sewer, The case is now listed for hearing on 
27.41.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken byi Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for'installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

sampling of the scattered dyeing units, a team of officials of PPCB. and PWSSB be constituted and shall 

submit report within 07 days 

And whiereas, the minutes of the meeting were Issued by Municipal Corporation, Ludhiana 

vide letter no, 569/ AC/P/D dated 20.08.2024. : 

And whereas, in compliance to above, the treated effluent sampling of the unit 9 was carried 

out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effiuent samples 

were collected during visit and as per the analysis reports received from Board's lab, the conc. of 

parameter, pH=12.3 against prescribed limits of 6.5-8.5 is beyond the prescribed limits of.the Board. 

And whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control af Pollution) Act, 

1974 to stop discharging its industrial effluent.into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging 

untreated effluent into sewer continuously. : 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority andi it has now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue follawing directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 

1, That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effivent into sewer, as already directed by the Board. 

2, That the Operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. : 

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to 

disconnect the supply of electricity available to the industry. : 

4. That an Environmental Compensation shall be imposed on the industry for non- -compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your 
position with respect to above said violations, failing which action as deemed fit in the matter shall 

be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

Endst. No. Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutich Control 

Board, Regional Office-1, Ludhiana for information & necessary action. it is requested to inform the 
' industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

Add. Senior Environmental Engineer 
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€ PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789 Website: www.ppcb.gov.in —_email:- ppcbzo1ldh@gmail.com 

No. 6 342 Speed Postionline Dated . | 
To 346 P° an ay 

M/s Sagar Apparels, 
BXXX, 2586/97, Baba Gajja Jain Colony Moti Nagar, 

Ludhiana, 

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A, of the Water 

(Prevention & Control of Pollution) Act, 1974. 
2. Notice for impesition of Environmental Compensation (EC) due to environmental damage 

: cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Contral of Pollution) Act 1981 before the establisnment/ expansion of the unit. : 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & 
industrial plant u/s 21 of Air (Prevention & Contra! of Pollution) Act 1981 for discharging © of effiuent/ 

emissions from its industrial premises. 

Aad whereas, the Parliament of India had enacted the Water (Prevention & ‘Control of 

Pollution} Act, 1974, the Air (Preventian & Control of Patlution} Act, 1981, the Environment 

{Protection} Act, 1986 and certain rules under the provisions of the Environment {Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 
living creatures, plants and property and for maintaining or resacting the whalesomeness of water 

and to preserve the quality of air. : 

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/ 

Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. $97 of 2017, order 

dated 6.12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, order dated 

13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original 

' Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central 

Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology far assessing Environmental 

Compensation on the basis of formula submitted to the, NGT 3s mentioned in its order dated 

19.2.2019 passed in original application No, 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. 

And whereas, the industry is a small scale red category dyeing unit and was granted consent 

to operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/20264345 dated 15.11.2022 

valid upto 31.03.2023 for Dyeing/ Washing/ Finishing of Polyester fabric @ 2500 Kg/day with 

discharge of treated trade effluent @ 270 KLD and domestic effluent @ 2.5 KLO into sewer with 

' special condition that the industry shall take adequate steps to stop discharging their industrial 

effluent into municipal sewer, Ludhiana by 31.03.2023. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter including various recommendations and decisions of the 

Hon'ble High Court, NGT and other Committees has issued directions u/s 5 af Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that industcial effluents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein it was decided as under: 
SALT th ee ei Ped ete fae oe ad eee ee abet dinehasw ie 

their effluent Into municipal sewer, ‘Ludhiana sI shalt take adequate steps to stop discharging 
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their industriat effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent 

be reduced suitably to ensure compliance of thé directions given by the Govt. 
atte 

2, The above additional condition shall be imposed on all the industries having 
valid conse ; 

operate under the Water (Prevention & Control of Pollution} Act, 1974, if not already 

imposed. 
3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be sue 

¥ 

the industries not having valid consent to operate under Water {Prevention sbasieibe i 
Pollution} Act, 1974 for imposing above condition as well as to gbtain consent to operate © 

the Board, within 15 days. 

4. Notice u/s 33-A of the Water (Prevention & Control of pollution) Act, 1974-for closure of all 

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before 
Competent Authority. . ; 
And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing 

before Chairman of the Board on 25.01.2023 wherein it was decided as under:- 

1. The industry shail continue to operate its pollution control devices regularly and efficiently to 
as to achieve the prescribed standards. : 

. The industry shal! not increase the capacity of dyeing machinery resulting in increased 
discharge of effluent beyond its consented quantity. 

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the 

industry that the industry shall nat discharge its industrial effluent into municipal » sewer alter 

41.03.2023. 

In view of the directions issued by the Board to the industry regarding stopping discharge of 
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme-to achieve 

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days. 

i 5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

| ; after 31.03.2023 and shall send further recommendations in the matter. 
And whereas, the proceeding of personal hearing held before Chairman of the’ Board on 

25.01.2023 have been conveyed to industry vide letter no. 755 dated 13.02.2023. The industry was 
issued the directions u/s 33-4, of the Water (Prevention & Control of Pollution) Act, 1974 Vide letter 

No. 830 dated 16.02.2033 the industry shall not discharge its industrial efftuent inte municipal sewer 

| after 31.03.2023. 

N
y
 

>
 

And whereas, the industry was visited by officer of the Board on 26/05/2023 and it was 

obsérved that the unit is still in operation and discharging treated effluent into the MC sewer. 

And whereas, the industry has failed to comply with the directions issued to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. : 

And whereas, the industry was issued notice to issue directions u/s 33-4 of the Water Act, 

1974 with hearing before Chairman of the Soard on 30.06.2023. 

And whereas, it was observed that in compliance to the directions issued by the Govt. vide 

no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progtess in the 

iast about 4 years inspite of regular persuasions by the Board and has not stopped its industrial 

discharge into sewer, 

And whereas, after hearing the industry, officers of the Board and considering materiat facts 
on record, the Chairman of the Board decided as under : 

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its 
trade effluent inte sewer. i 

2. The industry shall nat operate its outlet for discharge of trade effluent into sewer without 
obtaining prior permission ‘consent of the Board. 

The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer 
connection available to the industry for disposal of its trade effluent. 
The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 
directions and shall submit its report, immediately. . 
And whereas, the proceedings of personal hearing were conveyed to the industry, vide no. 

3459 dated 07.07.2023. . 
And whereas, the industry was visited by officer of the Board on 17.11.2023 and it was 

observed that the industry. was in operation. 

And whereas, there isa pending matter in the NGT vide G. A no 25/2022 &O.A, 0. sa6/ 2024 
Pah. ath. 
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Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directly 

discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024. 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corpération, Ludhiana to deliberate the finalization of site for installation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of 

PPCB and PWSSB be constituted and shall submit report within O7 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/O dated 20.08.2024. : 

And whereas, the industry is still discharging its industrial effluent inte MC sewer and not 

complying with the directions issued u/s 33-A of the Water [Prevention & Control of Pollution} Act, 
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging 

effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and it, has now 

decided to impose the Environmental Compensation on the industry for degrading the eovironment 
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 
1. Thatthe industry shalt immediately dismantle and remeve all outlets and stop discharging its 

trade efftuent inte sewer, as already directed by the Board, 

2. That the operation of industry shall be stopped for effecting the earlier directions issued for 

closure of outlets into sewer. ; 

3. That Punjab State Power Corporation Limited (PSPCL)] Authority shall be directed to 

disconnect the supply of electricity available to the industry. 

4, That an Environmental Compensation shall be impased on the industry for non-compliance 

of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal'sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14,11,2024 at 01:00 pm to explain your 

position with respect to above said violations, failing which action as deemed fit in the matter shail 

be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed 

directions shall be confirmed without giving any further opportunity/ notice. 

Add. § intal Engineer 
Endst. No. Dated 

& copy of the above is forwarded to the Environmental Engineer, Punjab Pollution: ‘Control 

Board, Regional Office-1, Ludhiana for information & necessary action. (t is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before. date of 
hearing. 

Add. Senior Envirbfimental Engineer 
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=" PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax: 0161-4673789 - Website:- www.onch.govin emailt- prebzotidh@gmeail.com 

No 6.336 Speed Post/online Dated: 8 i j oy 

Més Sunshine Dyeing Pvt. Ltd., 
261, Industrial Area-A, 

Ludhians. 

' Sub: 1. Show cause notice for non-compliance of directions issued u/s 33-A of ‘the Water 

{Prevention & Control of Pollution} Act, 1974. 

2, Notice for Imposition of Environmental Compensation (EC) due to environment damage 

cause by it, 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention & 

Control of Pollution} Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the 

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & 

iridustriaf plant u/s 21 of Air (Prevention & Control of Pollution) Act 1931 for discharging, of effluent/ 

emissions from its industrial premises. 

And whereas, the Parliament of India had enacted the Water (Prevention & Control of 

Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment 

{Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, other 

living creatures, plants and property and for maintaining or resorting the wholesomeness of water 

and to preserve the quality of air. ; 

_And whereas, the National Green Tribunal (NGT}, New Dethi through i its varius orders/ 

judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. $97 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 ef 2017 and M.A No, 1337 of 2, order dated 

13.42.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original 

Application No. 710 of 2017 Original Application No. Ti, 712 of 2017} has empowered the Central 

Pollutian Control Board {CPCS} by laying down the methodology to assess and recover comnpensation 

for damage to the environment and utilize such amount in terms of an action plan for protection of 

the environment. The CPCB has formulated the methodology for assessing Environmental 

Compensation on the basis of formula submitted to the, NGT 2s mentioned in its order dated 

19:2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has 

adopted the said methodology. : 

And whereas, the industry is a small scale red category unit and was granted consent ta 

operate under Water Act, 1974 vide no. CTOW/Varied/LDH1/2022/19381721 dated 17.08,2022 valid 
upto. 31.03.2023 for discharge of treated trade effluent @ 432 KLE and domestic effluent @ 10 KLD 

into sewer with special condition that the industry shall take adequate steps to segregate & stop the 

effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the 

Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10; 10.2019. 

And whereas, the Department of Science, Technology & Environment, Government of Punjab 

considering all the aspects of the matter inctuding various racommendatians and decisions of the 

Hon’ble High Court, NGT and other Committees has issued directions u/s 5 of Environment 

(Protection) Act, 1986 vide letter dated 10.10.2019 that Industrial efftuents and dairy waste whether 

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana. 

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to 

review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the 

Department of Science, Technology & Environment, Government of Punjab vide above: directions 

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana, 

wherein: it was decided as under: 
OO ee ee ere er eer ee re ee er ee a ] 

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop. discharging
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their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and periad of consent 

be reduced suitably to ensure compliance of the directions given by the Govt. | 

2. The above additional condition shall be imposed on all the industries having valid consent co 

operate under the Water (Prevention & Control of Pollution) Act, 1974, if: ‘hot already 

imposed. 

3. Directions u/s 33-A of the Water (Prevention & Conirol of Pollution) Act, 1974 be issued to 

the industries not having valid consent to operate under Water {Prevention & Control of 

Poliution) Act, 1974 for imposing above condition as well as to obtain consent to © operate of 

the Board, within 15 days. 

4, Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for bosure of ali 

scattered dyeing units of Ludhiana be issued with opportunity of personal hepring before 

Competent Authority. 

And whereas, ihe Industry was issued notice uf 5 33-4 of the Water Act, 1974 with hearing 

before Chairman of the Board on 15.03.2023, wherein it was decided as under:- 

1. The industry shail continue to operate its pollution control devices regularly and efficent So 

as te achieve the prescribed standards. 

2. The industry shall not increase the capacity of dyeing machinery resulting in increased 

discharge of effluent beyond its consented quantity. 

3. Direction u/s 33-4 of the Water {Prevention & Contral of Pollution) Act, 1974 be issued to the 

Industry that the industry shall not discharge its industrial effluent into municipal sewer after 

31.03.2023. 

4. In view of the directions issued by the Board ta the industry regarding stopping discharge of 

__ industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve 

Zero Liquid Discharge (ZL), within 15 days. 

5. The application applied by the industry for obtaining consent to operate under the Water 

(Prevention & Control of Pollution) Act, 1974 be returned, - 

6, The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately 

after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of persona! hearing held before Chairman of the Board on 

15.03.2023 have been conveyed to industry vide letter no. 1785 dated 25.04.2023. 

And whereas, vide letter no. 1826 dated 26.04.2023, the directions u/s 33-A af the Water 

(Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall 

not discharge its industrial effluent into municipal sewer after 31.03.2023. ; 

And whereas, the indusiry Is still in operation and is discharging treated effluent into MC 

sewer, as verified during the visit to the area an 35.05.2023. ' 

And whereas, the industry has failed to comply with the directions issued to it to stop 

discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice 10 issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07.2023. 

i was observed that in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-. 5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last 

about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge 

into sewer. : 
After hearing the industry, officers of the Board and considering material facts on record, the 

Chairman of the Board decided as under: : 

1, The industry shall immediately dismantle and remove all octets and shall stop discharging its 

trade efftuent into sewer. . 

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission /consent.of the Board, 

3. The Authorities of Municipal Corporation Ludhiana shali immediately disconnect the sewer 

connection available to the industry for disposal of its trade effluent. 

4. The Enviranmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above 

directions and shall submit its report, immediately. 

And whereas, the proceedings of Personal hearing were conveyed to the industry vide no. 

_ 342 14 dated 07.07.2023. 

And whereas, there 's a pending matter in the NGT vide O.A. no > 225/2022 & 0.A. no. 
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area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP ere 

directly discharging the effluent in Municipal drain/ s sewer. The case Is now listed for hearing on 

27.11.2024, 

And whereas, i in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee 

on 26.07.2024 at Vidhan Sebha Secretariat, Chandigarh a meeting was taken by Additional 

Commissioner Municipal Corporation, Ludhiana to deliberate thé finalization of site for instatlation 

of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out 

samoling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shalt 

submit report within 07 days 

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana 

vide letter no. 569/ AC/P/D dated 20.08.2024, : 

And whereas, in compliance to above, the treated effluent sampling of the unit: ‘was carried 

out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent sarnples 

-were collected during visit and as per the analysis reports received from Board's lab, the cone. of 

parameters, TOS=4148 me/l against prescribed standard of 2100 me/l, Phen. compound= 2.8 me/i 

against prescribed standard of 1.0 mg/l and SAR = 28.4 against prescribed standard of 26,.are beyond 

the prescribed limits of the Board. 

And whereas, the industry is stilt discharging its industria! effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 to stop discharging its industrial effluent inta MC sewer by 31.03.2023 and operating the unit 

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now cischarging 

untreated effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention a Contro! of 

Pollution} Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority and tt hag now 

decided to impose the Environmental Compensation on the industry for degrading the environment 

and to issue following directions u/s 33-4 of the Water (Prevention & Controi of Pollution) Act, 1974, 

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:- 
1. That the industry shall immediately dismantle and remove all outlets and stop discharging its 

trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall 5e stopped for effecting the earlier directions issued for 

closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to 

disconnect the supply of electricity available to the industry. : 

4. That an Environmental Compensation shall be imposed on the industry for non-compliance 

of directions issued u/s 33-4 of Water Act, 1974 for closure of its outlet to municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman of 

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your 

position with respect to.above sald violations, failing which action as deemed fit in the matter shall 

he taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed 

directions shalt be confirmed without giving any further opportunity/ notice. . 

ah 
Add. Senior Envir gine 

Endst. No, , Dated 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the 

industry regarding date & time of hearing and send the latest status report well before date of 

hearing. 

‘Add. Senior Environmental Engineer
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6m" PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789  § Website:- www.oncboov.in emait:- ppcbzo1idh@gmail.com 

No. §635¢ Speed Post/ontine Dated | 5 tt ay 
To 

M/s Sewak Scientific Dyers, 

131/1, Industrial Area-A, 

Ludhiana. 

Sub: 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water 

(Prevention & Controf of Pollution) Act, 1974. . 

2, Notice for imposition of Environmental Compensation {EC} due to environmental damage 

cause by it. 

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the 

Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s: 21 of Air 

(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the industry to obtain consent to operate of 

the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 

& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of 

_ @ffluent/ emissions from its industrial premises, 

And whereas, the Parliament of india had enacted the Water (Prevention &: Control of 

Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act, 

1986 to protect and improve the environment and for prevention of hazards to human beings, 

other living creatures, plants and property and for maintaining or resorting the wholesomeness 

of water and to preserve the quality of air. 

And whereas, the National Green Tribunal (NGT}, New Delhi through its various orders/ 

Judgmerits (order dated 3.2.2018, 19.2:2019 passed in Original Application no. 597 of 2017, order 

dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order 

dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed 

in Original Application No. 710 of 2017 Original Application No, 711, 712 of 2017) has empowered 

the Central Pollutian Control Board (CPCB) by laying down the methodology to assess and recover 

compensation for damage to the environment and utilize such amaunt in terms of an action plan 

for protection of the environment. The CPCB has formulated the methodology for assessing 

Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its 

order dated 19.2.2019 passed in original application No. $93 of 2017 and the Punjab Pollution 

Control Board has adopted the said methodology. 

And whereas, the industry is a small scale red category unit and was granted consent 
under Water Act, 1974 valid upto 30.06.2024 for “lscharge of treated trade effluent @ 50 KLD 
and domestic effluent @ 0.05 KLD into sewer. 

And whereas, the Department of Science, Technology & Environment, Government of 
Punjab considering ail the aspects of the matter including various recommendations and 
decisions of the Hon’ble High Court, NGT and other Committees has issued directions u/s $ of 
Environment (Protection} Act, 1986 vide Setter dated 10.10.2019 that industrial effiuents and _ 
dairy waste whether treated / partially treated or untreated shail not be discharged into 
municipal sewer of Ludhiana, 

And whereas, a meeting was taken by Competent Authority of the Board on 13. 07.2022 
to review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the 
Department of Science, Technology & Environment, Government of Punjab vide above directions 

' dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of 
Pr tre) rae, in ice i | 

i, All the water polluting industries (except. garment washing and service stations) 
discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to
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stop discharging their industrial effluent into municipal sewer, twahion® rect . ‘ve
n 

and period of consent be reduced suitably to ensure compliance of the 

by the Govt, 

2. The above additional condition shall be imposed o 
Act, 1974, if not 

to operate under the Water {Prevention & Control of Pollution} 

imposed, 

3. Directions u/s 33-A of the Water (Prevention & Control of Pollu @ Contra 

to the industries not having valid consent to operate under Water (Prevention &
 Contra | 

of Pollution} Act, 1974 for imposing above condition as well as to obtain consent to 

Operate of the Board, within 15 days. 

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of 
all scattered dyeing units of Ludhiana be issued with opportunity of personal hearing 
before Competent Authority. 

And whereas, in compliance to the decisions, the validity of consent to operate granted 

to the industry under the Water {Prevention & Contral of Pollution) Act, 1974 has been curtailed 

upto 32.03.2023 with a special condition that the industry shall take adequate steps to stop 

discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023, 

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing 
before Chairman of the Board on 27.02.2023, wherein it was decided as under:- 

1. The industry shall continue to operate its pollution control devices regularly and 

efficiently so as to achieve the prescribed standards. 

2. The industry shail not increase the capacity of dyeing machinery resulting i in increased 

discharge of effluent beyond. its consented quantity. 
3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to 

the industry that the industry shall not discharge its industrial effiuent into: municipal 

sewer after 31.03.2023. 

4. In view of the directions issued by the Board to the industry regarding stopping discharge 

of industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to 

achieve Zero Liquid Discharge (2D), within 15 days. : 
5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry 

immediately after 31.03.2023 and shall send further recommendations in the matter. 

And whereas, the proceeding of personal hearing held before Chairman of the:Board on 

27.02.2023 have been conveyed to industry vide letter no, 1251 dated 20.03.2023. 
And whereas, vide letter no. 1346 dated 24.03.2023, the directions u/s 33-A of the Water 

(Prevention & Controj of Pollution} Act, 1974 have been issued to the industry that the industry 

shall not discharge its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was in operation and discharging treated effluent into MC 

Sewer, as verified during the visit to the area on 16.05.2023. 

And whereas, the industry has failed to comply with the directions issued to a te stop 
discharging its industrial effluent into municipal sewer after 31.03.2023. 

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 

1974 with hearing before Chairman of the Board on 06.07,2023. 

It was observed that in compliance to the directions issued by the Govt. vide no. 

10/228/2019/STE-S/1594066/1 dated 10.10.2019, the industry has not made any PrORress in the 
last about 4 years inspite of regular persuasions by the Board and has not stopped its ind ustrial 

discharge into sewer, 

And whereas, after hearing the industry, officers of the Board and considering | material 
facts on record, the Chairman of the Board decided as under: 

1. The industry shall immediately dismantle and remove all outlets and shall stop 

discharging its trade @ffluent into sewer. : 
2. The industry shall not operate its outlet for discharge of trade effluent into sewer without 

obtaining prior permission ‘consent of the Board. : 

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the 

sewer connection available to the industry for disoosal of its trade affluent 

nail the industries having va
lid consent 

already 

tion) Act, 1974 be issued
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the campliance of 

above directions and shall submit its report, immediately. 

And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 

3417 dated 07.07.2023. 

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no. 

546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in 
industrial 

area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are 

directly discharging the effluent in Municipal drain/ sewer. The case is now listed for 
hearing on 

27.11.2024, 

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha 

Committee on 26.07.2024 at Vidhan Sabha Secretarlat, Chandigarh a mee
ting was taken by 

Additional Commissioner Municipat Corporation, Ludhiana to deliberate the finali
zation of site. 

for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was deci
ded that a 

team of officials of PPCB and PWSSB be constituted and shall submit report withi
n 07 days. 

And whereas, the minutes of the meeting were issued by the Municipal Corporation, 

Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. 

And whereas, in compliance to above, the unit was visited by the officer of ithe Board 

alongwith the PWSSB Officials on 23.08.2024 and the unit was found in operation and discharging 

effluent into sewer. 

"and whereas, the industry is still discharging its industrial effluent into MC sewer and not 

complying with the directions issued u/s 33-A of the Water (Prevention & Control of Patlution) 

’ Act, 1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and, operating 

the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still 

discharging effluent into sewer continuously. 

And whereas, the industry is violating the provisions of the Water (Prevention: & Control 

of Pollution) Act, 1974 as stated above. 

And whereas, the matter has been considered by the Competent Authority andi ie has now 

decided to impose the Environmental Compensation on the industry for degrading the 

énvironment and to issue following directions u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974, ta the industry, after giving an opportunity of personal hearing before 

_ Chairman of the Board:- 

1. That the industry shall immediately dismantle and remove all outlets and stop discharging 

its trade effluent into sewer, as already directed by the Board. 

2. That the operation of industry shall be stopped for effecting the earlier directions issued 

for closure of outlets into sewer. 

3. That Punjab State Power Corporation Limited (PSPCL) Authority shatl be directed to 

disconnect the supply of electricity available to the industry. 

4. That an Environmental Compensation shall be imposed on the industry for non- 

compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to 

municipal sewer. 

As such, you are, hereby given an opportunity of personal hearing before the Chairman 

of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14:11.2024 at 02:30 pm to explain 

your position with respect to above said violations, failing which action as deemed fit in the 

matter shall’be taken under the provisions of Water (Prevention & Control of Pollution } Act, 1974 

& proposed directions shall be confirmed without giving: any further o unity/ notice. 

Endst. No. Dated 

A copy of the above i is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-2, Ludhiana for information & necessary action. It is requested to inform the 
industry regarding date & time of hearing and send the latest status report well before date of 
hearing. 

Add. Senior Envitonmental Engineer 
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ANNEXURE R1/C 

STATUS OF LARGE-SCALE SCATTERED DYEING UNITS 
Sr. No. Name and Address of the Industry Present Status _| 

1. M/S Eveline international, GT Road, Dhandari | The industry has adopted 

Kalan, Ludhiana. ZLD System. 

2. M/s Garg Acrylic Ltd, Industrial Area C The industry has adopted 

Ludhiana. | ZLD System. 
3. M/s Vardhman Polytex Ltd, D- 295/1 Phase8, The 3 industry has 

Focal point, Ludhiana. permanently closed its 

Wet process. 

4 M/s Venus Cotsyn India Ltd (Duke Fabrics) The industry _has 
India Limited), G.T. Road, Near Jalandhar Bye permanently closed _ its 

Pass, Ludhiana. Wet process. 

5. M/s Nahar Spinning Mills Ltd, (Dyeing The “industry has 

unit) Dhandari Kalan, Ludhiana. submitted proposal for 

7 adoption of ZLD System 
by 31.12.2025. 

6. M/s Oswal Wallen Mill Ltd, GT Sherpur, The ‘industry has 

Ludhiana. | submitted proposal for 

adoption of ZLD System 

by 30.09.2025. 
5. M/s Vardhman Spinning & General Mill, The industry has 

Chandigarh Road, Ludhiana. submitted proposal for 

adoption of ZLD System 
by 31.12.2025. 

3. M/s Vardhman Yarn and Thread Ltd, D- The industry has 

295/2 phase 8, Focal point Ludhiana. submitted proposal for 

adoption of ZLD System 

by 31.12.2025.
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M/s Centex International Pvt. Ltd., Sua 

Road, Village Gobindgarh, Adj. Focal Point, 

Phase-VII, Ludhiana. 

The i industry has 

submitted proposal for 

adoption of ZLD System 

by 30.09.2025. 

10. M/s Mahaluxmi Processing House Pvt Ltd, C- 

231 phase 8, Focal Point Ludhiana. 

The | industry — has 

submitted proposal for 

adoption of ZLD System 

by 31.12.2025. 

11. M/s Oriental Textile processing Co. Pvt Ltd, 

Samrala Chowk, Ludhiana. 

The industry has been 

issued ; notice = with 

hearing before the 

Chairperson of the Board 

on 07.08.2025. In which 
it was decided that the 

industry must complete 

the Upgrade, trials, 

stabilization, and 

commissioning of the 

ZLD system by December 

31, 2025, ensuring that 
no treated or untreated 

effluent ! is discharged 

into minnicipal sewers 

after . this date. 

Clarification has been 

filed in the Hon'ble High 
Court sO as whether to 

proceed for coercive 

action or not. The case is 

now listed for hearing on 

28.01.2026. 
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ANNEXURE Ri/D 

STATUS OF 43 SMALL-SCALE SCATTERED DYEING 

| UNITS | 

Sr. No. Name and Address of the Industry Present Status 
4. D.V Saharan & Sons, Plot No. 404, Industrial |The industry is 

Area-A, Ludhiana. permanently closed. 

2, “Golu International,14- A, Industrial Area-A, The industry is 

Ludhiana. - permanently closed 

| after directions issued 

for sealing. 

3. Capital Dyeing Company, 176, Industrial The industry is 

Area-A, Ludhiana. permanently closed. 

4, Pawan Lakshmi Processors, 35- The industry is 

| permanently closed. 
36 B, Textile Colony, Industrial Area-A, 

Ludhiana. . | 

S. Oriental Knit fab Pvt. Ltd. 278, Industrial | The industry is 

Area-A, Ludhiana. permanehtly closed. 

6. Sangam Dye House, H-8, Textile ~ Colony | The industry is 

Ludhiana. permanently closed. 

7, Swaastik Scientific Dyers 0-4, The industry is 

permanently closed. 
Textile Colony, Industrial Area- A, Ludhiana. 

8. Dhir Processors & Traders, 123, Industrial Area- | The industry is 

A, Ludhiana. permanently closed. 

9. M/s Nav Bharat Dyeing Works, Sardar Nagar, | The industry is 

- Rahon Road, permanently closed, 

Ludhiana. 

10. |. M/S KKK Mills D-40, Phase-5, The industry is 

Focal Point, Ludhiana. 
permanently closed. 

4 
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M/s B.S Dyers, Ludhiana 

Industrial Area-A, Link Road, Opp. Aman 

11. The industry is 

permanently closed. 

12, | M/s Beas Scientific Dyers, New Shakti Nagar, | The industry is 

G.T. Road, Ludhiana permanently closed. 

13. M/s Jarnail Army Store, St. No. 4, Iqbal Nagar, | The industry has 

Tajpur Road, adopted ZLD System. 

Ludhiana, : 

14. M/s Ram Dyeing, Near Radha The industry has 

. adopted |ZLD System. 
Swami Satsang House, Tibba Road, | 

Ludhiana. . 3 

15. M/s Awon Processors, 1 No- 176, Khasra No- =| The industry has 

22//24, B-XXX- 2618-2619/A, Moti Nagar, | adopted ZLD System. 

Ludhiana, : 
16. M/s Sahib Synthetics, G.T. Road, West, Industry made 

| Ludhiana. provisions for 

_ | discharge of treated 

effluent onto land for 

plantation. 

77, Azeez Fabrics Pvt, Ltd 251, Industrial Area~ | The industry has 

A, Ludhiana. —— submitted proposal for 

adoption of 2ZLD 

‘| System | by 

31.12.2025. 
ig. | M/s Ishaan Enterprises Industrial Area-A, | The industry has 

Ludhiana. submitted proposal 

for adoption of ZLD 

System by 

31.12.2025. 

19. | Jamna Dyeing & Finishing Mills, 2840, |The industry has 
submitted proposal 

1365



~—&q— 

Dharam Kanda, Ludhiana. — for adoption of ZLD 

System by 

31.12.2025. 

20. National Scientific Dyers, 37, Industrial Area- 

A, Ludhiana. 

The industry has 

submitted proposal 

for adoption of ZLD 

System by 

31.12.2625, 

21. Natraj Scientific Dyers, Opp. Aman Dharam 

Kanda, Link Road Industria! Area-A, Ludhiana. 

The industry has 

submitted proposal for 

adoption of | ZLD 
System | by 

31.03.2026. 

22. Perfect Dyeing & Finishing Industries,97-C, 

industrial Area A, Ludhiana. 

The industry has 

submitted proposal for 

adoption of  ZLD 

System by 
31.12.2025, 

23. Pritam Sci. Dyers, 16-A, Industrial Area-A, 

Ludhiana. 

The © industry has 

submitted proposal for 

adoption of 2D 

System | by 

31.12.2025, 

24. Punjabi Dyeing, 367, Industrial Area-A, 

Ludhiana, 

The industry has 

submitted proposal 

for adoption of ZLD 

System by 

32:12.2025. 

25. R.P. Processors, 848/11, Industrial Area-A, 

Ludhiana. 

The industry has 

submitted proposal 

for adoption of ZLD 
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System by 

31.12.2025. 

26. Rajneesh Dyeing House, 16-B, Industrial 

Area-A (Extension), Ludhiana.. 

The industry has 

submitted proposal 

for adoption of ZLD 

system by 

31.12.2025. 

27. Sunshine Dyeing Pvt. Ltd., 261, Industrial Area- 

A, Ludhiana. 

The industry has 

submitted proposal 

for adoption of ZLD 

System by 

31.12.2025. 

28. Om Processors Pvt. Ltd., K-3, Textile Colony, 

Industrial Area- A, Ludhiana. 

| The industry has 

submitted proposal 

‘for adoption of ZLD 

system by 

31.12.2025. 

29. M/s Awon Printers, St. No. 3, Baba Gajja 

Jain Colony, Near Moti Nagar, Ludhiana 

The industry has 

submitted proposal 

for adoption of ZLD 

System by 

31.12.2025. 

30, M/s 1.8 Jain Dyeing Factory Plot no. 26/6/2, 

Near Moti Nagar, Bye Pass Ludhiana 

The industry has 

submitted proposal 

for adoption of ZLD 

System: by 

31.12.2025. 

31. M/s Sagar Apparels, B-XXxX- 2586/87, Baba 

Gajja Jain Colony, Moti Nagar Ludhiana. - 

—L 

Tne industty has - 

submitted proposal 

for adoption of ZLD 
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System by 

| 31.12.2025. 
32. B.K Wools, 236/5, Industrial Area-A, | The indlastry has 

Ludhiana. submitted proposal 

| for adoption of ZLD 

System by 

31.12.2025. 

33. Rampal Sci. Dyers, 216, Industrial Area-A, The industry has 

Ludhiana. submitted proposal 

| for adoption of ZLD 

System by 

31.12.2025. 
34, | M/SH.C Dyeing Works, B-30, PlotNo. 3595- |The industry has 

96, Baba Deep Singh Nagar, Moti Nagar, submitted proposal for 

adoption of ZLD 

System i by 

31.12.2025. | 
35. M/s Ganesh Dyeing Mills, GT. Read, The industry has 

Dhandari Kalan, Ludhiana. submitted proposal for 

adoption| of ZLD 

System : by 

31.12.2025. 
36. | M/s Sharman Woolen Mills Ltd, VPO |The industry has| 

Jugiana, GT road, Ludhiana. subrnitted proposal for 

| adoption’ of  ZLO 
System i by 

31.12.2025. 
37, Madan Dyeing & Finishing Factory, J-1, The industry has 

Textile Colony, Industrial Area-A, Ludhiana. shifted | to  Tajpur 

Road. 
_ 
T 
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38. M/s Malhotra Dyeing Kuldeep Nagar, 

Jalandhar Road, Ludhiana. 

shifting . its plant and 

The industry has | 

submitted proposal for 

machinery. . 

39. M/s Ramal Dyeing, Jalandhar Bye Pass, Opp. 

Shakt Nagar, Ludhiana. . 

The industry has 

submitted proposal for 

shifting | its plant and 

machinery. 

40. M/s Sanjeev Dyeing Works, 1004/9, Circular 

Road, Ludhiana. 

The industry has 

submitted proposal for 

shifting ‘its plant and 

machinery. 

41, Adhi Enterprises, B-XXIII 2120/1, Textile 

Colony, Industrial Area- A, Ludhiana. 

Directions issued for 

closure of unit/sealing 

of wet ! process and 

sealed accordingly. 

42. Bharat Jiwan Dyeing Factory, 42, Industrial 

Area-A, Ludhiana. 

Directions issued for 

closure of unit/sealing 

of wet | process and 

sealed accordingly. 

43. Sewak Scientific Dyers, Plot No. 

131/1, Industrial Area-A, 

Directions issued for 

closure of unit/sealing 

of wet process and 

sealed accordingly. . 
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GSTIN: O3AASHP1306F1ZP An Nexu re-R 1/E 

V.CUBE CHEMICAL INDUSTRIES | 
(In Technical Association with Nuchem Weir india Ltd) 

47-ARYA COLONY, | {T).0161-5095373 
MOTI NAGAR HIS /PIAL ts : {M} 98140-27910 
LUDHIANA-141010 ni she A wan_isha@yahoo.co in 

VCCI/WT/2024-25/3770 net re 

14™ NOV 2025 Are. wer. RD 
By por ! 

To, vy | 

AWON PRINTERS 

ST.NO.3, BABA GAJJA JAIN COLONY, : 

“MOTINAGAR, LUDHIANA ae ‘ 

Subject: Techno commercial offer for 150 KLD Ultra- Filtration’ plant ith 
Reverse Osmosis System for handling ETP treated water.. lygttwe * 

Sir, a re 

Reference to the enquiry regarding-- ETP-150 KLD with Ultra Filtration Plant 

with 2 stage RO for ETP water along with steam Evaporator for your 

requirement. ‘ 

InAIRO Plants AL 7 

1. All Pumps of CNP/GRUNDFOSS.. vom 

2, ONLINE pH Meter in Feed tikeand Permeate Line. 

3. PLCHHMI Make of, SCHNIEDER. | | 

*ALL POINTS ARE coNsibenep IN OUR OFFER, | 

We are pleased'to. dffer our lowest price bid with technical specifications 

Please Find, Enclosed quotation for the same. 

welook ‘forward to your valuable order. 

a Rote” 
Ahan 

WENBE CHEMICAL INDUSTRIES 

Wear 
Dr. Paawan K. Sharma 

V CUBE CHEMICAL INDUSTRIES 

Scanned with CamScanner
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(MUA ENTERPRISES 

Ref,: PROP / 2025 /023 Date: Mar. 07, 2025 

M/s Azeez Fabrics Pvt. Ltd. 

Industrial Artea-A, 

Ludhiana (Punjab). 

Kind Attn.: Mr ATUL VERMA 

Sir, 

Sub.: Environmental consulting services — Design/supply/erection/commissioning for upgradation of 
existing effluent treaiment plant (ETP) for process effluent from textile wet processing — to achieve 
zero discharge ; 

1. This is in reference to discussions with you on the subject matter. 

2. Enclosed, as Annexure-1, is our proposal for the same. 

3. We will be happy to provide any additional information/clarification as and when required. 

Looking forward for an opportunity to serve you and assuring you of our best services and 
attention at all the times. 

With regards 

for Northman Enterprises 

Sanjeev Singal 

NORTHMAN ENTERPRISES 
ee” "Pi G161-5046230, 98140 05933, 098146 23439 

Emails: sanjeevsingal@northinan.in; visduggai@gmail.com
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)NORTHMAN 

ANNEXURE - 1 
1.0 WORK OBJECT 
Design/supply/erection/commissioning for upgradation of existing effluent treatment plant (ETP) 
for the process effluent from the textile wet processing (fabric dyeing) to achieve zero discharge. 

2.0 . BACKGROUND 
The industrial unit is an existing facility engaged in processing/dyeing of fabric (mostly polyester 
and acrylic). The industrial activity results in generation of ~650 kL/day of process effluent. 

The industrial unit has an existing ETP with elaborate arrangement to treat the process effluent 
which was being discharged into the municipal sewer. The extsting ETP is performing adequately 
to achieve applicable discharge standards. 

Now, the industrial unit intends to upgrade its existing setup (ETP) to facilitate complete reuse of 
treated process effluent into the process and to achieve zero discharge. | 

The expected characteristics of treated effluent (from the existing ETP) are as under; 

a) Design flow 650 m?/day 

b) pH 6.5-8 

c) BOD3,27°C <50 mg/l 

d) |coD <300 mg/l 

e) TSS <80 mg/l 

f} TDS <3000 mg/l 

g) T. Hardness (as CaCO3) <500 mg/L 

h) | T. Alkalinity (as CaCOs) <700 mg/L 

i) | Chlorides (as) <1200 mg/L 

j Sulphates (as SOx”) <50 mg/L 

k} Ammoniacal nitrogen (as N) <10 mg/L 

3.0 PERFORMANCE TARGET 

The treated effluent, shall be reclaimed and entirely reused for meeting process water requirement. 

The treated/reclaimed effluent must conform to the following standards; 

a} | pH . 6.5-8 

b) | TSS . Nil 

c) | TDS <200 mg/l 
d) | COD : | Nil 

NORTHMAN ENTERPRISES 
Ste fad Oe UUTWAUTT a Rr 4 

Ph.: 0161- “5546230, 58140 05933, ~G98146 23459 
Emails: sanjeevsingal@nerthman.in; visduggai@gmail.com
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NORTHMAN 
PENTERPRISES 

40 APPROACH 

The ETP upgradation will comprise of following units; 

a} Uttrafiltration (~40 kL/hour) 

b) Reverse-osmosis ~ 3 stage (~40 kL/hour) 

c) Multiple effect evaporator — with TVR (~6 kL/hour) 
d) Agitated thin film dryer (~1 MT/hour) 

5.0 SCOPE 

a} Designing of the proposed ETP for upgradation 

b) Detailing for on-site execution 

¢) On site execution of proposed action plan 

i) Supply of various machinery, equipment, required auxiliary fitments 

. ii) Guiding in execution of civil work 

iii} On site installation of supplied items 

d) Operational commissioning of the ETP and achieving compliance with the committed 
performance requirements 

6.0 ITEMS REQUIRED/SCOPE OF SUPPLY 

No. ltem | Quantity 

I, Ultrafiltration system (~40 kL/hour) — complete with all auxiliaries and | 1 lot 
accessories as per detailed scope 

2. Reverse osmosis system (~40 kL/hour) — complete with all auxiliaries | 1 lot 
and accessories as per detailed scope | 

3. Muitiple-effect evaporator system for RO reject handling (~6 kL/hour) - = 1 lot 
complete with all auxiliaries and accessories as per detailed scope 

4, Agitated thin film drier system for handling of concentrated slurry/MEE. 1 fot 

reject (~1 MT/hour) — complete with all auxiliaries and accessories as 

per detailed scope 

Notes: 

a) The requirements have been worked out as assessed by us. Any additiowalteration will be 
considered appropriately. 

7.0 EXCLUSIONS 

The present scope of services and rates, strictly, does not cover the following; 

a) Work/service elements; 

i) Design of civil structures and BOQ of civil work 

ii) All types of civil work (including foundations for machinery/equipment, supporting 

NORTHMAN ENTERPRISES 
Ev¢i4d O... Tha.A Whh ww 1.1 P7.1.— Tee dt dann TT TTATIT a Ba 

Ph.: 0161-5046230, 98140 05933, 098140 23459 

Emails: sanjeevsingal@northman.in; visduggal@gmail.com
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NORTHMAN 

structures, etc.) 

iit) Machinery/operator room 

iv) Effluent flow arrangements outside the battery limits _ 

v) Fresh water supply line up to the ETP 

vi) Necessary power supply arrangements to the site 

vii) Electrical cabling 

viii) Earthing for electrical control panel/equipment 

ix) Lightening protection 

x) Emergency power supply 

x1) Lighting arrangement at the site 

xii) Ali types of laboratory based analytical work . 

xiii) Consumables (chemicals etc.) required for operation of the system 

xiv) Any item not mentioned in the scope of supply 

xv) Unloading of material at site 

xvi) Material/equipment requirement for on-site work -— welding set & gases (a working site), 
cranes, etc. 

, b) NE shall not be responsible for any dealing with the regulatory authorities for any matter 
except for technical information/clarifications regarding the matters that are under the direct 
purview of the scope of services contracted. 

8.0 WORK CHARGES 

a) Consulting and design - Rupees Four Lakh only (% 4,00,000.00) 

b) Supply of machinery and equipment (refer §6.0) - Rupees Three: Hundred and 
Thirty Five Lakh only (7 3,35,00,000.00) 

c) On-site erection and commissioning - Rupees Five Lakh only (¥ 5, 00, 000.00) 

Payment terms 

i} 5 % of the total charges is to be paid as advance along with work order, | 

ii} 10% of the total charges is to be paid on the submission of design and details. 

tii} 80% is to be paid part wise availability / ready for process. [ Please note advance amount 
received will be adjusted in last consignment. 

iv) The remaining 5 % of the total charges is to be paid after successful operational 
commissioning of the ETP. 

9.0 TIMEFRAME 

a} Designing and detailing — 8 weeks 

b) Execution of civil work — in the scope of industry 

NORTHMAN ENTERPRISES 
Ph: “G161-5046230, 98140 65933, 098146 23459 

Emails: sanjeevsingal@northman.in; visduggal@gmail.com 
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c) 

d) 

€) 

ENTERPRISES! 

Supply of material (in NE scope) — 8 months 

Erection work — 2? months 

Operational commissioning — 2 weeks (after completion of erection work) 

10.6 OTHER TERMS AND CONDITIONS 

a) 

b) 

c) 

d) 

€) 

g) 

h) 

j) 

k) 

) 

The above rate includes charges for items of supply (FOR our ware house). 

Transportation, etc. shall be charged extra as applicable. 

The above rates DO NOT include GST which shall be charged extra as epplcabe 

The above rates are valid for 60 days. 

The facility shall get the ETP operationally commissioned within 90 days of completion of 
on-site erection. If the industry fails to get the ETP operationally commissioned (for the 
reasons beyond the control of the Northman Enterprises) within the stipulated period, the final 
installment of the total payment (payable against operational commissioning) shall become 
due for payment. 

The NE shall be responsible for the performance of the equipment and machinery supplied for 
a period of 12 months from the date of erection or 13 months from the date of supply, 
whichever is earlier. 

For smooth and uninterrupted working during on-site erection and commissioning, some 
excess material/items will be sent to the site. The NZ shall be entitled to take back any unused/ 
excess material/items. 

The project management will execute its part of work within some committed time frame. 

The NE shall not be responsible for the correctness of the data provided (either directly or 
indirectly) by the project authorities. 

The specifications mentioned are indicative. Final specifications may be revised, at the time 
of execution, for improvement of overall performance without any additional cost 
implications. 

All charges concerning statutory fee/deposits, environmental sampling and testing (analytical 
services), etc., shall be borne by the industrial unit. 

The NE shall bear no responsibility for any commitment made by the industy to any of the 
regulatory agencies/authorities. 

m) The NE shall not be responsible delay/refusal of statutory consents from the s state’ s Pollution 

n) 

Control Board, for any reasons which are beyond the scope of services. 

The NE assure complete confidentiality of each and every information generated/obtained 
about the industrial unit. Further, the information shall be used strictly for the purpose for 
which the NE is authorized/permitted by the industry. 

NORTHMAN ENTERPRISES 
” Ph.: 0161-5646230, 98140 05933, 698140 23459 

Emails: sanjeevsingal@northman.in; visduggai@gmail.com 
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A 

FEASIBILITY REPORT 

FOR 

ZERO LIQUID DISCHARGE PLANT | 

CAPACITY 200 KL PER DAY 

~ “M/S B K WOOLS.” 

236/5, INDUSTRIAL AREA-A — 

LUDHIANA, PUNJAB-141003 ~ 

GE scanned with OKEN Scanner
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1.0 INTRODUCTION | 3 | 

MIS. B K WOOLS at Ludhiana is proposed to install Zero Liquid Discharge Plant of capacity 200 | 

KLD to treat the waste which is being generating from Polyester, Acrylic & Nylon 
Dyeing 

manufacturing process. ~ 

The Feasibility Report for installation of200 KLD Zero Liquid Discharge Plant (ZL). To bring 

down the values of all the parameters for Reusing in Polyester, Acrylic & Nylon Dyeing Process. 

This sroposal shall consider various aspects covering the parameters of wastewater (both 

quality and quantity), the Scheme & Process of treatment, process units involved in the 

_ treatment and their specification. 

a 

. i 

. a 

| 

Cc Scanned with OKEN Scanner 
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- 2.0 PRODUCTION PROCESS AND EFFLUENT GENERATION: 

The specific Effluent generation Is about 200 KL per day. : 

~ Considering safety, the unit has purposed to install an ETP designed for 200 KL day. 

3.0. RAW EFFLUENT CHARACTERISTICS 

The characteristics of the raw Effluent are given below: 

Sr.No. | Parameter a a Unit Characteristics 

14, PresentFlowRate = §|  Kliday _ 200 

2 | Proposed Flow Rate — {+ KU/Day: . 200 - 

Ja pH 7 - 5.0-8.0 — 

mg "200-300 

mg: ff 2 900-4000 - 

mg 300-400 

: Oil & Grease reno i OSS igh - 1015 

Total Dissolved Solids = [Nigh ~ 600-700 

G Scanned with OKEN Scanner
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_ 4.0 TREATED EFFLUENT CHARACTERISTICS 

The required characteristics of the treated effluent as per the Poliution Control Board 
+ 

are given below: 

Sr.No. | Parameter | 7. unit Characteristics 

2. pH fo 60-85 

7. TDS. “Mg ~ <100 : 

5.0 END USE OF TREATED EFFLUENT | 

The treated effluent will be used for the following purposes: 

-\_ Gardening | 

N Reuse in machine 

Flushing. 

Reuse in Process 8 

»? Reuse in Boiler’ 20. 

CE Scanned with OKEN Scanner
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6.0 TREATMENT SCHEME — 

The ETP is of modular constru
ction and the treatment proces

s will consists of dures stages 

‘Stage 4: Primary Treatment 

Screen Chamber, Oil & Gr
ease removal tank & Efflue

nt Collection Tank, Flash mi
xer 

_ ‘tank and primary tube settler. 

®. Stage 2: Secondary treatment. —. 

Aeration Tank, MBR
 Tank, Final Treated 

water along with requi
red instrumentation a

nd 

PLC/HMI Panel 

Stage 3: Siudge Hand
ling Unit 

_- Filter Press U
nit 

“staged: Reverse Os
mosis Un 

; Reversé Osmosis Stage
s -. - 

Ce Scanned wit
h OKEN Scann 
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|. 7.0 PROCESS UNITS _ 
~ The process units along with their brief purpose to be used for the treatment of the effluent 

_- Water are given in the following table: 

| . SR. 
NO PROCESS UNIT BRIEF PURPOSE 

\ . ; 
| 

| For retaining coarse material like rags, plastics etc. 1 | Sereen Chamber 

For Removal of floatable matter. 
“IL | Oil & Grease removal tank 

7 _-) Fer ensuring continuous and uniform quality feed to the ETP 
Ml. | Effluent Collection Tank 

| . 7 .- | system. ° 

Flash Mixer & Flocculator 
, N. I. - _ | Forchemical treatment of Effluent waste: 

| Tank, . . _ | 

V. | Primary Tube Settler ==. | For Removal of Chemical Sludge particles | 

vn Blowers & Diffused . | For supplying air in the aeration tank. ~~ 

| “| Aeration System Poa, 
1 —* : a - - | 

. ‘For supplying air in th tic PE a , “Vil. | MBR Feed Tank a , pplying air in @ aera lon tank. a 7 | 

For solids Liquid separation \ 

: Tosto store the treated effluent for further posing, - | | 

For devaterg of the Sludge with the he. , | . 

| For continuous ‘monitoring of Water flow and quent. | a 

To measure Ph value... oe ——— | a 

“TRO stage-1 & RO Stage-2 

Evaporator along with Dryer — 
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8.0 BRIEF PROCESS DESCRIPTION 
pany TREATMENT _ - 

~The effuent will be collected i in’ the effluent collection tank and will be collected i in the effiuent 

collection cum pumping sump after flowing through the screen Chamber & oil & grease tank for 

. removel of any floating m matter rand to trap the floating debris, if any. The callsction tank helps to 

have a consistent flow ot effluent for. the ETP plant. Collection tank will be kept aerated by 

coarse air diffusers to avoid foul smell The effluent is pumped to réaction tank, ‘where chemical 

| treatment take: place tor remove simpy and then it will pass to Primary Tube setter. After t this it 

wil pass to o filter feed tank by gravity. | 

SECONDRY TREATMENT Po oe 

- The effuent water wil be further passed trough tertiary treatment comprising: Of fi Itration with 

7 MBR Membranes for removal of micro-suspensions, colour and odour. Then treated effluent 

: water will éoleted into tank for end use of water,” 

he 
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“9,0. LIST OF WORKING ELECTRO-MECHANICAL EQUIPMENTS 

The list of the working mechanical equipments required for the ETPis given below. - 

Sr. No. Description — 

Bar Screens Coarse 

ParabolicScreen 1'No. 

. | Cooling Tower 4No | 

‘Effluent Lift Pump 

Flash Mixer & Flocculator Tank ' G2 No. 

| Primary Tube Settler : 02 No. | 

Aeration Grid for Collection tank. 

Coarse Diffusers for Collection Tank’ { Lot 

Chemical Dosing System: — 3Nos, | 

uv Stabilized Primary tube settler Media 4 Lot 

| Aeration & MBR Tank oe a 2: Nos 

‘MBR Permeate Pump : 
2Nos. | 

Ce Scanned with OKEN Scanner
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7 Sludge Transter Pump -| 2Nos. [| | 

_ | MBR Membrane with $$ Skid Set fo. 

XV Twin Lobe Rotary Air blower” | 1 Nos” | 

XVI. MBRCEB-1 System ©.) 

XVIn. MBR CEB -2 System 

MBR CEB -3 System | - ~ 4Nos 

Piping and fitting 

| Pressure Gauge 

XXIil. _| Electromagnetic Flow meter ol anos. | O° 

XXII Ph-Meter Tt Nos. 

Level Switch 3No. J ff 

-1 Nos. OE 

t Lot. 

| '.}xxvil,” | Reverse Osmosis System 4 with all the Equipment 

H.- DOXvul.. Reverse Osmosis Systent-2 with all the equipment 4 Lot, 

Go 7 XXIX. ‘Smait Evap. Thermic Fluid Based Evaporator 

. Ato. 
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io TECHNICAL DETAIL OF MECHANICAL EQUIPMENTS 
| I BAR SCREEN ~ 14 No. 

Location Inside Screen & Inia saploaion ; —— en & inlet chamber of incoming Effluent Line 
Creening of floatable matter . MOC 8$3040002~C~SCSCST 

. en Size of Bar 10 mm, Inclination 4500 
Size of spacing | 20 mms 10 rom 

D | Make FWSPL 

ll. PARABOLIC SCREEN - 4 No, 

Location . Inside Screen & inlet chamiber of incoming Effluent Line} 
Application Screening of floatable matter 

Moc $$ 304 - 
Size of Bar | 0.5 mm, Inclination 45 °C 

. Size ofspacing | 0.5mm _ 

EFFLUENT LIFT PUMP SET - 2No (1W+18). 

| after Collection Sump -. 

| Application To feed Effiuent to Reaction tank, . 

Centrifugal Horizontal S Selt- priming Monobloc 

; * | Capacity -|40 mehr: _ 

~ THead «| 1520m 

_ ‘moc |. | Cv SS304. 

| kirloskar/.PP.Pump | 
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~ |} Moc. 
| | Accessories : 

IV, NEUTRALLISATION CUM COAGULLATION TANK ~ 2 No. ~~ 

= | Location | After Effluent Collection Sump eee 

Application For reaction and chemical treatment for effluent water : . 

| Size - Suitable for 200 KLD | 
MOG MS-FRP 

| Make FWSPL 

V. CHEMICAL DOSING UNIT __ 

CHEMICAL DOING T TANK 

Location — Near reaction Tank 
Application | For storage of chemical solution. 

Capacity 100 liters | 

MOC HPDE o 

CHEMICAL DOSING PUMP 

-| Location - Near Neutralization Tank 

Applicaton To transfer chemical form dosing tank to reaction tank, 

wo a | Capacity | 100 LPH:- 

| Make MRIS 

(os) Mi AERATION GRID ~ f Lot 

| -Logation - | In collection Sump ©. aoe 

For connecting air ftusers for diffus
ed aeration 

. MSEP/GIUPVC 

Complete with piping, “valves a
nd other accessories 

, FWSPL oe 
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- SOARSE DIFFUSERS “A Lot” 

. Location. a “Tinside Effluent Collection Tank” 

_ \ Application = a | For providing air for mixing 

oP Coarse 

5 moyhe F per disor ; a 7 - ~~ 

_ - 189 trim Dia 

| EPOM 

Make 

Vill, TWN LORE ROTARY AIR BLOWER ~2 Nos = (ts) 

1 Location Near the collection tank 

Application . Supply of air for mixing . 

Capacity | 500. m¥hr. 

Pressure \O4kglom? 

Cl 

~ | Motor | 10 HP 

28M MS: base p plate, safely valves, suction fitter, silencer, NRV, 

‘PRY, tet Bet guard, Drive and driven pulleys 

a | Motor: makés - | Crompton . 

| Blowers Make ArasnhEWBWeccE 

AERATION & . MBR TANK 1 No. 

| Location _ ‘After Pamary’ Tube Settler Tank 

| For supplying air in the tank. 

| Capacity _ --) Suitable for 200 & 50 KLD 

Moc 
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ce XY, “MBR PERMEATE PUMP SET - 2No rms) 

| Location . | After SUBMERGED UF Permeate Pump. 

| Application - | To Suction from SUBMERGED UF tank) 

| Type 7 : | _ ) Centrifugal, Horizontal, Self-priming, Monobloc 

Capacity . Amer 

Moc. —s | CVSS. 304 
Make. +. | Kifloskar 

Xt _ SLUDGE RECIRCULATION PUMP SET- 2 No. ctw s) 

Location For Tube Sétiler and MBR Tank ; — 7 ee 
re For Sludge Recirculation from Tube Settler tank and wR Bae 
Application 

Type Centrifugal, Horizontal, Seff-priming, Monobloc 

Capacity «| 830 m*fhr. 

15m 

x MBR MEMBRANE SYSTEM 

{Location : NBR M Membiana ih MBR Tank 

| Application. os For solids Liquid separation 

{ Type | Dead End. * 

Capacity . 200: KLD 

; Membrane Area | 60
0 m2 

MOC PVDF
 : 
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— DOSING SYSTEM: 
. a an Near MBR Tank 

To Cleaning For chemical form CEB Dosing tank, 
a Capacity. 7 OSOLPH 

| MRISeko/Equt, 

XI. PIPE AND Frtines 

-) Description 

/ | MOC 

Supply of nerconneding pl Piping, ft ting & valves for ETP Units 

| MS/GlTUPVE 
Make _ | Tata / Astral 

Size 15 NB to SONB- 

XV, REVERSE OSMOSIS UNIT STAGE-1 

Description Complete RO systern with basis items required. 7 
SKID MOC SS-304 : - 
RO Make FWSPL 
Feed Pump Kirloskar/Eqvt. 

_| High Pressure Pump ; Grundfos/Shakti vos 

mi RO Membranes» -Dow/Hydratinautics 

:, |RO Pressure Vessel Pentair 

» "| Cartridge Fitter Flofinfo | 
DosingPump For Anti-Scalant/Acid/SMBS -—make—- SekoiMRVEqvt. 

XM. REVERSE OSMOSIS unit STAGE-2 

f Description - ‘Complete RO syst with basis items reed 
-» [eeowoc [85-3040 

RO Make. er = 
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Feed Pump Grundfos/Shalkti 

High Pressure Pump | Grundfas/Shakti 

RO Membranes | Hydraunautics 

RO Pressure Vessel Pentair 

| | Cartridge Filter Gopani 

| | Dosing Purmp | For Anti-Scalant/Acid/SMBS ~ make — SekoMRVEgut, | 

| | | | 

| ; , XVI. SMARTEVAP. EVAPORATOR. , . 

- ‘Description ._| For the Treatment of Waste Water after the Reverse Osmosis Waste | 
| | I skip Moc MSSS | 

| Make | FWSPL — = - | 
| Feed Pump ShaktiEq. _ | 
| Contact Part $S-316L a | 7 | 
| Outer Shell $S-304 | 

| ~ | RecirculationPump —_[. Shakti/Eqvt. — | 

| Piping & Fitting §8-304/316/MS | | : | 
| Control Panel & | 
| FWSPL : | 
| _| Instrumentation : | 

“| ‘DETAIL OF INSTRUMENTATION _ | 

| 7 1 . “Pressure Gauges -4 Lot | . | 

: Location a | Delivery tine of Pumps & Blowers . | | oo | 

Application ~~—_{ To Indicate the Pressure | 3 

“Type - Bourdon / Diaphragm . _ 

| Range «Oto 7 Kgfom2 ee | 
| Make — Hou - 4 : 

Ce Scanned with OKEN Sc
anner
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hy 

. .°  .. ELECTROMAGNETIC FLOW METER 

or — ——— 

Location InletvOutlet ———-— 

MOC - cies ——_] 

| Make ; | UPCINivo —— 

" II, CONTROL PANEL -PLC& HM 

Nos 7 —735 = — oe 

| Location ; _» +} Electrical Panel with PLC/HMI 

Make | FWSPL 

IV. CABLEANDCABLETRAY 

Lot — Se One 

Location. Electrical Panel 

Make fos ee Polycab 

NOTE “Complete Zero ‘Liquid Discharge plant = = 

Treated water can be.— 92-95% from Effuent treatment plant. 

-Plant Capacity 200 KLD:, oy 

_ RO Recovery - 92% * 

CE Scanned with OKEN Scanner
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Mis CELLANEOUS INFORMATION: 

; AVALIBILITY OF LAND 

HAZARDOUS WASTE MANAGEMENT
 

q The sludge generated from the effluent Treatment
 Plant i is stored on the 

i - factory premises in an impervious tank after putting the sludge 
i in 1 HOPE | 

bags and will be dispose at government approved plac
ed sludge is | 7 | 

Y hazardous. 

| eOLDWASTE ae | 
| Packaging waste is generated which will be handover to the authorized | 

authority as per PPCB for ‘disposal. | 

TREE PLANTATION | 

(ti is proposed, fo. plant rows. of apreading crown n varieties of evergreen trees 

Zz ait ort the boundary w wall of the estate for which sufficient land is 

, avaliable, a os : o oe a : . a i 

! The treated ofient is i proposed vil be reused | in Gardeni
ng, gation and =| 

sing, 

~- habs! 

Ge Scanned with OKEN Scanner
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V-TECH SALES CORPORATION 

te se ee 

Date: 29.03.2025 

M/s H.C DYEING 

B-XXX-3595, STREET NO,9 

Opp Transport Nagar,Baba deep 
singh nagar, Ludhiana 

se ee sets ores wenn RN , 

Kind Attn: Mr. Sameer Sood )] 

Sub: ZLD Plant Offer of capacity 400 KLD 

With reference to the discussion we had regarding the requirement of 400 KLO ZLD Plant, 
we are pleased to submit our offer for the same. Please find below: 

Introduction 

Process scheme 

Objects of the proposed scheme 

Characteristics of effluent 

“Design of units — Civil 

- Design of units - Mechanism 

ig Commercial otter 

m
n
 
u
w
 
f
 

Ww
W 

h
e
 

We, in Collaboration with one of the renowned group manufactures specialized products to 

_ treat the water-intensive industries, right from the source of intake to the effluent 

discharge ar recycle. We have a team of experienced water Technologists wha design, 

develop and manufacture the water and waste water Treatment Chemicals. The piodnes 

designed are at par with Global standards and comply with- 

- Utility requirements : 

- the Industrial specifications 

- Pollution Control Board norms 

- Water & Energy Conservation measur
es 

’ 

Through our innovative Appiled Chemistries, w
e strive to meet the Indian Industries : 

requirements such as - 

- Process Optimization 

- Minimizing downtime
 

= Minimal environm
ental impact 

- Better Returns
 on Investments
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ae V-TECH SALES CORPORATION i 

400 KLD ZLD Plant Process Scheme: 

RAW INFLUENT 
fi 

i | 

MECHANICAL/ROTARY DRUM SCREEN 

| oo 
COLLECTION TANK : 

{ <> = pH balance 

nom promis te ish ailiiil S sins a 

me EQUALIZATION TANK 
Coarse bubble air diffusion 

Chemical Dosing + 

Flash Mixer/Zigzag Mixing Channel 

PRIMARY CLARIFIER,...., Chemical Sludge 

“TL ANOXIC TANK oe 
Recycle water, = 

H wv 

— ‘> AERATION TANK 

: £ 4] ; 

Secondary Clarifier oom» SLUDGE SCREW PRESS 

Bio Sludge 

arbon Filter (o
i 

Sand Filter + 

¥ 

Ultra “
T
i
 

iktration 

a
m
 

RO 1, RO2, RO3 

MEE for Final RO Reject 

f
a
m
e
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OBJECTS OF THE PROPOSED TREATMENT SCHEME 

a. Bar Screen and Mechanical screening: A combination of grit chamber and mechanical rotary 

screening system has provided to remove complete floating particles and cotton flubs in the 

raw effluent. 

b. Equalization: The raw effluent will neutralize by acid to bring down the pH from alkaline and 
equalized in equalization cum storage tank by batch process. 

c. Chemical Treatment: Minimum use of Chemical treatrhent with help of PAC & Decolor and 
Flocculants. This treatment will help us to reduce the COD/BOD up to 50-55%. 

a ! d. Anoxic & Biological treatment: The equalized and neutralized effluent feed to aeration tank 
instead of feeding to primary treatment to remove organic load. COD/BOD reduction up to 

95%. : 

‘ 

_ e. Secondary clarifier: Tertiary clarifier (Settling tank) provided to remove fine suspended solids 

before feed in to filtration system, here small quantity of liquid coagulant can be added to 

remove the fine TSS particle. 

f. Tertiary Treatment: Pressure sand filter and CRU unit act as a polish to final water to be 

outlet or recycled. ; 

g. Sludge Dewatering Process — Filter Press: A dewatering screw press uses mechanical : 
Lori rPTrSSSiQMmERrdHtrationtoseparateliquidssfromesc |i cl soso wssxmmmasiemans mtn ete cs ac etamnAIONReameaa acum | 

Characteristic of Water Quality at Different Stage: 

Water Influent Water [Tube Settler Biological Outlet |UF Outlet Water | 

Parameters Outlet Water Water 

6-9 ff. 7-75 7-7.5 

600-800 ptco |ki50ptco 50 ptco K20 ptco 

300-S500ppm <100 ppm * |<100 ppm <1 ppm 

4000 ppm 4000 ppm 4000 ppm. 4000 ppm 

<1800 ppm —*._- «s400 ppm _.s2a0 ppm 120 ppm 

<750 ppm <500 ppm <40 ppm K30 ppm. 
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Water Recovery Stage wise: 

V-TECH SALES CORPORATION 

| Plant “System & | Feed Product Recovery 
| running time | = "ae ee fas = ae Soy Ga 

| UF 400 KLD 380KLD 95% 

/RO eos 380 KLD S42KID SOG 
/RO2 | 38 KLD 23KLD 60% 

TRO3 a 145 KLD 7.5 KLD 50% 
pie | 

‘Total Water Recovery | 400 KLD. 372.5 KLD [93.12% 

WATER TDS AT DIFFERENT STAGES 
Plant Feed TDS Product TDS Reject TDS 

“UE <4000 ppm <4000 ppm Nil 

RO1 4000 ppm <100 ppm | 11500 ppm 

“RO2 }11500ppm _| 200-250 ppm 22000 ppm 

RO3 122000 ppm <350 ppm 43500 ppm 

Scope of Supply - Mechanical & Electronics: 

" 2LD Plant — 400 KLD are 

ng Screen Sheet Oino. (15 m3/hr, 10-12 mesh size 

Lae Air Blower system Be set 200 m3/hr 

Equalization coarse bubble Ot set Coarse bubble, Silicone moc, with uPVC 
diffusers _ [underwater skid assembly. Make SSI/ Eq. 

‘Main Lifting pump (1W+15) 02 nos. [15 m3/hr Lubi/Kirloskar/Eq. 

Flash Mixer Mechanism a Olset |TTM Fabricated, MSEP/Ceramic plates 

. Primary Tube Settler Olset (Fabricated Part, GWT Make 

foci ecu bume.— 01.no.....|.0.m3/br Lu bi/Kicloskar/Eq.. ae 
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— | 

V-TECH SALES CORP 

| cS Fine Bubble Diffusers, Silicone moc, make 
biel: System Diffusers O1 set 
| SSI/ eq. 

Biological Blower System (2w+ds) “103 nos. 200 m3/hr, make WER PR aarsdy 

Secondary Clarifier Mechanism Olset Fabricated Part, GEE Make 

Wale 
Siudge Transfer Pump (1w+1s) 02 nos, |S ni3/hr, 

Freated Water Lifting Pump aa 20 m3/hr, make ae Eq. 
(aw-15)} ie 

ee 20 m3/hr, FRP/MSEP with filtration media, 
(Multi grade Sand Filter _ |01 set 

pipe fittings, valves, pressure gauges 

: 20 m3/hr, FRP/MSEP with carbon media, 
Pressure Carbon Filter 01 set 

pipe fittings, valve, pressure gauges 

: : cS 15 m3/hr, $S 304 Housing, pipe fittings, 
Bag Filter Housing 01 set 

: valve, pressure gauges 

UF Feed Water Pump (1w+1s) 02no. [15 m3/hr, make Lubi/Kirloskar/ Eq. 

UF Plant Skid Ol set |Fabricated SS 304, make GEE 

UF Membranes ' [Q1set . 115 m3/hr, - Qua/Koch/Deerfos/eq. 

RO1 Plant Feed pump (1w+15) 02 nos. [15 m3/hr & 3 kw, make Lubi/Kirloskar/ Eq. 

— eraucsae aie ree < 15 m3/hr, Size 7"*32", PP, 20 micron, $S 304| 
}i Feed Bag Filter se 

15 m3/hr, Size 2.5°*30", PP, OS micron, SS 
artri { O41 set 01 Feed Cartridge Filter 304 housing 

15 m3/hr, @16 a/c $5 316, Vertical 
multistage 5 

RO 1 Membrane Housing 04 nos |PSI 300, make Dax/codeline/Pentair/eq. 

es ae " Hydranautics/Dow- filmtech, Brackish W t 
| branes 16 nos, ater Re 1 Mem & tvpe, BW.400 

RO.1 skid Otset 55 304. 
jaa 
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et 

[pressu re Switch Low pressure & high pressure Switch 

Acrylic body, SS pointer inside 

03 no. 
i re 

Rota Meter 
04 nos 

RO Cleaning SKID O1 set 

ey 

SS skid, Cleaning pump, Chemical dosing 
tank $00 Itrs- 2 nos. 

ch tenn mama 

H mete 2PM, aS : rs, ORP Meter, TDS Meter |O1lset |Make GEE, Online transmission with Panel 

RO Plant #2 Se ae 

— Plant Feed pump {Lw+15) 2 nos. \6m3/hr, make Lubi/Kirloskar/ Eq. 
" 

’ 

RO2 Feed Bag Filter eet 6 Helle Size 7"*32", PP, 20 micron, SS 304 

' housing 

| : i 20) icron, PP 

i housing 

P 6 ma) hr, @35 ke/cm2, SS 316, Vertical 
RO2 High Pressure Pump (1w+1s) (01 no. . é @35 ke/ i 

_ |multistage 

'RO2 Membrane Housing (1 nos |PS1 600, make Dax/codeline/Pentair/eq. { 

LG/Hydranautics/Dow-filmtech, Brackish 

oe 7 hemes Breas: Water, Sea Water type é 

RO Skid Olset ($5 304 

Pressure Switch 03 no. |Low pressure & high pressure switch 

Rots Meter Id3 nos. lAcrylic bady, SS painter inside 

pH meters, ORP Meter, TDS Meter |O1set |Make GEE, Online transmission with Panel 

RO Plant #3 

See Plant Feed pump (1w+15) 02 nos. 3m3/hr, make Lubi/Kirloskar/ Eq. 

ere ee t [3 m3/hr, Size 4’*20", PP, 20 mic 4] 
RO3 Feed Bag Filter Olse { Q, PP, 20 micron | | a 

Sern ie pr set m/e, Size 4.5"*20", PP, 05 micron, PP : 
Ree Feed Cartridge aS se boven 

_ | RO2 High Pressure Pump Olno. [3 m3/hr, @55 kg/cm2, SS 316, Vertical 

’ 

6
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V-TECH SALES CORP 

A a TE a aca iene eee n ay 

fe : multistage/ Plunger Pump 

. : 
RO3 Membrane Housing 03 nos {PSI 900, make codeline/Pentair/eq. 

R@3iMembranes ance LG/Hydranautics/Dow-filmtech, Koch Sea 

Water type 

RO3 Skid ae O1set (SS 304 

Pressure Switch 02 nos. (Low pressure & high pressure switch 

Rota Meter 03 nos. [Acrylic body, SS pointer inside 

pH meters, ORP Meter, TDS Meter |01 set Make GEE, Online transmission with Panel 

High Pressure Feed line Olset (SS 316 

‘Low Pressure water line : Olset uPVC 

fe 

ruse ct 
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V-TECH SALES CORP 

(Sw Pressure water line O1set luPVC oe 

MEE Plant & ATED OLcet 15 KLD, Make GEE, moc SS 304, SS 316, 
Purnps, Valve, Fittings, 

Make GEE, SS 304, Flow 3 m3/hr @ 1.0% _ a 

sludge consistency. Including chemical | 

dosing system, SS screws. 

Screw Press O1 set 

Civil work under Client | : 

IBar Screen Tank 200 ltr * 2 2 

- (Collection Tank 50 KL 

Equalization Tank 100 KL : 

Chemical mixer tank (8 kI* 3nos.) [25 KL oe 

"Anoxic Tank 100 KL’ : 

Aeration Tank _ 400 KL 

Secondary Clarifier 3 50 KL 

Treated Water transfer Tank 10 KL : 

Sjudge Tank 50 KL | 

‘overhead Plate form for Screw TGnise : 

Press 

(Civil Plate form for MEE + asft .astt 

Ba Plate form for UF & RO Plant
 

ea, oe 3 se
r 
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_— W-TECH SALES CORD 

See ee 

General Scope under CLIENT: 
° All the civil structures, shed, pathways, safety railings, painting on tanks, related to civil tanks, covering of tanks, any bridge over civil tank either in civil or MS. Any sign board related to hazardous board. Civil tank's interconnecting pipes, drain fines as per requirements in plant. i 

Raw water supply up to chemical preparation tank, in Laboratory. 

2 plant electrical panel, 
Plant lighting lamps, or related to room, lab etc. 
All plant chemicals, Lab chemicals, bacteria cultures & Consumables used in Plant. 

* Safety-equipment, firefighting system. 
‘* Inlet water line to Plant. 

— « Qutlet-water line from Plant. a 

Lodging and boarding of engineers in factory premises if available. 

Commercial offer: 

| Equipment Details Rates 

Supply of Bag Filter 400 KLD, 

; upply-of-U F-Plant-400-KLD)seumommee neem er kareena se 

e Supply of 4 stage RO Plant 400 KLD, 

Supply of MEE 15 KLD 1,00,00,000.00 
TOTAL RO+MEE COST - {One crore only) 

ae pac Gaimaiesioning Charges Bee (Four lakhs only) 

Terms & Conditions: 

- GST Extra 18% as actual. oe 

i ay basis. 

z ee ee ae See 50% in one months
 with first supply of materials, 30% 

- before final dispatch the materials, and 10% after successful running of plant. 

Unloading of material is under client Scope. 
| 

ivikeworktunderclientscope: 
_ 

in case of any query. : Further please feel free to contact us inca y query 

* Regards Sg 6 | 

98761-11334). alt R.K THWARI (9876 - 

V-TECH SALES CORPORATION - =
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FLO SYS 
05/05/2025 . . “REE, - FWSPL/25-26VS- 354 

TECHNO COMMERCIAL PROPOSAL FOR 

RO SYSTEM WITH EVAPORATOR 

(DESIGNED CAPACITY OF RO + EVAPORATOR — S00 KLD} 

Prepared By: 

FLOSYS WATER SOLUTIONS PRIVATE LIMITED 

H-25,Near Electronic city metro, UP-201301 

Email: proiects@fwsp.com, info@fwspl.com 

Website- www.fwsol.com 
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1.0 EXECUTIVE SUMMARY 

M/s. Ishan Enterprises to set up RO Plant with Evaporator of capacity 500 m?/day. Feed. 

Flosys has in house expertise/experience in providing the solutions for RO + Evaporator Plant, 

based on their hands on experience and successes in real life in many industrial and domestic 

sectors, 

This Technical Proposal covers the process description, treatment synopsis, Process design, and 

engineering and installation specifications for RO Plant with Evaporator based :on with a total 

handling capacity of 25 m?/hr. for RO Feed & Feed characteristics as specified in the proposal. The 

treatment system is designed to recycle to treated effluent. 

The scope of work includes complete design and engineering of the treatment systems including 

the supply of several equipment’s, supervision of testing, erection and commissioning of the 

complete treatrnent package (mechanicals, plant units, piping, electrical, and instrumentation} as 

- described in the process specifications. 

wees Re one 0a hn 
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2.0 DESIGN BASIS 

2.1. FEED WATER CHARACTERISTICS FOR UF 

Flosys has designed the offered system based on the following Incoming water analysis 

provided to us as specified in an enquiry document:- 

Pre-Treatment 

Ambient , 

7-8 

700 - 800 PPM 

10-15 Me/I 

70 -— 100 mg/l 

NOTE: - 

In case the actual characteristics of the raw water to be treated indicates concentrations 

exceeding/below the above figures, or elements other than what is shown on the above as 

average values, we reserve the right to check our design and to modify our proposal 

accardingly. 
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2.2 PROCESS CHARACTERISTICS 

Treatment Scheme 

Reverse Osmosis Stage-1 

Feed Pune 

Micron Cartage Filter 
v
w
v
y
v
¥
¥
 

Dosing System(Acid/SMBS/Antiscaient} 

High Pressure Pump . 

RO Membranes System 

RO Reiect Storage Tank 

Reverse Osmosis Stage-2 

Feed Pump 

Micron Cartage Filter 

Dosing System(Acid/SM BS/Antiscalent} 

High Pressure Pump : 

RO Membranes System 

RO Reject Storage Tank 

RO Permeate Storage Tank 

¥
Y
w
w
w
v
w
w
Y
v
¥
w
Y
w
 

W
Y
 
W
Y
 
O
Y
 

Thermic Fluid Based Evaporator 

Feed Flow- > 800 m3/Day 

Operational hours : 20hours 
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2.4 TREATED WATER CHARACTERISTICS 

a 
ee 

aries 

Specifications Post-Treatment 

Ambient 

6-7 

<3 

<150 mg/! 

Turbidity <1 mg/l (BDL) 

NOTE: - The above quality of treated water is achieved subject to the following: 

change in the quality of feed water, there may be certain impacts on operating parameters or 

on end results of the system. 

The feed water quality as considered is presented in Sr. # 2.1 of this proposal. In case of any 

The operation of Plant is strictly carried out as per Flosys Operation Manual and instructions. 

Pure chemicals, original spares and consumables specified by us aré used in UF Plant. 
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3.0 PROCESS DESCRIPTION 

(N) REVERSE OSMOSIS SYSTEM | 

Transfer of treated water in RO 

system for final polishing of effluent. 

The proposed system is operated at 1 

% 100 % capacities 

Micron Cartridge Filter prior to RO 

system 

Cartridge filter feed pumps& RO HPP 

with 100 % standby. 

Acid, SMBS & Antiscalant dosing prior 

to RO High Pressure pump. 

High pressure pumps were employed to meet the high pressure requirement of the 

Reverse Osmosis (RO} system. 

Removal of dissolved solids via Reverse Osmosis treatment. 

The Reverse Osmosis rejects containing high TDS shall be feed to the multiple effect 

evaporator. 

Alkali dosing at the outlet of RO plant in order to increase the Ph. 

Collection of RO Permeate in RO Permeate water storage Tank. 

1408



— {32— 

4.0 LIST OF CIVIL STRUCTURES (CLIENT'S SCOPE) 

The following are the detailed list of Civil & Structural units envisaged for the project: 

Moc > | RCC /MSFRP/MSRL 

Volume > | 50-100 KL 

Retention time : | “As Required. 

Quantity > | 1No. 

Moc > | HDPE/RCC 

Volume : | SOKL 

Retention time : | As Required 

Teta 

ity 

Hi Beret 

Quantity : | 2No, 

Moc : | HDPE/RCC 

Volume > | 20/10 KL 

Retention time : | As Required 
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NOTE: - 

All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

process requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 

ann ice oS oe 
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5.0 LIST OF ELECTROMECHANICAL WORK 

The following are the detailed list of Electro-Mechanical Rotating Equipment envisaged for the 

project: 

NO SPECIFICATIONS 

2 Nos, (1W+15} 

! Capacity , vests Cott vee enn | - ! - li - 
‘Horizontal Centrifugal | 

: _ Discharge Pressure : 25-30 m_ 

~ 15 VACS, 3PH, 50Hz, EFF-2 & NFLP with FRP ; Motor 

“TMATERIAL OF CONSTRUCTION = 
egg TOES gay 

“impeller ve ce ennene Pesqa 

* Shaft S$ 304 — 

| Shakti/Grundfos/Eqvt. _— 

| Quantity | 

"1 No. 100 Liter HDPE Dosing Tank with Agitator | 

1 No, 0-20 LPH Metering Dosing Pumps 

- Associated piping, fittings, valves, etc. 

: Make- Seko/Sintex 

~ Quanti - 12. | QL No, 
seen Jd . __.-. 

_1 No. 100 Liter HDPE Dosing Tank with Agitator 
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“SPECI FICATIONS - —— 

» 1 No. 0-20 LPH 4 Metering Dosing Pumps 

| . Associated piping, fittings, valves, etc. 

| Make- Seko /Sintex 
aH 

| - Quantity | 

: a1 No, 100 Liter HDPE = Dosing Tank with h Agitator | 

Supply a Dt 41 No, 0-20 LPH Metering Dosing Pumps 

' Associated piping, fittings, valves, etc. 

' Make- Seko /Sintex 

— 38 opi —— : a 

— i cen : ee . 

$5-304 
— “cage — he + 

~ | Make _ - Gopani/Eqvt. eee | 
2 

st it sated ais a TRAE we = 

’ Quantity of pumps 02 Nos. (1W+15) 

i Type of pumps offered ot "Vertical Centrifugal 

“Required Capacity, each OO “25 m3/hr. - _ " 

) _ Discharge Head | . “120 mtr. 

| Motor a5 VACS, 3PH, SOHz, EFF -2 & NELP with FRP_ 
howe | CANOPY 

i
e
 p
o
 d
e
 

T Additional accessories : Associated piping, fittings, vals, ote 

i MATERIAL OF CONSTRUCTION yo 

"Casing . - 7 -§S 316 

‘Impeller nr S$316 : 

Shaft : | $5316 

1412



_ "ype of eal 

NO. of RO Trains 

No of Stages 

“Recovery 

a ; Quantity 

“Type of membrane - 

PRESSURE VESSEL 

— ~ auantiy” - : 
| cae cesta wn a a _. 

“ay ‘of Membrane elements _ : 

- Quantity & Skid Frame 

+ Make” 

| Mechanical 

ShateV/Grundfos/Eq, 

"08 No. 300P5 

FRE | . | 

: “Side e Port /Multi Port LL 7 | 

“L heavy duty corrosion resistant structural ss 

304 frame 

_ Hydraunaurtics/P Pentair 

"'2.Nos. (1W+15) 

"Capacity 

_ Discharge Pressure 

~ Motor 

| Horizontal Centrifugal . 

6 mVhe, 

25-30 m_- 

_ 415 VACS, 3PH, SOHz, EFF -2 & NELP with FRP 
LBNOPy, 

| MATERIAL OF CONSTRUCTION 
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‘npeller . = , : £6 316 coe cnt een Cie nnn 

. | Quantity of pumps net 1W+15} . : 

| ! Type of pumps offered : "Vertical Centrifugal ~ 7 . 

: “| Required Capacity, each |: 5 m?/hr. a , : " picharge Heed soni nee ao , “380 ath : 

: — “Motor we 7 _ 415 VACS, 3PH, 5OHz, EFF-2& Net with FRP 

ee re fe eee cents wee CANOPY se oe nee 
“Additional accessories 3 ' Associated 3 piping, fittings, v valves, etc. 

~ATERIAL OF CONSTRUCTION a : OO | 
we “ean .. : : ‘s 316 . - _ 4 

; +h Suite wna vetvne + vs " s316 : 

Nake ne 7a shakti/Grundfos se 

No. of RO Trains 
No of Staves a ran ; > Nos 

“| Recovery 
a Upto ae 

“Quantity eee -17Nos. 05 No. Pro LF-1 & 12 No. ‘Pro LF-1 4040 

Type of membrane 
: | Fouling. Resistance Membrane 

” PRESSU RE VESSEL 

7 Quantity” : a 03 No.- 600 PSI - 01 No. 8” & 02 No. 4” 
“hig co “tne eee nan 

_ ype 
| Side Port /Multi Port 

Oty. < of Membrane elements : 5 X1&6x2 Membranes s / Pressure Vessel : vi 

1414



- “Type of pumps offered 

1, heavy duty corrosion resistant structural SS 

| 304 frame 

2 Nos.(1W+1S) 
" vertical Centrifugal Dm emg “| 

| “Required C Capacity, & each 

_ Discharge F Head 

| _ 40 m?/hr 

40 MWC 

Motor 

: , MATERIAL OF F CONSTRUCTION 

: Casing — 
1 I 

ote 

"445 VACS, 3PH, SOH2, EFF —2 & . NFLF with FRE 
_Canopy_ - 

_ 

| | Associated d piping, fittings, valves, etc. 

_(mpeller 

: “Shaft. 

“Type ‘of Seal 

_ Make 

| Quantity 

 $$316- 
* sae 

~ Mechanical 

| Grundfos/Shakti/Eqvt. 

1 No. 

“Capacity” : 5000 liters 

Moc toy HDPE : i 

_ Number of agitator _ 1 No 
; | Sintex eee bee eeeeee | 

Quantity 

Tank capacity With Heating Coil” 

Inside 

3 Set 

500 Liter / Hour 

“400 Liter -1.Nos with Capacity 28 KW Heating — 

Load 

a
e
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. “SPECIFICATIONS: 

: MOC - $5 316L 

“Thickness - 32mm 

“aty- 2 nos 

‘Size - 250MM X2000MM | : 
‘ Condenser 3 

| MOC - SS 316L 

“Thickness -3mm 

: 7 i _ “Dia250 x 6mtr long x 3mm mm — =1 Nos 7 
Vapour Piping 4 

| Moc - SS316 | : 
Prateeeey ene va Skid with Epoxy Painted _ no yp oe “4 tot . were . creme ee eeee eee en ent ——s at 

| _ 2 'M3/hr @ 30 Meter Head 

ee | MOC ~SS316, : 
: Reject Circulation pump Suitable for 150 Degree Temperature 

oo Qty - 2 Nos 
| Make - jonhson / Grundfos f Sun flow | 

- - a i ~ 2 ‘M3/br @ 30 Meter Head _ 

| Oil Circulation pum 1 MOC - $5 316, ! 
pump , Suitable for 150 Degree Temperature 

"Make - - jhonson / Grundfos / Sun flow 

: _ 7 “Flow - 2 M3/hr @ 30 Meter Head oe 

Vacuum ‘MOC - $5316, : 
veeuure pum *  . Suitable for 120 Degree Temperature 

| | Make - Thomson / Grundfos / Sun flow 
a a: ren ae —_— 

, ~ Cooling Tower ~ 

- | Quantity: | 

“Woe: of Piping 
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: “Butterty BYC/PP, NRV: PVC/PP. Ball Valve: 

| MOC of Valves | :  PYC/PP Pneumatic Actuated Butterfly Valve: Cl/ Ss 

Disc 
: Make = a ~ , stral/Zoloto/Eqvi/lindal sees ype 

: Quantity | -_ -: :1Lot 

. Location 

“Alot. 

“tot 

Location AS per design: 

" Quantity "Q2 Nos. 

Make - : : “Nive/UPCHEavt. 

Quantity ) ob a lot 7 —_ | 

" Location 
Tank 1&2 

7 Make” _ omer oes nae Flo/infio/lume 

: Quantity -_ : 7 : 1 No. 
“Tipe wren cine nee a ~ ; 
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z eat Tie ANE! a 

* Quantit . As required within Battery limits 

“Mak = _ Polyeab/KEr cst ee ps nn 

NOTE: - 

e All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

process requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 

a ie ee oat he 
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6.0 ELECTRICALS - CLIENT SCOPE 

The Electricals will be complete with installation of Electrical System comprising the following: 

The offered electrical systems include: 

a} MCC—Al bus bars 

b) Local Contro! Push Button Station 

‘c) Cables — Power & Control till main PLC Room 

d) Cable Glands, Lugs, Termination kits and accessories. 

-e@) - Earthing system — Gl Strips . 

f) Cable Trays & Accessories 

g) All items to drive the motors like magnetic contactors etc. 
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7.0 TERMINATION POINTS 

The foliowing are the termination points envisaged for the offered water treatment, plant: 

The following are the termination points envisaged for the offered treatment plant: 

TO MEET STANDARDS: 
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8.0 LIST OF EXCLUSIONS 

Following are the exclusions from Scope of Work: 

All Civil, structural, supporting & architectural works. 

PLC supply for controlling, 

Site clearing/Dismantling, leveling and access to plant site. 

B
w
 
O
R
 

Area lighting, firefighting system & illumination. 

* Water to be carried ‘by client up to the battery'limits. ° un
 

6. Treated water to the point of final tank. 

7. Erection & Installation. 

8. AVAC/Exhaust fan for control room/plower room/MCC room. 

3. Startup sludge/seeding/chemicals ete. 

10. storage Shed for storage of our equipments, Dewatering system etc., 

11. ‘Compressed air at 7 bar pressure shall be made available at our battery pit 

12. Free electricity, Chemicals/water during construction/erection/ installation 

/commissioning stage, consumable and hardware. — 

13. ~ Incoming power termination to Motor Control Center. 

"14. Any other work / activity and/or item not specificaily covered or included in Proposal. 

wonnneeene ce aie Oe ln ae 
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‘9.0 COMMERICAL 

PRICE: 

Supply of equipment’s for RO with Evaporator Plant of capacity S00 Mi/Pay F Reed. as per 

above Technical Specification & Scope of supply will be: 

’ PAYMENT TERMS: (CHQ. /DD Payable to Flosys Water Solutions Pvt. Ltd.) 

50% advance along with the Purchase Order. 
45% against Performa Invoice before Dispatch. 

05% against Errection, Commissioning of Plant 

DELIVERY. Within 12-16 weeks fram the date of receipt: of technically and commercially correct 

purchase order along with advance. 

06 weeks for Erection & Commissioning the Plant on Site. 

VALIDITY OF RATE 

1 Month from the Date of Quotation. 

TAXES, DUTIES & LEVIES 

GST: 18% 

WARRANTY 
Our suppliers warrant its product to be free from defect in material and workmanship upon 

‘leaving its factory. The abligation shall be limited to repair or replacement and in nd y event shall the 

liability exceed said parts repair or replacement for the period thereof. 

The Warranty does not cover the damage caused by: 
1. Improper Electrical & Water supply, 

2. Non qualified personnel loading or unloading, moving or installing the equipment, 
3. Fire, Explosion Flood or similar perils, 

4, Unauthorized modifications or alterations of the equipment, 

5. Improper or inadequate maintenance. 

NON-CONSUMABLE PARTS 

From the date of installation of machine for a period not to exceed 12 months or 13 months 

from the date of dispatch, whichever is shorter? 

CONSUMABLE PARTS 

No warranty is, however, offered for the consumable parts. 
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ORDERING ADDRESS: 

FLOSYS WATER SOLUTIONS PVT LTD 

H-25, 5-16, Sector -63, Near Electronic city Metro Station, Noida, 

Uttar Pradesh- 201301 

Hope you will find the above in order and as per your requirements. 

Yours Sincerely, 

FLOSYS WATER SOUTIONS PVT. LTD. 

Vishal Singh 

_M- 8295548879. 

Email Address: projects@fwspl.com/ info@fwspl.com 

ne Ce en at ee 
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FEASIBILITY REPORT 
For 

ETP, Recycling & Reuse of Water 
(Cap: 50KLD) 

M /s Jamna Dyeing and Finishing Mills 
Link Road, GT Road, | 

Ludhiana 

Eros Envirotech (P) Ltd 
Manufacturers of Air & Water Pollution Control Systems 

103,109-110, Savitri Complex-1, Dada Motors building, 

G.T. Road, Ludhiana-3, Punjab, India. 
Telefax: +91-161-2542109, 110 

E-mail: sales@erosenvirotech.com 

www.erosenvirotech.com
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PREAMBLE 

M/s Jamna Dyeing and Finishing Mills, Link Road, G.T. Road, Ludhiana, has 

engaged Eros Envirotech Pvt Ltd, Ludhiana for initiating a study and 

preparing a report for ETP, Recycling & Reuse of the waste water being 

carried out by unit currently generated in the process of Dyeing of Acrylic 

+ Pure Polyester Yarn in their unit at Ludhiana. This report is to be 

submitted to the Environmental Engineer, Punjab Pollution Control Board. 

Technical Details of the Dyeing process contained in the report are as per 

the information provided by the management of M/s Jamna Dyeing, Link 

Road, G.T. Road, Ludhiana. -
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INTRODUCTION 

M/s Jamna Dyeing and Finishing Mills, Link Road, G.T. Road, Ludhiana has 

an existing unit for Dyeing & Finishing of Acrylic. The Processes involve 

operations which will result in generation waste water. This water must be 

treated and recycled for reuse of water back into dyeing process. Hence it 

will result in Zero Liquid Discharge as per current direction of Punjab 

Pollution Control Board. | , 
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PROCESS DETAILS (Acrylic) 

BULKING 

t 
DYEING 

(High Temperature) 

‘ 

_ COLLING 

{ 
WASHING 

i 
DRAIN 

¥ 

Effluent Treatment 
Plant . 
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Water . Unit 

Item/ Type Quantity | Consumption* | Consumption 

Acrylic 800 Kg 60 Lt/Kg 48:0 KLD 

Total Water Consumption 48,0 KLD 

* Based on the dyeing machinery being installed as per the information 
provided to the management of M/s Jamna Dyeing. 

Waste water Generation = 48.0 KL/ Day 

Therefore, the proposed capacity of the Effluent Treatment Plant i is 

50KL/day 
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CHARACTERISTICS OF WASTE WATER 

— |S3- 

Parameters Quantity/Concentration 
(in mg/lit except the pH) 

Temperature 35°C ey 

pH 6.5 - 7.0 
Suspended Solid 300 
Dissolved Solid 1000 
BOD 200 

COD 500 
Colour Medium/Light 

CHARACTERISTICS OF ETP TREATED WATER 

Parameters (not to exceed; in mg/lit, except pH) 

pH 6.5-8.5 
Suspended Solid 50 

BOD 10 

COD 50 
TDS 1600 

Colour Colourless 

CHARACTERISTICS AFTER RECYCLING FOR REUSE 

. uantity /Concentrati 
Parameters (not to exceed; in mg/lit, except pH) 

_pH 6.5-8.5 
Suspended Solid : Negligible 7 
BOD | <5 
COD <30 

TDS <150 

Hardness - 

Recovery 92 - 95% 

Reject 5 -8% 
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This Effluent Treatment Plant has specifically been designed far the purpose of 

treatment of Waste Water Discharge from UNIT before its disposal to bring the 

characteristics of the same up to acceptable norms and standards. 

Effluent passes through a Bar Screen before collection in an Equalisation Sump. 

The equalized effluent is then lifted by the Raw Effluent Lift Pump and is dosed 

with requisite chemicals for pH correction and coagulation at a Flocculator, fitted 

with Geared Mixing Arrangements. The Effluent is then fed to Primary Tube 

Settler where sedimentation of flocs takes place leading to reduction in TSS, COD 

and BOD. Sludge from Tube Settler is dumped to Sludge Drying Beds (or 

dewatered using a Filter Press). 

From here it is fed to a MBBR (Moving Bed Biological Reactor), Here Bacteria 

Culture develops on Floating Media Cylinders. These micro-organisms drive 

their food from the organic impurities in water and air from an Air Blower 

which diffusers air in Fine Bubble From at the bottom of the reactor through 

_Membrane Diffusers. This reduces the BOD Load of the Discharge significantly. 

Waste Water is then, passed on to an EA Reactor (Extended Aeration Reactor), 

where it is further polished in presence of microbes suspended in water and air 

provided through Diffusers at the bottom of reactor. This reduces the BOD Load 

of the Discharge significantly. Water from here is fed to a Secondary Tube 

Settier where finer suspended impurities as well as dead organic matter from the 

MBBR is settled and dumped to Sludge Beds where it is sun-dried. (or Sludge 

Sump where it is dewatered using a Filter Press). 

Further, a Filtration Unit consisting of a set of Pressure Sand Filter 8 , Activated 

Carbon Filter will be used along with a Filtration Pump. These filters ‘are packed 

with Activated Carbon & Filter Media and are, basically, in the nature of 

polishing filters, and besides removing any traces of toxicity, colour'and odour 

etc,, also improve upon the parameters such as BOD etc. achieved by Physico 

Chemical & Biological Stages of Treatment. :
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VANCE TREATMENT RECYC G AND ZERO DISC G 

|. SYSTEM | 

After the Treatment of ETP then Water Stere for the Advance Treatment and 

Recycling as per the standards and norms of Pollution control Board. 

ETP Treated water collect the Treated water Storage tank and pass the Ultra 

Filtration (UF) Membrane. Ultra-Filtration is a water Purification process in a 

pressurized UF system, the water is pressurized and pumped through the hollow 

fibers to force the water through the membranes. Both hollow fiber UF 

membranes effectively remove particles, bacteria, viruses, and other 

contaminants. 

After the UF Process water pass through the 3 Stage RO (Reverse Qsmosis} 

System. Reverse Osmosis (RO) water filtration process that removes impurities 

by forcing water through a semi-permeable membrane. This method is highly 

effective in filtering out dissolved salts and minerals such as sulfate, Magnesium, 

heavy metals such as lead, arsenic V, fluoride, and dozens of other impurities. 

After the First Stage RO is when the concentrate or reject stream is fed into a 

second RO system to recover water, respectively, A reverse osmosis system is 

designed to purify water by rejecting around 92- 95% of total dissolved solids 

from the feed water. 

The Balance reject water is collected into the Tank. The treated wastewater is 

then concentrated and evaporated (By waste heat of boiler flue gases) leaving 
behind salts and other solids as a concentrated sludge or dry product. The 

remaining solids are then either processed further or disposed of safely. The 

purified water, free from contaminants, is then reused for various purposes, such 

as industrial processes,
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TREATMENT PLANT DETAIL 

| 1. Air Blower 
Capacity 50.0m3/Hr, 
Motor 12.5 HP x 1440rpm 
Pressure Drop 0.55 Kg/cm2 © 
Make Everest/Akash/Equivalent | 

2. Raw Effluent Lift Pump 
Capacity 50.0m3/day 
Head 20mH 
Motor 5.OHP 
Suction and Delivery 40mm x 40mm 
Model & Make Kirloskar, Self-Priming 

3. Flocculator 
Dia 2250 mm 
Height 3650 mm 
Agitator Motor 1440 RPM 

4, Primary Tube Settler 1 Nos. 
Construction MS 

Dimensions: 2500mm x 2500mm 
Straight Height 2200mm (SWD) 

5. MBBR Reactor 1 No. 

Construction MS 

_ Dimensions 3000mm x 2500mm 
Height 4000mm Total 

Diffused Aeration through D Diffusers 
Aeration Qty: 8 Nas. 
Diffuser Volume:10m3/Hr/ Diffuser | 

6, EA Reactor 1 No. 
Construction MS 

Dimensions 3000mm x 2500mm 
Height 4000mm Total 

Diffused Aeration through Diffusers 

Aeration | Qty: 5 Nos. 

Diffuser Volume:10m3/Hr/ Diffuser | 

7. Secondary Tube Settler 1 Nos, 
Construction MS — 

Dimensions 2900mm x 2000mm 
Straight Height 2100mm 

10 
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8. Sludge Re-circulation Pump 
Capacity 12.5m3/day 
Head 20mH 
Motor 1.0HP 

Suction and Delivery 40mm x 40mm 
Make Kirloskar, Non-Clog Type 

9. Filtration Pump 1 No. 
Capacity 50.0m3/day 
Head 20mH 
Motor 5.0 HP 
Suction and Delivery 40mmx50mm | 
Make Kirloskar - 

10.Pre-Filtration Storage Sump 1 No. 
Capacity 18m3 . 
Size 3000mm x 2250mm x 3000mm (SWD} 

Construction MS 
11.Pressure Sand Filter 1No. 

Dia . 1000mm 
Filter Height 3000mm 
Media Silica Sand and Silica Stone | 

of 1.0mm to 51.0mm size & : 

12.Activated Carbon Filter 1 No. 
Dia . | 1000mm 
Filter Height 3000 mm 
Media Height 750mm 
Qty of Carbon 250Kgs 

13, Dosing Tank Geared Mixer 
Material | MS 
Capacity & Quantity 1006 liters (1Nos.) 

1000 liters (1 No.} 
500 liters (1Nos.)} 

14, Ultra-Filtration 

Capacity.- 50 KLD 
Surface Area 100 m2 
No of Cartridges 2 
Pump Specifications 

_ 15. Reverse Osmosis System 

‘Flow= 50 KLD, Pressure= 3 ke/cm2 

No of Stages 3 
Pump Pressure 10 kg/cm2 and 27 Kg/cm2 
Recovery %age 90% 
Capacity(Input) 25 KLD 

11 
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16. Multi-Effect Evaporator . 

Material SS 316L 
_No of Stages Single 
Surface Area 10.5 m2 
Capacity 2.5 Ki/Day 

12 
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The study report for establishing the feasibility of Effluent Treatment Piant 

SUMMARY AND CONCLUSION | 

with Advance Treatment Recycling and Zero Discharge Plant, in the 

‘previous pages throws light on the various aspects of the matter including 

the Monetary Costs associated. It can be seen that the effluent from the 

industry can be treated as per the process mentioned to! meet the 

parameters of the Punjab Pollution Control Board and reuse in our system. 

13
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FLOW SHEET 

BratyKuibir  [Cukdoy- [Dro r Pulp FI2OES | 

|, Fire Dineanuotntr ir 
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TIN: OOAATHPII00FIZP 

V.CUBE CHEMICAL INDUSTRIES | 
{In Technical Association with Nuchem Weir India Ltd) 

47-ARYA COLONY, _(1}0161-5095373 
MOTI NAGAR . | (M) 98140-27910 
LUDHIANA-141010 pawan isha@yahoo.co.in 

VCCIUANT/2024-25/2770 

14™ NOV 2025 

To, 

JS JAIN DYEING FACTORY 

ST.NO.3, BABA GAJJA JAIN COLONY, : 

MOTI NAGAR, LUDHIANA “A, es ; 

Subject: Techno commercial offer for 140 KLD ute irae th 

Reverse Osmosis System for handling ETP treated water. 

Sir, 

Reference to the enquiry regarding-- ETP-140 KLD: with Ultra Filtration Plant 

with 2 stage RO for ETP water along with Steam, Evaporator for your ; 

requirement, 

| In All RO Plants _ 

1. All Pumps of CNP/GRUNDFOSS.\*~ 

2. ONLINE pH Meter in Feed life and Permeate Line. 

3. PLC+HMI! Make of, SCHTIEDER. 

* ALL POINTS ARE: CONSIDERED IN OUR OFFER. 

We are pleased to: éffer our lowest price bid with technical specifications. 

Please Find. Enélosed quotation for the same. 
NG Fee 

we look forward to yaur valuable order. 

V QUBE CHEMICAL INDUSTRIES 

\ I 
Dr. Paawan K. shina 

¥ CUBE CHEMICAL INDUSTRIES 

Scanned with CamScanner

1438



BONER, RERSMERD CEG SERIE oe 2 OR 

FEASIBILITY REPORT 

FOR 

ZERO LIQUID DISCHARGE PLANT 
OF 7 

‘CAPACITY 500 KL PER DAY 

“M/S NATIONAL SCIENTIFIC DYERS.” 

37, INDUSTRIAL AREA-A, NEAR SUFIAN CHWOCK 

LUDHIANA, PUNJAB-141003 

CONSULTANTS 

Flosys Water Solutions Pvt Ltd. 

- Reg. Address- H-25, S-16, Sector-63, Noida, G.B. Nagar. UP 201 301
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1.0 INTRODUCTION 

| 

M/S. National Scientific Dyers at Ludhiana is proposed to Install Zero Liquid Discharge Plant of 

capacity 500 KLD to treat the waste which is being generating from Potyester, Acrylic & Nylon 

Dyeing manufacturing process, 

The Feasibility Report for installation of 500 KLD Zero Liquid Discharge Plant (ZLD). To bring 

down the values of all the parameters for Reusing in Polyester, Acrylic & Nylon Dyeing Process. 

quality and quantity), the Scheme & Process of treatment, process units involved in the 

This proposal shall conskler various aspects covering the parameters of wastewater (both 

treatment and their specification. |
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2.0 PRODUCTION PROCESS AND EFFLUENT 
GENERATION: | 
The specific Effluent generation is about 500 KL per day.. 

Considering safety, the unit has purposed to install an ETP designed for 500 KL/ day. 

3.0 RAW EFFLUENT CHARACTERISTICS 

The characteristics of the raw Effluent are given below: 

Sr.No. | Parameter Unit : Characteristics 

1, | Present Flow Rate KUday 285 

2 Proposed Flow Rate KUDay 506 

3 eH | : 5.0-8.0 

4. BOD —_ mg/l qo 200-300 

5. coo . mgt 500-600 

| Tss 

Ol. & Grease 

Total Dissolved Solids 
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| 
4.0 TREATED EFFLUENT CHARACTERISTICS | 

The required characteristics of the treated effluent as per the Pollution Control Board | 

are given below: a | 

Sr.No. | Parameter . | Unit . Characteristics : 

2, pH . - 60-85 

7, \Tos Mol <100 

5.0 END USE OF TREATED EFFLUENT 

The treated effluent will be used for the following purposes: 

\ Gardening 

NN Reuse in machine 

IN ‘Flushing 

\ Reuse in Process 

S Reuse in Boller
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6.0 TREATMENT SCHEME 

The ETP is of modular construction and the treatment process will consists of three stages. 

Ss Stage 1; Primary Treatment 

Screen Chamber, Oil & Grease removal tank & Effluent Collection Tank, Flash mixer 

fank and primary tubs settler. 

S Stage 2: Secondary treatment 

Aeration Tank, SUBMERGED MBR Tank, Final Treated water along with required 

instrumentation and PLC/HMI Panel 

NN Stage 3: Studge Handling Unit 

Filter Press Unit 

\ Stage 4: Reverse Osmosis: Unit 

Reverse Osmosis Stage-1 & RO Stage-2 

S Stage 5: Smart Evap. Evaporator 

Evaporator & Dryer 
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| 
| 7.0 PROCESS UNITS 

The process units along with their brief purpose to be used for the treatment of the effluent 

water are given in the following table: 

| No ‘| PROCESS UNIT BRIEF PURPOSE 

| i. | Screen Chamber ‘For retaining coarse material like rags, plastics etc. 

‘For Removal of floatable matter.. 
Ue. | orgs Grease removal tank |/ 

‘For ensuring continuous and uniform quality feed to the ETP | 
(lt. | Effluant Collection Tank 

‘system. 

Flash Mixer & Flocculator , 
NW. For chemical ireaiment of Effluent waste. 

_ | Tank, 

V. | Primary Tube Settler. For Removal of Chemical Sludge particles: 

VI Blowers & Diffused For supplying air in the aeration tank. 

’ | Aeration System oo 

For supplying air in the aeration tank. 
Vil. |. MBR Tank POF SUPPNVING 

Submerged MBR : . . 
VAL. For solids Liquid separation 

Membrane 

| Treated Water Collection | oo 
IX. To siore the treated effluent for further polishing. 

Tank 

For dewatering of the sludge with the help. 
Xx. | Fitter Press 9 9 a 

| | XL | Flow meter For continuous monitoring of Water flow and quantity. 

| Xit: | Ph Meter To measure Ph value. 

! XI, | RO Plant RO stage & Stage -2 

| . XIV. | | Smart Evap. Evaporator along with Dryer 

1 

|
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8.0 BRIEF PROCESS DESCRIPTION _ | | 
PRIMARY TREATMENT | | 

The effluent will be collected in the effluent collection tank and will be collected in’ the effluent 

collection cum pumping sump after flowing through the screen Chamber & oil & grease tank for 

removal of any floating matter and to trap the floating debris, if any. The collection tank helps to 

P
a
 

S
t
e
 a
 

coarse air diffusers to avoid fout smell. The efftent is pumped to reaction tank, where chemical 

treatment take place to rernove impurity and then ii will pass to Primary Tube settler. After this it 

| 

have a consistent flow of effluent for the ETP plant. Collection tank will be kept aerated by 

will pass to filter feed tank by gravity. | 

SECONDRY TREATMENT | 

The effluent water will be further passed through Biological + MBR treatment comprising of 

filtration with SUBMERGED MB&R Membranes for removal of micro-suspensions, colour and | 

odour. Then treated effluent water will collected into tank for end use of water. |
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9.0 LIST OF WORKING ELECTRO-MECHANICAL EQUIPMENTS | 

The list of the working mechanical equipments required for the ETP is given below. | | 

Sr. No. Description Qty | 

i. | Bar Screens Coarse 1 a | 

il. | Parabolic Screen 1 No. | 

Iii, | Cooling Tower 1 No. | 
| 

IV. ¢ Effluent Lift Pump 2 Nos | 

V. | Flash Mixer & Flocculator Tank 02 No. | 

Vi. primary Tube Settler | 02 No. | | 

Vil. | Aeration Grid for Cellection tank , 1 Lot | 

vill. | Coarse Diffusers for Collection Tank | abot | | 

IX. | Chemical Dosing System | 3 Nos. 

x, | UV Stabilized Primary tube settler Media | 1 Lot | 

Xt Biological Tank — MS-FRP - 1 Lot 

Xl. MBR Permeate Pump 3 2 Nos. | | 

xi, | MBR Backwash Pump 2 Nos. | 

|
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XIV. | Sludge Transfer Pump 2 Nos. TY 
XV, Submerged MBR Membrane with SS Skid 1 Set. | 

AVI, | Twin Lobe Rotary Air blower 1 Nos : 

Xvi, | MBR CEB -1 System 1 Nos | 

| XVIIL. | MBR CEB -2 System 1 Nos ! 

XIX. | MBR CEB -3 System 1 Nos ! 

XX. | Piping and fitting ! 1 Lot, | 

XE | Pressure Gauge 1 Lot. | 

XX. | Electromagnetic Flaw meter . 1 Nos. | 

XXxill. | Ph Meter 1 Nas. | 

XXIV. | Level Switch ‘|: 3.Nos. | 

| 
XV, | Control Panel - HMI & PLC 1 Nos. | 

: | 
| XXVI. | Cables and Cable Tray 1 Lot. | 

| XXVil, | Reverse Osmosis System ~1 with all the Equipment Q1 Lot. 

| XXVIII. | Reverse Osmosis Syster-2 with all the equipment “4 Lot : 

| | XXIX. | Smart Evap. Thermic Fluid Based Evaporator 1 Lot. | 

| 
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10.0 TECHNICAL DETAIL. OF MECHANICAL EQUIPMENTS 

I. BAR SCREEN - 1 No. 

. Location Inside Screen & inlet chamber of incoming Efftuent Line 

Application Screening of floatable matter . 

/ Moc “SS 304 

Size of Bar 40 mm, Inclination:45 °C 

‘Size of spacing | 20 mm/ 410 mm 

| Make “FWSPL 

.- PARABOLIC SCREEN ~1 No. 

Location Inside Screen & inlet chamber of incoming Effluent Line 

Application Screening of floatable matter 

MOC SS30400 

| Size of Bar | 0.5 mm, Inclination 45 °C 

Size of spacing | 0.5mm 

Make | FWSPL 

ii, = EFFLUENT LIFT PUMP SET - 2 No (1W+18).. 

Location After Collection Sump 

Application To feed Effluent to Reaction tank 

Type Centrifugal, Horizontal, Self-priming, Monobloc 

Capacity 25 mhr. 

Head | 15-20.m » 

‘MOC | cv ss 304 
Make - Kirloskar/ PP Pump . 
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Make 

IV. NEUTRALLISATION CUM COAGULLATION TANK ~ 2 No. 

Location After Effluent Collection Sump 

Application For reaction and chemical treatment for effluent water 

Size - Suitable for 500 KLD 

| Moc MS-FRP 

Make FWSPL 

Vv. CHEMICAL DOSING UNIT 

CHEMICAL DOING TANK 

Location . Near reaction Tank . 

Application For storage of chemical solution. 

Capacity 100 liters 

MOC HPDE . 

CHEMICAL DOSING PUMP 

Location | Near Neutratization Tank 

| Application To transfer chemical form dosing tank to reaction tank. 

Capacity 400 LPH 

Make Seko/Eqvt. 

Vi. AERATION GRID = 1 Lot. 

Location In collection Sump 

Application For: connecting air diffusers for diffused aeration 

MOC MSEP/GV/UPVG | an 

, Accessories Complete with piping, valves and other accessories 

| /FWSPL 
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| 
| Vi. COARSE DIFFUSERS - 4 Lot. | 

| Location Inside Effluent Collection Tank 

| Application For providing air for mixing a : | 

| Type Coarse | 
| Capacity Shr per diffuser | | 

| Size 150mm Dia 

| Moc EPDM | | 

Vill, = TWIN LOBE ROTARY AIR BLOWER -2 Nos (1W+18) | 

Location — Near the collection tank | | 

: Application Supply of air for mixing | 

Capacity 300 m/nr. | 

Pressure 0.4 kg/cm? | 

MOC cl | | 

Motor 7.5 HP | _ : 

Accessoties MS base plate, salety valves, suction filter, silencer, NRV, _ . | 

t | PRY, ¥ — belt, Belt guard, Drive and driven pulleys 

| Motor makes Crompton . - | 

; Blowers Make | Akash/AEW/Blowvacc/Equt. 

} XX. SUBMERGED MBR TANK~ 1 No. 

| Location After Primary Tube Settler Tank | | | 
Application | For supplying air in the tank, . | 

| | Capacity _| Suitable for 500 KLD | 

| MOG MSFRP 

12
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X. 

Sard 

SUBMERGED MBR PERMEATE PUMP SET — 2 No (1W+18). 

Location — After SUBMERGED MBR Permeate Pump 

| Application | To Suction from SUBMERGED MBR tank 

‘Type Centrifugal, Horizontal, Self-priming, Monobioc 

Capacity 25 m/hr. 

‘| Head 12m 

Moc Cl SS 304 
| Make . Kirloskar 

Xt. SLUDGE RECIRCULATION PUMP SET - 2 No (1W#15). 

| Location | For Tube Settler and SUBMERGED MBR Tank 

Application 
For Sludge Recirculation from Tube Settler tank and 

SUBMERGED MBR tank 

Type | Centrifugal, Horizontal, Self-priming, Monobloc 

| Capacity 75 mn. 

Head | 151m 

Moc Cli CS 

‘Make . Kirloskar 

xt. “SUBMERGED MBR MEMBRANE SYSTEM 

Location © | Submerged MBR Membrane In MBR Tank 

Application | For solids Liquid separation 

| Type _| Dead End 

| Capacity 500 KLD: 

- Membrane Area 1440 m2 
‘MOC PVDF 
Make | Mann+Hummel Germany 
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XH. CEB DOSING SYSTEM 

Location Near SUBMERGED MBR Tank 

Application To Cleaning For chemical form CEB Dosing tank. 

Capacity | 0:20 LPH 

Make | Seko 

XIV. PIPE AND FITTINGS 

. Description | Supply of interconnecting piping, fitting & valves for ETP units 

| Moc MS / GI/ UPVC 

Make Tata / Astral 

| Size 15 NB to50 NB 

XV. REVERSE OSMOSIS UNIT STAGE-1 

Description Complete RO system with basis items required. 

| SKID MOC ‘$8-304 

RO Make FWSPL 

| Feed Purp ) Kirloskar/Eqvt. 
| High Pressure Pump | Grundfos/Shakt_ 

| RO Membranes Dow/Hydraunautics 

. RO Pressure Vessel Pentair 

| Cartridge Filter GO/iInfio 

Dosing Pump For AntiScalant/Acid/SMBS ~— make - Seko 

XVI. REVERSE OSMOSIS UNIT STAGE-2 

‘Description | Complete RO system with basis items required, 
SKID MOC | $8-304 

"RO Make FWSPL | 

4
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Feed Pump Grundfos/Shakti | 

| High Pressure Pump | Grundfos/Shakti 

RO Membranes Hydraunautics 

RO Pressure Vessel Pentair 

| Cartridge Filter Gopani 

Dosing Pump For AntiScalant/Acid/SMBS — make - Seko 

XVI. SMARTEVAP. EVAPORATOR 

Description | For the Treatment of Waste Water after the Reverse Osmosis Waste 

SKID MOC MSISS | 

Make FWSPL 

Feed Pump Shakti/Equvi, | 

| Contact Part ‘| SS-316L 

| Outer Shel | 83-304 
Recirculation Pump =; Shakti/Eqvt. 

Piping & Fitting 5S-304/MS 

Controt Panel & _ 

Instrumentation WSF 

DETAIL OF INSTRUMENTATION 

Pressure Gauges ~ 1 Lot. 

Location Detivery line of Pumps & Blowers 

| Application | To Indicate the Pressure 

| Type "| Bourdon / Diaphragm 
Range Q to 7 Kgl em2 

Make } H guru | 
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ELECTROMAGNETIC FLOW METER 

Nos One . 

Location Intet/Outiet 

| MOG | \cucs 

Make | UPC/Nivo 

lll. ‘CONTROL PANEL ~PLC& HMI 

| Nas One 

Location ‘| Electrical Panel with PLC/HMI 

“Make | | FWSPL_ 

IV. CABLE AND CABLE TRAY 

Lot One 

| Location Electrical Panet 

| Make Polycab 

NOTE ~ Complete Zera Liquid Discharge plant - 

Treated water can be - 92-95% from Effluent treatment plant. 

Plant Capacity - 500 KLD 
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MISCELLANEOUS INFORMATION 

AVALIBILITY OF LAND 

The industrial unit has sufficient land to accommodate the treatment Plant. 

HAZARDOUS WASTE MANAGEMENT | | 
The sludge generated from the effluent Treatment Plant is stored on the | 

factory premises in an impervious tank after putting the sludge in HDPE 

bags and will be dispose at government approved placed, sludge i 

hazardous. . 

SOLID WASTE | | | | 

Packaging waste is generated which will be handover to the authorized 

authority as per PPCB for disposal. | 

TREE PLANTATION 7 | 

It is proposed to plant rows of spreading crown varieties of evergreen trees | 

all along the boundary wall of the estate for which sufficient land is 

available. 

4 The treated effluent is proposed will be reused in Gardening, irfigation and 

| flushing.

1455



—\14- ER 
. EROS ENVIROTECH PRIVATE LTD. 

Ref No.E/2025-2026/16100R1-B _- Date 05-06-2025 —_[Formerly Eras Consultant} 

M/s Natraj Scientific Dyers, 
Industrial Area-A, Ludhiana 

KIND ATTN - Mr. Naveen, Mr. Sandeep (Mob: 94170-20755; 98140 20755) 
E - MAIL ID- 

SUB: ORDER ACCEPTANCE FOR EXECUTION OF EFFLUENT TREATMENT PLANT 
200 KL/DAY. 

Dear Sir, 

Reference our Offer No. EE/2025-2026/16100R1-B dated 21.05.2025 for Execution 
of Effluent Treatment Plant 200 KL/Day and Subsequent discussion our Mr. Rajesh 
Maheshwari, Director had with your good self when you finalized your order i in our favour. 
We are pleased to accept your order as under:- 

N PARTICULARS 7 AMOUNT ARS.) 
‘1, | Your order for Execution of Effluent Treatment Plant 200 

KL/Day. As per our offer no. EE/2025-2026/16013-AQ-B dated 
01-04.2025. . 

Equipment & Supply of Effluent Treatment Plant 200 
KL/Day. 

- Section-I 
Modification of Existing Effluent Treatment Plant with inclusion Rs.15,00,000.0 
of Biological Treatment and Synchronization. 

- Section-II 

Recycling Unit with Ultra Filtration and Reverse Osmosis Unit. Rs.21,00,000.0 

- Section-III 
Evaporated Zero Liquid Discharge. Rs. ! 7,00,000.0° 

-Including Installation & Commissioning charges. 

Final Order Value | 8s.53,00,000.0 

Rupees Fifty Three Lac Only. 

EXCLUSION: 
- All type of Civil and foundation work. 
- All Electrical Earthing Work. 

- Power cable from main supply to Panel & from panel.to. Motors. : 
- Any Pipe Line or Pipe Fittings beyond the Battery Limits of the S.T.P. (Battery Limits of 
S.T.P.: from the Lift Pipe from Raw.Sewage Lift Pump to the Disposal: end of Filter/Softener) 
- All Chemicals for commissioning. 
- Any Equipment as mentioned as existing to be used. Their repairs/modification ete. 

- Any item not specifically mentioned in our offer. 

Works: Sidwan Bet Read, VPO Hanibran, Ludhiana, Punjab, INDIA. Telefax: +491- 161 -2871334, 2871335 
info@erosenvirotech.com | wrw.eresenvirotech. com : 
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TERMS & CONDITIONS: 
lL. 
2. 

3. 

Prices are Ex Works Ludhiana Basis. 
GST: GST @ 18% or as applicable at the time of supply wil! be charged extra, 

Payment Terms: 

(i) 10% advance (We have received Rs.1,00,000/- as token advance). 

(ii) = 85% + 100% GST against Proforma Invoice and before dispatch. , 

(iii) 5% after 6 months of commissioning. 

(iv) Non lifting of Finished Material after 15 days of raising of Proforma Invoice 
will lead to levy of holding charges at 1.5% pm for the balance amount for the 
period starting from the date of such Proforma Invoice till the date of actual 
payment, payable before lifting of equipment. 

Delivery: Within 8 - 10 Months from the date of advance payment & subject to 
approval of GA Drawing within 30 days of placement of order. 
Performance: It will be Zero Liquid Discharge System meeting all norm and standard 
of PPCB, CPCB and NGT. 
Tool & Tackles for Installation & Commissioning to be arranged by Client such as i.e. 
Crane/Hydra, Welding Machine, Gas Cutter etc. 
{A separate list will be shared/mailed) : 

Client would have to inform us the date of start of Civil Work and expected date 
of delivery for material to be taken. 
All other Techno Commercial Terms & Conditions as per our offer No. EE/2025- 
2026/16100R1-B. 

We confirm having received advance of Rs.1,00,000/- on dated. 19- 05.2025 by 
Cheque & Rs.4,00,000/- on dated. 05-06-2025 by Cheque against this order. 

We have taken your order into our production planning and assure you to supply the 
same as per delivery committed to you. 

Thanking you once again and assuring you of our best services, we remain 

Yours truly, 

For EROS ENVIROTECH (P}) LTD 

Authorized Signatory
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SIN No: Ut7219PBI99sPTCotTOy | 

OM PROCESSORS PVT. LTD. 
Specialists In: 

Dyeing, Open width Finishing & Digital Printing of Export Quality of all kind of Knitted Fabrics 

PROCESSORS 

12.03.2025 

To 

The Chairman 

Punjab Pollution Control Board, 

Patiala 

Sub: Notice to issue directions u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended from time to time alongwith notice for 
imposition of Environmental Compensation (EC}- M/s Om Processors Pvt, Ltd., 
K-3, Textile Colony, Industrial Area- A, Ludhiana. 

Respected Sir, | 

This is reference to your letter no 1175-76 dt 27.02.2025 for hearing held on 12.03.2025 

with the Hon’ble Chairman of Punjab Pollution Control Board. 

1. We want to inform you that we have deposited Environmental Compensation of “‘ 

Rs. 9,00,000.00 vide Chq No. 097064.dt 05.93.2025 (Axis Bank) in favour of 

Environmental Engineer, Punjab Pollution Control Board. 

2. We have initiated to install ZLD in our Unit with vendor named “ R.K Builder” and 

advance of Rs, 40,00,000.00 paid to M/s. R K Builders through RTGS vide UTR No. 

UTIBR72025031100425705 dt 11.03.2025 against Quotation No. RKB/BTI {05 dt 

10.03.2025. 

So, We are requesting you to please allow us the time to Install ZLD. 

Thanks and Regards 

For OM PROCESSORS PVT. LTD. 

sdf 
Director 

Encl: 

1. Proposal Copy 
; 2, Receipt of EC submitted 

K-32, Textile Colony, industrial Area-A, LUDHIANA-144 003 Phono: 0161-4412868 
E-mail ; amprocessorspytitd@yahoo.ca.in, appl9s@gmail.con Wobsite : www.omprocessors.cam 

a
i
d
a
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Ph. | 23214817, 232146818 
Mob. : 9810024484, 99400434484 

aae Oreletferises WRAWOA e 

A RELIABLE HOUSE OF D & H, ESAS, L & T, WELDING ELECTRODES 

ee ALPHA, SRIRAM, ADVANI, HARDWARES & TOOLS 
Bafoty Engineers & Btackiars of: 

Holmete, Ear Atoffer, Ear Plugs, Goggles, Reapirators, Face Shiold/Mank, Safety Wears Le, 

{ Suite, Aprons, Sleoves, Hand Glovag, Logguarde, Spat, Gum Boot, Shoes, Salaty Bolts, 

___Walding Cutting Accessoriow, Hnrtware, Tools, Grinding Wheale Etc, 

4626, AJMERI GATE, DELHI-110006 

Dated...) 22.)..20.4.5 Ref, No. Sr no. 260 

To 

Ae@xhov gupla ~ partner 

Partect tyemng and finshing inds 99 -c indutinal aroa-a 

This is @ Confirm order date 11/03/2025 to Pertact Dycing and ftnishing inds regarding setup of ZL 

with Civil werk. 

Cast of the total project is 15000000 inr for 300 KL 

We have received a payment of inr 1000000 against the purchase order. 

Compietion of project will take approximately 25-30 weeks which includes ZLD and Civil both 

Payment will be done in 10 installments. That is 1400000 per instaliment after every 2-3 weeks 

Till the completion of project payment of inr 1400000 will be released once ZLD comes into workin 

condition. 

Regards For ROHA ENTERPRISES — an : 

Pardeep chawla : ere For Perfect Diya & Fink ri frag. | 
Designation- Partner Proprietor 
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TECHNO COMMERCIAL PROPOSAL FOR 

WASTE WATER RECYCLING PLANT 

PRITAM SCIENTIFIC DYERS 

(DESIGNED CAPACITY ~ 500 KLD) 

Prepared By: 

FLOSYS WATER SOLUTIONS PRIVATE LIMITED 

15038, 147 AV. GAUR CITY- 2, GREATER NOIDA, UP-201309 

Email: projects@fwsp.com, info@fwspl.com 

Website- www.fwspl.com 

For FLOSY'S WATER SOLUTIONS PVT. LTD. 

Abie 
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1.0 EXECUTIVE SUMMARY 

M/s Pritam Scientific Dyers, Ludhiana intends to set up a effluent treatment plant with UF 

Plant of capacity 500 KLD to make the treated effluent recyclable. 

Flosys has in house expertise /experience in providing the. solutions for ETP/ZLD, based on their 

hands on experience and successes in real life in many industrial and domestic sectors. 

This Technical Proposal covers the process description, treatment synopsis, Process design, and 

engineering and installation specifications for ETP+UF Plant based on membrane filtration 

technology with a total handling capacity of 500 KLD, & Feed characteristics as specified in the 

proposal. The treatment system is designed to recycle to treated effluent in process. 

The scope of work includes complete design and engineering of the treatment systems including 

the supply of several equipment’s, supervision of testing, erection, and commissioning of the 

complete treatment package (mechanicals, plant units, piping, electrical, and instrumentation) as 

described in the process specifications. 

For FLOSY'S WATER SOLUTIONS PVT. LTD. 
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2.0 . DESIGN BASIS 

2.1 FEED WATER CHARACTERISTICS 

FLOSYS has designed the offered system based on the following Incoming water analysis 

provided to us as specified in an enquiry document:- 

Specifications Pre-treatment 

Less Than 40 °C 

> 7.5 

t! Total Suspended Solids . | 200 - 300 mg/l 

Bio Oxygen Demand 100 - 200mg/I 

Chemical Oxygen Demand - 400-500 mg/l 

: 700 - 800 mg/l 

. 10-20 mgil 
a 

NOTE:- 

In case the actual characteristics of the raw water to be treated indicates concentrations 

exceeding/below the above figures, or elements other than what is shown‘on the above as 

average values, we reserve the right to check our design and to modify our proposal 

accordingly. 

For FLOGYS WATER SOLUTIONS PVT. LID. 

Ati 
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2.2 PROCESS CHARACTERISTICS 

Treatment Scheme Equalization Tank 

Chemical Dosing Unit |. 

Flash Mixer 

Flocculation Tank 

Primary Tube Settler 

Submerged UF Membranes 

Permeate Pump 

MBR Backwash/CIP Pump 

Reject Pump 

CEB System 

> 

> 

> 

> 

> 

> 

> Membranes Tank 

> 

> 

> 

> 

>» Sludge Handling System 

> Sludge Holding Tank 

Feed Flow : 500 m3/day. 

Operational hours > 20hours 

For FLOSYS WATER: SOLUTIONS PVT. LTD. 

Pater 
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2.3 TREATED WATER CHARACTERISTICS 

Ambient 

69-70 — 

<1 

< 10-15 mg/l 

< 100-150 mg/l 

< 800 mg/l 
Pres 

NOTE: - The above quality of treated water is achieved subject to the following: 

* The feed water quality as considered is presented in Sr. # 2.1 of this proposal. In case of any 

change in the quality of feed water, there may be certain impacts on operating parameters or 

on end results of the system. 

* The operation of Plant is strictly carried out as per Flosys Operation Manual and Instructions. 

* Pure chemicals, original spares and consumables specified by us are used in ETP Plant. 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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3.0 PROCESS DESCRIPTION. 

(1) CHEMICAL TREATMENT PROCESS 

+ The effluent from plant shall be collected in a 

collection tank 

+ Effluent water shall be feed in to flash mixer for 

chemical treatment, 

+ Flocculated effluent shall be flow through . 

clarifier for solid liquid separation. 

+ Over. flow from clarifier shall be collected in 

filter feed tank for further polishing. 

(11) SUBMERGED UF TREATMENT. 

« Collection of the effluent in UF tank by gravity 

from Primary Tube settler for TSS Removal. 

. Aeration will be provided by fine bubble 
diffused aeration, 

+ Excess sludge from aeration tanks shall be 

wasted to the Sludge Thickener for sludge 

thickening. 

+ Overflow from Tube Settler tanks shall overflow 

to UF Tank 

+ Sludge recirculation to maintain MLSS/Excess 

Sludge wasting to Sludge holding tank by 

individual Sludge wasting/recycle pumps. 

« Treated shall be transfer from final treated by PUMP  ~ 

« UVSystem shall be provided to disinfect the treated effluent. 

For FLOSYS WATER SOLUTIONS PVT. LID. 
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4.0 LIST OF CIVIL STRUCTURES (CLIENT’S SCOPE} 

The following are the detailed list of Civil & Structural units envisaged for the project- 

| Quantity 02No. 

MOC : RCC 

Volume : 0.5 kI/1 kl 

Retention time : As Required 

Quantity ; : rot No. 

MOC : RCC 

Volume: : 300 KL 

Retention time 20 hr. 

Quantity Q1 No. 

MOC : RCC 

Volume 

Retention time 

east Y cera : Sie ee Sprite af ai 

Size : | 1No,, As per design drawing 

| Size |: | As per design drawing 

Size 

Quantity 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
; 7 

Aue 
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NOTE: - Ali the above-mentioned sizes are indicative and are subjected to change/ modify as per the process 

requirement during detaited engineering. Design changés can be made with prior approval from the client. 

a aoe She Shoe te re 

- For FLOSYS WATER! SOLUTIONS PVT. LTD. 

ik |
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5.0 SCOPE OF SUPPLY 

The following are the detailed list of Electro-Mechanical Rotating Equipment envisaged for 

the project: 

“SPECIFICATIONS — 

Capacity 

_| Discharge Pressure 

' Dosing Pump 

/: Dosing Pump 
~ . Flow rate : 
mya oF 

‘ae 

a
+
 

, 2 Nos. (1W+15) 
” Horizontal Centrifugal 7 : ne : 

"415 VAC, 3PH, 50Hz, EFF -2 & NFLP with FRP : 
_, Canopy 

' Kirloskar/Eqvt. 

03 Nos. 

0-200 LPH 
pp 

0-4 Kg/cm? 

For FLOSYS WATER SOLUTIONS PVF. 170. 
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Make 

: Dosing Tank 

| MOC 
Dosing Tank 

Capacity 

“Make 

| | Agitator 
Set 

’ Rete
ntion

 time.
 cuereseaeeeen

 

-| Agitator: _ 

: RPM 

“Agitator Shaft - 

. Agitator Make © 

om 

“SMR/Prominent/Seko 

: 03 No. 

HOPE 

; 1000 lit
ers ren

ee nae tm
 tn 

an 
1 
! 

\ 
ole 

! 

’ Sintex 

Bont figlioli/ PBL 

MS- -FRP - (6mm + +2 mn) 

12, SKLEach | 

| “i Hr. 

- 102 No. | 
| 0 REM 70 RPM os Fees 

"ss. 316, 

-* Bonfiglioli/PBL 

“MS- FRP (6 mm + + 2mm) 

“30KLEach —_ 

PVC black Tube Settler Media 

17s omm” 

iv type or ‘Hexagonal 
sen 

“01 Lot (As 
Require d) 

-MM/PP/Hitech/Eqvt. 

Far FLOSYS WATER SOLUTIONS PVT. LTD. 
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“OLN No. 

| : "2 Nos, aWe15) RUS 

/ ; ra _ ' Horizontal Centrifugal / Vacuum Pumps —_ 7 

: oe ~ | Capacity er stan re . l: eons 96 m3 hr. . a bac 

—_ i Discharge Pressure -_ ! : : 10-12 mwe_ 

“Motor “. es 415 VAC, 3PH, 50Hz, EFF -2 & NFLP with FRP 
_...., Canopy 

: | Make: bo Kirloskar/Eqvt 
"MATERIAL OF CONSTRUCTION: | - 
_ easing ot Gijgg Te 

_ : Impeller = 
; a : era eee ce 

| Quantity a 2 Nos. 5 (AWS) 

a a , | 7 15 asym _ mma 

! ~ _ Discharge Pressure : Do 10-12 mwe- 

“Motor “445 VAC, 3PH, 50Hz, EFF -2 & NELP with FRP 
. Canopy 

Kirloskar 

MATERIAL OF CONSTRU CTION 
“Casing | 3 cies ~ cee netny tee 

F
l
 

T
:
 

©
:
 
a
 

=
 2
 

c
e
 

o
O
 

L
e
)
 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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“ar 

Arrangement 
“Type 

UF Module
 ores

 

capacity anne "/S00KLD i a 

en ee ‘Wettical cette wet 

: Dead End 

- Spira Sep-1060 

Membrane Area - ht 

. 1 $8304 eeunin cie anee 

' Pressure 

02 No (+18). - 
4 (300 O.m?/hr. 

: inion mn 

“0.5 kg/cm2 | 

"415 VACS, 3PH, 50Hz, EFF -2 & NFLP with FRP 

' Canopy : 

_AEW ‘/Akash / Blowvacc oe 

“Capacity 

» Discharge Pressure 

Motor 

” MATERIAL OF F CONSTRUCTION - 

= Casing» 

: “415 VAC, 3PH, SOHz, EFF -2 & NELP with FRP 

“PVDF he tee a 

05 5 m3/hr. : : 

Canopy _ 

“ccs Le tutu wines tp eee 

ForFLOSYS WATER SOLUTIONS PUT. LTD, 
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1% Solid d Consistency 

01 No. Capacity -40 m3/hr. @10-15 mtr 

- (Make - Lubi/Shakt ) 

7 01 No. - 40 0 m3/hr. (make - Inflo/Fle) 

01 No. 

| Capacity 
ee toe 

5000 Ltr. 

MOC 

'Make 

Quantity 

: MOC of Piping 

| MOC of Valves 
Butterfly Valve: CI/ SS Disc, Ball valve - UPVC 

/Brass/Zoloto/MNC/Yukon/Eqvt 

: 01 Lot 

i ob : _ Pomp) Discharge, air blower distharge etc. 

| Quantity 

| Location 

oO Inflo /Flo : 
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Collection Tank, UF Tank, Treated water Tank | 

| Inflo /Flo/ Flow Star/ Eqvt 

Quantity 

Location | : 

| Make Jensprima UK 

Jensprima UK 

_INo. 

_ PLC/HML Based 

"Quantity 
ee Type ce : - , ; 

NOTE: - 

- FWSPL_ 

e All the above-mentioned sizes are indicative and are. subjected to change/modify as 

per the process requirement during detailed engineering. Design changes can be made 

with prior approval from the client. 

prneneecnnne ORR hn 

Foe FLOSYS WATER SOLUTIONS PVT. LID. 

1474



—~198 — 

6.0 ELECTRICALS 

The Electricals will be complete with installation of Electrical System comprising the following: 

The offered electrical systems include: 

a) MCC~ Al bus bars . 

) Local Control Push Button Station 

ey Cables “Power & Control till main PLC Room ~ 

| d) Cable Glands, Lugs, Termination kits and accessories. 

e) Earthing system — Gl Strips 

t Cable Trays & Accessories 

g) ‘Alfiteitis to‘dtive the motors like magnetic contactors etc. 

Except these ‘mantion poi nt under Client Scope 

For FLOSYS WATER SOLUTIONS PVT. LID. 
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7.0 TERMINATION POINTS 

The following are the termination points erivisaged for the offered water treatment plant: 

The following are the termination points envisaged for the offered treatment plant: 

TO MEET STANDARDS: 

a ae he ae aie a | 
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8.0 LIST OF EXCLUSIONS 

Following are the exclusions from Scope of Work: 

All Civil works under Client Scope. 

Supply for Panel. 

a
y
 

- Site clearing/ Dismantling, leveling and access to plant site. 

A. Area lighting, firefi ighting system & ilumination. 

ot
 

wi
".

 

“Water to be: carried by client up tothe batrery limits. 

; Treated water to the point of finat tank.: 

~
 “ “AVAC/| Exhaust fan for control roor/blower room {MCC roam: 

&. storage Shed for storage of our equipments, Dewatering system @tc., 

Free electricity, Chemicals/watér during const¢ uction/erectians installation 

a
 

jeommistioning stage, consumable and hardware. 

20. incoming power’ termination to Motor Contra Center. * 

14, Any other work / activity and/or iter not specifically covered or included in Proposal. 

Fer FLOSYS WATER SOLUTIONS PYT. me 
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9.0 COMMERICAL 

PRICE: 

Supply of Equipment’s for EFFLUENT WATER RECYCLING SYSTEM of capacity 500 KLD, As 

per above Technical Specification & Scope of supply will be: 

INR'~4;25,00;000.00-(INR— One’ Crore Twenty-Five Lacs only) 

PAYMENT TERMS: 

10% advance along with the Purchase Order. 
80% against RA Bill & Performa Invoice. 
10% against Erection, Commissioning of Plant. 

DELIVERY: Within weeks from the date of receipt of technically and commercially correct 

purchase order along with advance. 

- VALIDITY OF RATE 

1 Month from the Date of Quotation. 

TAXES, DUTIES & LEVIES 

/ GST: 18% 
Octroi, Freight, loading /unloading and Transit Insurance: Inclusive. 

WARRANTY : 

Our suppliers warrant its product to be free from defect in material and workmanship 

upon leaving its factory. The obligation shall be limited to repair or replacement and in no event 
shall the liability exceed said parts repair or replacement for the period thereof. - 

The Warranty does not cover the damage caused by: 

1. Improper Electrical & Water supply, 

2. Nonqualified personnel loading or unloading, moving or installing the equipment, 

3. Fire, Explosion Flood, or similar perils, 

4. Unauthorized modifications or alterations of the equipment, 

5. Improper or inadequate maintenance. 

NON-CONSUMABLE PARTS 

From the date of installation of machine for a period. not to exceed 12 months or 13 months 

- from the date of dispatch, whichever is shorter, : 

CONSUMABLE PARTS . 

No warranty is, however, offered for the consumable parts. 

For FLOSY$ WATER SOLUTIONS PVT. LID. 
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ORDERING & CORRESPONDENCE ADDRESS: 

FLOSYS WATER SOLUTIONS PRIVATE LIMITED, os 
H-25, S-16, Sector-63, Neai Electronic City Metro Station, Noida UP - 201301 

be Hopeyou will firid the above in order and-as per your-requireinents. = ---+ . 

You rs Sincerely, 

SP SINGH 

M991 2895510 Cece pees 

For FLOSYS WATER SOLUTIONS @7F LID. 
io deel 
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05/03/2025 

TECHNO COMMERCIAL PROPOSAL FoR 

PUNJABI DYEING . 

(DESIGNED CAPACITY OF ETP - 500 M3/Day) 

Prepared By: 

FLOSYS WATER SOLUTIONS PRIVATE LIMITED 

H-25,Near Electronic city metro, UP-201301 

Email: projects@fwsp.com, info@fwspl.com 

Website- www.fwspl.com 

For FLOSYS WATER SOLUTIONS PVT.LTD. 
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_ 1.0. EXECUTIVE SUMMARY 

- M/s. PUNJABI DYEING intend to set-‘upa an ETF Rettofit with recycling system ‘of capacity 500 

M3/Day for recycling of treated effluent. . 

Flosys has in house expertise Jexperience in providing the solutions f tor MBR for ETP plant based on 

their hands on experience and successes in reai life in vmany industriat and domestic sectors. 

This Technical Proposal covers the process description, treatment synopsis, proess design, and 

engineering and installation specifications for MBR Plant based on with a total handling capacity of 

500 M3/day. for ETP Feed & Feed characteristics as s specified in the proposal. The treatment system 

is S designed to recycle to treated effluent. 

The scope of work inciudes complete design and engineering of the treatment systems including 

the supply of several. equipment’s, supervision of testing, erection and commissioning of the 

complete treatment package (mechanicals, plant units, piping, electricai, and instrumentation) as 

described in the process specifications. 

wacerennn sane Op HEL LO Mc ccuenewennne 

ForFLGSYS WATER SOLUTIONS PVT. LID. 
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2.0 DESIGN BASIS 

2.1 FEED WATER CHARACTERISTICS FOR UF | 

Flosys has designed the offered system based on the following ‘Incoming, water analysis 

provided to us as specified in an enquiry document:- 

Specifications Pre-Treatment 

Ambient 

7-8 

700-800 PPM 

100-200 Mg/l 

400 - 750 mg/l 

200-300 PPM 

NOTE: - 

in case the actual characteristics of the raw water to be treated indicates concentrations 

exceeding/below the above figures, or elements other than what is shown ‘on the above as 

average values, we reserve the right to check our design and to modify our proposal 

accordingly. 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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2.2 PROCESS CHARACTERISTICS 

Treatment Scheme — . 

» Parabolic Static Sereen ee | 
® Primery Treatment System 

} ~ Dosing System 

® Aeration/Biological System 

3 MBP. Tarik 

>» [BR permeate pump 

® MBR Backwash cur CiP Pump 

> MBR System 

B CEB system. OR 

% CIP SYSTENAT Fee | 

BS MBR Treated or RO faéd Water Tank 

Feed Fiow- : $09m3/Day 

Operational hours : 20 hours 

For FLOSYS. WATER SOLUTIONS PVT. LTD. 
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2.4 TREATED WATER CHARACTERISTICS 

Ambient 

6-7 - 

<3 

600- 750 ppm 

<15 mg/l 

<100 mg/l 

NOTE: - The above quality of treated water is achieved subject to the following: 

¢ The feed water quality as considered is presented in Sr. # 2.1 of this proposal. In case of any 

change in the quality of feed water, there may be certain impacts on operating parameters or 

on end results of the system. 

* The operation of Plant is strictly carried out as per Flosys Operation Manual and Instructions. 

@ Pure chemicals, original spares and consumables specified by us are used in UF Plant. 

sensei ce ie a ae a 
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3.0 PROCESS DESCRIPTION 

(I) AEROBIC BIOLOGICAL TREATMENT 

+ Collection of the effluent in 

anoxic tank by gravity 

“from Primary Tube settler | 

for nitrification and de- 

nitrification treatment. 

Biological treatment in the 

Aeration Tank. 

+ Aeration will be provided 

by fine bubble diffused 

aeration. 

» Excess sludge from 

aeration tanks shall be 

wasted to the Sludge 

Thickener for sludge 

thickening, 

« Overflow from Aeration 

tanks shall overflow | to MBR Tank 

« Sludge recirculation to maintain’ M LSS/Excess Sludge wasting to Sludge holding» 

tank by individual Sludge wasting/ recycle pumps. ; 

¢ Treated shall be transfer from MBR membrane to final treated by? PUMP 

. UV System shall be provided to disinfect the treated. effluent, 
i: 

For FLOSYS WATER SOLUTIONS PVT. LID. 
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4.0 LIST OF CIVIL STRUCTURES (CLIENT'S SCOPE) 

The following are the detailed list of Civil & Structural units envisaged for the project: 

Quantity : | 01 No, 

Moc > | RCC /MSFRP/MSRL 

Volume : | 150-200 KL 

Retention time > | ~As Required, 

Quantity : T 1 No. 

Moc : | HDPE/RCC 

Volume > | SOKL ; 

Retention time : 7 “2 Hrs 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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—a-l) — 

NOTE: - 

All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

process requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 

eaves ae a en os 

For FLOSYS WATER SOLUTIONS PVT. LTO. 
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5.0 LIST OF ELECTROMECHANICAL WORK 

The foilowing are the detailed list of Electro-Mechanical Rotating Equipment envisaged for the 

project: 

F Parabolic Sic ; 7 we : oe ~ 

7 —_ or $8304 

: | | Manual 

eat nea ur ned tua 

"Quantity | 02 Nos. (1W+15S} 

Type > |: : Horizontal! Centrifugal, Submersible 

1 i 

--
 

. | Capacity 

Discharge Pressure iE "10: 42MWO 

| Motor te | 415 VACS, 3PH, SOHz, EFF-2& NFLP with FRP | 

_ Canopy ! 

"MATERIAL OF CONSTRUCTION — 

Sig a oar eg 

Quantity : i O31 

a : Capacity oon = 500 pH @1abar meee ete veut ee vv et 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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: 
i 1 

: -L 

Be ee be ee oy MOC” a nt fn 2 DPE cee me ects enters 4 os snus Haein i need 

j Quantity c
 of ‘tank veces 

| rae ~ oT Black PVC 
gag 

iMake we) NE/PP/EQvt. 

“Make : : “ Bonfigitoli/PBL/Eavt. 

, Quantity 

| “Type J. Horizontal Centiifogal, Submersible 

"+ Capacity a 50 mefhr. 
cee : ischarge Pressure” de 10-12 Mwe cin ine sesnit n+ 

| | | 415 VACS, 3PH, SOHz, EFF—2 &NFLP with FRP | 
Maer GS ; 

_ Canopy 

ag a rr ry ba 

j impel to: Cl 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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poses ee teen wee 

“Kirostar/ Wile 

02 Nos. “(Ws18) | “Quantity” _ 

Type. eee —— “Horizontal Centrifugal, S Self Priming 7 7 
apacig saga 

i pein oat “Discharge Pressure ra areert Ser mowe ce een cea neti certs SOON Ore cee ne OREN mide OE tae eee nee eee : 

a = Mater So _ "415 VACS, 3PH, 5OHZ, EFF -2 & NFLP with FRP a 
Canopy 

MATERIAL OF CONSTRU CTION 
/ _ Gang” an eae Sones ee — ae : ” c CS - _-. 

Wate : | kirloskar/ Eve vette ne net ete et ee | 

“Quantity : "3 No. | " 
j _ : “Capacity sere naencenstnnane one a peceeeenes be oro : | “35 m/hr. wee - _ -—_ : 

| -. “Arar ngement pee erect tent eeeeeed EO eden _ ’ Vertical weet eee oe -— wee eee seen penne : 

“Type ciate cece te eee nett gee pee nee “Suomerged eee ence eee — : 

: MBA Modules | id CEL Lna80 . | 

a * Membrane area oer ms ~, yaad sam ce - 4 

|) MATERIAL OF CONSTRUCTION 

Skid MOC Fr § §§-304 | : : 

~ “Membrane. OO oO = Polyvinyl Dine Fluoride — 7 7 _ 

7 Make 

"+02 No (LW+15). Quantity 
ype sete nee sigan cone ": . : Horizontal Centrifugal nes 
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-~ 210° — 

oa ‘Bischarge Pressure | —_ a | rds MWC 

Discharge Pressure 10-12 MWC 
hotee. oe cme camino ete ae na 415 VACS, “SPH, ‘50h, eer 2 NFLP whith cRp 

| Canopy 

~ MATERIAL OF DF CONSTRUCTION 
Casing . “ pP/ss ee 

7 “mapeller sora oa rye cess oe sey ewan 

Make ee 7 “Labial oe rene gens 7 

| ‘cust — m LoL Su 

—hEgag a ice milo me 

Discharge | Pressure 

7 Motor oO _ 415 VACS, 3PH, SOl2, EFF 2 & NFLP with FRP 

Bee ee ce oe Canopy _ 
Moc So A 

ee 

Motor / 415 VACS, 3PH, SOHz, EFF~2 & NELP with FRE 
vee CMY ce as us so neserunen 

” MATERIAL OF CONSTRUCTION | : 

“impeller oor rns ern Ges” ve 

| . Maken” be ean Sm _ “Riioskar Nie ee 

For FLOSYS WATER SOLUTIONS PVT. LTD. 

Bien 
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CATIONS 
ee i 

© Quantity 

| Capacity : 

Flash Mixer with Agittaor 

! Screw 

"Dosing Pump 

“AS Required for Line Size — 100-150 mm 

/220V : 

"Zoloto/MNC/YokunEqvt. 
yea =: 

’ Moc — HDPE 

| Make — Sintax 

3 Supply : Dt Dosing Pump - i no’s 

: —* Flow- 0-400 Lph @ 4 ke/em2 

“Moc ~ PP 

Make- Milton Roy/Seko/Prominent /Sintex 
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“1 Set. | os 

“Dosing Tank—SO0liters o 

: Moc — HDPE 

| Make — Sintax 

| Supply | : | Dosing Pump - 1 no's 

Flow — 0-400 Lph @ 4 kg/em2 | 

“MOC - PP - : 
| Make- Milton Roy/Seko/Prominent/Sintex 

Dosing Tank — 500 liters 

Moc — HDPE ; 

Make — Sintax 

| Supply | : Dosing Pump - 1 no’s 

' Flow 0-400 Lph @ 4 kg/cm2 

MOC — PP 

Make- Milton Roy/Seko/Prominent/Sintex 

a: SSE 

. Quantity _ TNo. 
i _ . : Capacity tee nae ; 10000 liters wie eenneee cece oe we ; 

MOS fees : : OPE etitacaneenenseneeneeenes tt ace : 

| 

| Quantity of pumps 2 Nos.(1W+15) 
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Pe. “SPECIFICATIONS | 

| Required Capacity, each” - 70 m2/hr 

"Discharge Weed” — | L. vy “aomwe so _ vn ; - 

C Motor "415 VACS, 3PH, SOHz, EFF -2 & N FLP with ERP 
Be en ; Canopy | 
: Additional accessories 

_ ™ MATERIAL OF * CONSTRUCTION en 

: himpeller 

i 

— Spat a > | $$316 

Mechanical _ 

| “MOC of Piping : "st Piping: UPVC+8S ~ 

| _ women Butterfly: PVC/PP, NRV- PVC/PP: Bali Valve: 

| MOC of Valves -:  PVC/PP Preumatic Actuated Buttetfly Valve: Cl/ SS 

‘ “Make : : Astral/Zoloto/Eqvt/Jindal 

: _ Quantity a 1 Lot- 

- Make 8 Om — Flo/intlo/ti ur 

_ Quantity ; ': LLot ! 
* Gpacity coo ne = As per design 

. : "Make ae _Jensprima/Jumo/Eqvt. 

_ Quantity -: Q2 Nos. 
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“Inlet & outlet 

wrestperey 

' Quantity > ALiot 

Location 
"BR tank, Permeate Tank, RO Feed Tank CEB 

| , _ Dosing Tank 1&2 
yoEg’ | Elo /inflo/teshniwal 

Quantity 

Make ctu 

NOTE: - 

e All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

pracess requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 
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6.0 ELECTRICALS - CLIENT SCOPE 

The Electricals will be complete with installation of Electrical System comprising the following: 

The offered electrical systems include: 

a} MCC —Al bus bars 

b) Locai Control Push Button Station 

c) Cables - Power & Control till main FPLC Roam 

d) Cable Glands, Lugs, Termination kits and accessories. 

e}  Earthing system ~ Gi Strips 

f) Cabte Trays & Accessories 

g) All items to drive the motors like magnetic contactors etc. 

For FLOSYS WATER SOLUTIONS PVT. LID. 

_ Ath Sint 
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7.0 TERMINATION POINTS 

The following are the termination points envisaged for the offered water treatment plant: 

The following are the termination points envisaged for the offered treatment plant: 

TO MEET STANDARDS: 

nana Shoe ater oun 

For FLOSYS WATER SOLUTIONS PVT. LTD. 
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8.0 LIST OF EXCLUSIONS 

Following are the exclusions from Scope of Work: 

_ All Civil, structural, supporting & architectural works. 

PLC supply for controlling. 

Site clearing/Dismantling, leveling and access tc plant site. 

Area lighting, firefighting system & illumination. . ; 

1 

2 

3 

4 

5. Water tote carried by client un to the battery limits. 

6. Treated water to the point of final tank. 

7. Erection & Installation. 

8. HVAC/Exhaust fan for control room/blower room/MCC room. 

9. Startup sludge/seeding/chernicals etc. 

10. Storage Shed for storage of our equipments, Dewatering system etc., 

11. Compressed air at 7 bar pressure shali-be made available at our battery limit. 

12. Free electricity, Chemicals/water during construction/erection/ installation 

/cammissioning stage, consumable and hardware. 

13. Incoming power termination to Motor Control Center. 

14. Any other work / activity and/or item not specificaliy covered or included in Proposal, 

nnn he nh = oe 

For FLOSYS WATER SOLUTIONS PVT. LTD. 

__ Authorised Signatory 
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9.0 COMMERICAL 

PRICE: 

Supply of equipment’s for Retrofittings of ETP Plant for recycling of treated watse capacity 

500 kid. as per above Technical Specification & Scope of supply will be: 

INR.- 1,01,00,000/2 {he Crore GheLacs Only} 

NR. 50,00,000/-(INR Fifty Lacs Fifty Only} 

PAYMENT TERMS: (CHQ. /DD Payable to Fiosys Water Solutions Pvt, Ltd.) 
10 % advance along with the Purchase Order ( INR. 10-Lacs} 
80% against Running Bill & Performa Invoice before Dispatch. 

10% against Errection, Commissioning of Plant 

DELIVERY: Within 16-24 weeks from the date of receipt of technically and commercially correct 

purchase order along with advance. 

06 weeks for Erection & Commissioning the Plant on Site. 

VALIDITY OF RATE 

1 Month from the Date of Quotation. 
TAXES, DUTIES & LEVIES 

GST: 18% 

WARRANTY 

Our suppliers warrant its product to be free from defect in material and workmanship upon 

leaving its factory. The obligation shall be limited to repair or replacement and in no event shall the 

liability exceed said parts repair or replacement for the period thereof. 

The Warranty does not cover the damage caused by: 

1. Improper Electrical & Water supply, 

2, Non qualified personnel loading or unloading, moving or installing the equipment, 

3, Fire, Explosion Flood or similar perils, 

4. Unauthorized modifications or alterations of the equipment, 

5. improper or inadequate maintenance, 

NON-CONSUMABLE PARTS 
From the date of installation of machine for a period not to exceed 12 months er 13 months 

from the date of dispatch, whichever is shorter? 

CONSUMABLE PARTS 

For FLOSYS WATER SOLUTIONS PVT. LID. 
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No warranty is, however, offered for the consumable parts. 

ORDERING ADDRESS: 

FLOSYS WATER SOLUTIONS PVT LTD 

H-25, 8-16, Sector -63, Near Electronic clty Metro Station, Noida, 

Uttar Pradesh- 201301 

Hope you will find the above in order and as per your requirements, 

Yours Sincerely, 

FLOSYS WATER SOUTIONS PVT. LTD. | 

Vishal Singh 

M- 8295548879 

Email Address: projects@fwspl.com/ info@fwspl.com 

a ce ae ok on, 

For FLOSYS WATER SOLUTIONS PVT. LTD. 

Gib 
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FEASIBILITY REPORT 

FOR 

ZERO LIQUID DISCHARGE PLANT 
OF 

CAPACITY 50 KL PER DAY 

“M/S RAJNEESH DYEING.” 

INDUSTRIAL AREA-A, EXTENSION: 

LUDHIANA, PUNJAB-141003 

CONSULTANTS 

Flosys Water Solutions Pvt Ltd. 

Reg. Address- H-25, 5-16, Sector-63, Noida, G.B. Nagar. UP 201 301 

1502



1.0 INTRODUCTION 

M/S. Rajneesh at Ludhiana is proposed to install Zero Liquid Discharge Plant of capacity 50 

KLD to treat the waste which is being generating from Polyester, Acrylic & Nylon Dyeing 

manufacturing process. 

The Feasibility Report for installation of 50 KLD Zero Liquid Discharge Plant (ZLD). To bring 

down the values of all the parameters for Reusing in Polyester, Acrylic & Nylon Dyeing Process, 

This proposal! shall consider various aspects covering the parameters of wastewater (both 

quality and quantity), the Scheme & Process of treatment, process units involved in the 

treatment and their specification. 

1503



2.0 PRODUCTION PROCESS AND EFFLUENT GENERATION: 

The specific Effluent generation is about 500 KL per day. 

Considering safety, the unit has purposed to install an ETP designed for 500 KL/ day. 

3.0 RAW EFFLUENT CHARACTERISTICS 

The characteristics of the raw Effluent are given below: 

Sr.No. Parameter Unit Characteristics 

Present Flow Rate oo 285 

Proposed Flow Rate . 500 

pH 5.0 -8.0 

BOD ‘| 200-300 

cop 900-1000 

TSS 300-400 

Oil & Grease . 40-15 

Total Dissolved Solids 600-700 

1504



4.0 TREATED EFFLUENT CHARACTERISTICS 

The required characteristics of the treated effluent as per the Pollution Control Board 

are given below: 

Sr.No. | Parameter Characteristics | | 

pH . 6.0 -8.5 

<100 

5.0 END USE OF TREATED EFFLUENT — 

The treated effluent will be used for the following purposes: 

Gardening 

Reuse in machine 

Flushing 

Reuse in Process 

Reuse in Boiler 

1505



6.0 TREATMENT SCHEME 

The ETP is of modular construction and the treatment process will consists of three stages. 

Stage 1: Primary Treatment 

Screen Chamber, Oil & Grease removal tank & Effluent Collection Tank, Flash mixer 

tank and primary tube settler, . 

Stage 2: Secondary treatment 

Aeration Tank, UF Tank, Final. Treated water along with required instrumentation and 

PLC/HMI Panel 

Stage 3: Sludge Handling Unit 

Filter Press Unit 

Stage 4: Reverse Osmosis Unit 

Reverse Osmosis Stages 

Stage 5: Smart Evap. Evaporator 

Evaporator 

1506



7.0 PROCESS UNITS 

The process units along with their brief purpose to be used for the treatment of the effluent 

water are given in the following table: 

SR. 

NO. 
PROCESS UNIT ‘BRIEF PURPOSE 

I. | Screen Chamber ‘For retaining coarse material like rags, plastics etc. 

; For Removal of floatable matter. 
ll. | Oil & Grease removal tank 

- For ensuring continuous and uniform quality feed to the ETP 
i. | Effluent Collection Tank 

system. 

Flash Mixer & Flocculator — |. 
IV. For chemical treatment of Effluent waste. 

Tank, 

V.. | Primary Tube Settler ‘For Removal of Chemical Sludge particles | 

Blowers & Diffused ‘For supplying air in the aeration tank. 

| Aeration System 

For su ing air in the aeration tank. 
Vil. | UF Feed Tank plying 

UF Membrane For solids Liquid separation 

Treated Water Collection 
IX. Tank To store the treated effluent for further polishing. 

a : 

For dewatering of the sludge with the help. 
Filter Press 

Xl. : | Flow meter | For continuous monitoring of Water flow and quantity. 

Ph Meter To measure Ph value. 

Alll. | RO Plant RO stage 

Smart Evap, | Evaporator along with Dryer 
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8.0 BRIEF PROCESS DESCRIPTION 

PRIMARY TREATMENT 

The effiuent will be collected in the effluent collection tank and will be collected in the effluent 

collection cum pumping sump after flowing through the screen Chamber & oil & grease tank for 

removal of any floating matter and to trap the floating debris, if any. The collection tank helps to 

have a consistent flow of effluent for the ETP plant. Collection tank will be Kept aerated by 

coarse air diffusers to avoid foul smell, The effluent is pumped to reaction tank, where chemical 

treatment take place fo remove impurity and then it will pass to Primary Tube settler. After this it 

will pass to filter feed tank by gravity. 

SECONDRY TREATMENT 

The effluent water will be further passed through tertiary treatment comprising of filtration with 

UF Membranes for removal of micro-suspensions, colour and odour, Then treated ‘effluent water 

will collected into tank for end use of water. 

1508



9.0 LIST OF WORKING ELECTRO-MECHANICAL EQUIPMENTS 

The list of the working mechanical equipments required for the ETP is given below. 

Sr. No, Description 

Bar Screens Coarse 

Parabolic Screen 

Cooling Tower 

Effluent Lift Pump 

Flash Mixer & Flocculator Tank 

Primary Tube Settler 

Aeration Grid for Coltection tank _ 

Coarse Diffusers for Collection Tank 

Chemical Dosing System 

UV Stabilized Primary tube settler Media 

UF Tank — MSEP 

UF Permeate Pump 

UF Backwash Pump 

1509



Sludge Transfer Pump | 

UF Membrane with SS Skid . 

Twin Lobe Rotary Air blower 

UF CEB -1 System 

UF CEB -2 System 

UF CEB -3 System 

Piping and fitting 

Pressure Gauge 

Electromagnetic Flow meter - 

Ph Meter 

Level Switch 

Control Panel -— HMI & PLC ~ 

‘Cables and Cable Tray 

Reverse Osmosis System -1 with all the Equipment 

Reverse Osmosis System-2 with ail the equipment 

Smart Evap. Thermic Fluid Based Evaporator 
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10.0 TECHNICAL DETAIL OF MECHANICAL EQUIPMENTS 

BAR SCREEN = 1 No. - 

Location Inside Screen & inlet chamber of incoming Effluent Line 

Application Screening of floatable matter 

Moc SS 304 

Size of Bar 10 mm, Inclination 45 °C 

Size of spacing | 20 mm/10mm 

Make FWSPL 

PARABOLIC SCREEN. 1 No. 

Location Inside Screen & inlet chamber of incoming Effluent Line 

Application Screening of floatable matter 

MOC SS 304 

Size of Bar 0.5 mm, Inclination 45 °C 

Size of spacing 0.5 mm 

Make FWSPL 

EFFLUENT LIFT PUMP SET ~ 2 No (1W+15S). 

Location After Collection Sump 

Application To feed Effluent to Reaction tank 

Type Centrifugal, Horizontal, Self-priming, Monobloc 

Capacity 5 m*/hr. 

Head 15-20 m 

MOC CH SS 304 

Make Kirloskar/ PP Pump 
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IV. NEUTRALLISATION CUM COAGULLATION TANK — 2 No. 

Location After Effluent Collection Sump 

Application For reaction and chemical treatment for effluent water 

Size - Suitable for 50 KLD 

MOC MS-FRP 

Make FWSPL 

Vv. CHEMICAL DOSING UNIT 

CHEMICAL DOING TANK 

Location Near reaction Tank 

Application For storage of chemical solution. 

Capacity 100 liters 

Moc HPDE 

CHEMICAL DOSING PUMP 
Location Near Neutralization Tank 

-| Application To transfer chemical form dosing tank to reaction tank. 

Capacity 40 LPH 

Make Seko/Equt. 

Vi. AERATION GRID ~ 1 Lot. 

Location In coltection Sump 

Application For connecting air diffusers for diffused aeration 

Moc MSEP/GUUPVC 

Accessories Complete with piping, valves and other accessories 

Make FWSPL 
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COARSE DIFFUSERS ~— 1 Lot. 

Location Inside Effluent Collection Tank 

Application For providing air for mixing 

Type Coarse 

Capacity 5 m*hr per diffuser 

Size 150 mm Dia 

MOC EPDM 

Make Scogen 

VII. TWIN LOBE ROTARY AIR BLOWER -2 Nos (1W+1S) 

Location Near the collection tank 

Application Supply of air for mixing 

Capacity 300 m*hr. 

Pressure 0.4 kg/cm? 

MOC Ch 

Motor 5 HP 

MS base plate, safety valves, suction filter, silencer, NRV, 

PRV, V - belt, Belt guard, Drive and driven pulleys | 

Motor makes Crompton 

Accessories 

Blowers Make Akash/AEW/Blowvacc/Eqvt. 

IX, SUBMERGED ULTRA-FILTRATION TANK- 1 No. 

Location | After Primary Tube Settler Tank 

Application For supplying air in the tank. 

Capacity Suitable for 50 KLD 

Moc MSFRP 
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x. UF PERMEATE PUMP SET — 2 No (1W+4S). 

Location After SUBMERGED UF Permeate Pump 

Application To Suction from SUBMERGED UF tank 

Type Centrifugal, Horizontal, Self-priming, Monobloc 

Capacity 5 m/hr, 

Head 12m 

MOC Cl SS 304 

Make Kirloskar 

Xl. SLUDGE RECIRCULATION PUMP SET ~ 2 No (1W+1S), 

Location For Tube Settler and SUBMERGED UF Tank 

Application 
For Sludge Recirculation from Tube Settler tank and 

SUBMERGED UF tank 

Type Centrifugal, Horizontal, Self-priming, Monobloc 

Capacity 5 mé*/hr. 

Head 15m 

MOC © clics 

Make Kirloskar 

Xil. UF MEMBRANE SYSTEM 

Location Submerged UF Membrane In UF Tank 

Application For solids Liquid separation 

Type - Dead End 

Capacity 50 KLD 

Membrane Area 450 m2 

MOC PVDF 

Make Deerfos/M+H 
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Xill. CEB DOSING SYSTEM 

Location Near SUBMERGED UF Tank 

Application To Cleaning For chemical form CEB Dosing tank. 

Capacity 0-6 LPH 

Make E-dose 

XIV. PIPE AND FITTINGS 

Description Supply of interconnecting piping, fitting & valves for ETP units 

MOC MS / GI/ UPVC 

Make Tata / Astral 

Size 15 NB to 50 NB 

XV. REVERSE OSMOSIS UNIT STAGE-1 

Description Complete RO system with basis items required. 

SKID MOC SS8-304 

RO Make FWSPL 

Feed Pump Kirloskar/Eqvt, 

High Pressure Pump | Grundfos/Shakti 

RO Membranes Dow/Hydraunautics 

RO Pressure Vessel | Pentair 

Cartridge Filter GO/Inflo 

Dosing Pump 

AVL 

For AntiScalant/Acid/SMBS — make - Seko 

REVERSE OSMOSIS UNIT STAGE-2 

Description Complete RO.system with basis items required. 

SKID MOC 33-304 

RO Make FWSPL 
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Feed Pump Grundfos/Shakti 

High Pressure Pump Grundfos/Shakti 

RO Membranes Hydraunautics 

RO Pressure Vessel Pentair 

Cartridge Filter Gopani 

Dosing Pump For AntiScatant/Acid/SMBS — make - Seko 

XVIL SMARTEVAP. EVAPORATOR. 

Description For the Treatment of Waste Water after the Reverse Osmosis Waste 

SKID MOC MS/SS 

Make FWSPL 

Feed Pump Shakti/Eqvt. 

Contact Part $8-316L 

Outer Shell $S-304 

Recirculation Pump Shakti/Eqvt._ 

Piping & Fitting $S-304/MS 

Control Panel & 

Instrumentation 
FWSPL 

DETAIL OF INSTRUMENTATION 

Pressure Gauges — 1 Lot. 

Location Delivery line of Pumps & Blowers 

Application To Indicate the Pressure 

Type Bourdon / Diaphragm 

Range 0 to 7 Kg/ cm2 

Make H guru 
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ELECTROMAGNETIC FLOW METER 

One 

Location Inlet/Outlet . 

MOC CVCS 

Make UPC/Nivo 

CONTROL PANEL -PLC& HMI 

Nos One 

Location Electrical Panel with PLC/HMI 

Make — FWSPL 

CABLE AND CABLE TRAY 

One 

Location _ | Electrical Panel 

Make Polycab 

NOTE ~— Complete Zero Liquid Discharge plant — 

Treated water can be — 92-95% from Effluent treatment plant. 

Plant Capacity — 50 KLD | 
RO Recovery - 92% 

Thermic Fluid Based Evaporator - 3 KLD Only 
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MISCELLANEOUS INFORMATION 

AVALIBILITY OF LAND 

The industrial unit has sufficient land to accommodate the treatment Plant. 

HAZARDOUS WASTE MANAGEMENT 

The sludge generated from the effluent Treatment Plant is stored on the 

factory premises in an impervious tank after putting the sludge in HDPE 

bags and will be dispose at government approved placed, sludge is 

hazardous. 

SOLID WASTE 

Packaging waste is generated which will be handover to the authorized 

authority as per PPCB for disposal. | 

TREE PLANTATION 

It is proposed to plant rows of Spreading crown varieties of evergreen trees 

all along the boundary wall of the estate for which sufficient land is 

available. 

The treated effluent is proposed will be reused in Gardening, irigation and 

flushing. 
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SPACE @e st =a\V{y GLOBAL TECHNOLOGIES PVT. LTD. 
Ci : U9G009PB2018PTCO48586 Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009 

. Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011 

Ref. No. Dated 

‘To . 
Date:02.04.2025 

Rampal Scientific Dyers 

2168, Industrial Area- A, 

Ludhiana 

Subject: Quotation for Installation of membrane technology and Ze
ro Liquid 

Discharge System at your existing ETP.
 

Dear Sir, 
Please refer to various meetings wi

th your company authorities and 

subsequent visit of our technoc
rats at your premises during pa

st 15: days. We 

thank you for showing keen inter
est to convert your existing ETP in

to ZLD system 

py our company. Our representat
ives have examined the existing ET

P plant which 

nas been installed for 100 KLO. 

Now we will install reverse osmosis system wit
h force evaporation 

system (MEE) at your premises fo
r a capacity of 100 KLD (as per di

scussions with 

you). After detail examination and c
onsidering all possible factors, and after 

deliberation of the issue, we are pleased to append h
ere under our detailed 

quotation for your kind consi
deration: 

Phone Plant: 0161-5049936 50499 

Denar Mobile : +91-98725-31910 » 

md@jbrtechnologies.ore » info@jbrtechnologies.org 
' - : 

E-mail: 

—
 n
e
 
w
e
e
 

w
o
e
 

PD 2 ACE Scanner 5c 
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CIN ; U90009PB2018PTC048586 

EY WreTS TVW GLosat TECHNOLOGIES PVT LTD Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009 
’ Works ; VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUOHIANA- 141011 

Ref. No. Dated 

. RO, STAGE-I ] 

Total Capacity 100 KLD 

Type of R.0. Horizontal 

No. of Membrane RO | 12 Nas. 

Type of RO Vessel’ M.S. High Pressuré Type 

‘No. of High Pressure Pump 30 HLP 

Make of Pump Kirloskar/Standard make 

Pressure of Pump 21 kg 

Discharge per Membrane 650-750 ltrs per hour 

Permeate | 60-65% 

Reject 30-35% 

2” Side Pipe Line Material $.3.316 

Bottom Plate 8mm with channel Frame Complete Set 

Make of Membrane GE/Dou/Hydonatic 

Size of water tank after R.O. Stage |} 

(Permeate) 

3m x 3mx 2.5m 

Retention time of water tank 8-10 min 

Reject tank after R.O. stage | 2.5m x 2.5m x 2.5m 

E-mail : md@jbrtechnologies 

Phone Plant: O161-5049936, 95049975 
Mobile :491-98725-31910 

.org @ info@jbrtechnologies.org 

PDF 
Scanner 

seeder eee 

ACE Scanner
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‘RAJCHEM 

CIN : US0009PB2018PTCO4asg6 

"GLOBAL TECHNOLOGIES PVT LTD. 
Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009 Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011 

-SATGEN 

| Total Capacity 40 KLD 

Type of R.O. Horizontal 

No. of Membrane RO 8 Nos. 

Type of RO Vessel M.S. High Pressure Pipe : , 

No. of High Pressure Pump 30 H.P. 

Make Of Pump Kirloskar/ standard make 

Pressure Of Pump — 21 ke 

2” Side Pipe Line Material _ $.8.316 

Permeate 55-60% 

Discharge Per Membrane 500-600Lt. 

Material of Gate Valve , S$ 

Make of Membrane GE/Dow/Hydonatic 

Reject tank after R.O. stage JI 2.0m x 2.0m x 2.0m 

L 

Phone Plant; 0161-5049936, 5049975 
Mobile > +97-98725-31910 

ACE Scanner 
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Que 

"GLOBAL TECHNOLOGIES PVT LTD. 
- Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-741009 

. Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA- 141011 

’RAJCHEM 

RefNo Dated 

R.O. SATGE-ITi 

Total Capacity 20KLD 

Type of R.O. Horizontal 

No. of Membrane RO 4 Nos. : 

Type of RO Vessel M.S. High Pressure Pipe 

No. of High Pressure Pump | 15H.P. 

Make Of Purnp Kirloskar 

Pressure Of Pump 21 kg 

2” Side Pipe Line Material $.S.316 

Bottom Plate 8mm with channel Frame complete set 

Permeate 45-50% 

Reject $0-55 % 

Discharge Per Membrane 400-500 Ltr. Per hour 

Make of Membrane GE/Dou/Hydonatic 

Reject only for feed io MEE 100 KLD 

E-mail: 

Phone Plant: 0161-5049936, 5049975 
Mobile > +91-98725-31910 

mdtsjbrtechnclosies.ore « info@jbrtechnologies.org 

PDF Meas ACE Scanner
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PF RAJCHE "GLOBAL TECHNOLOGIES PVT. LTD. 

[ MULTI EFFECTS EVAPORATOR 5 

/ CIN ; U90009PB2018PTCO4asa6 Registered Office : 2679, MOT] NAGAR, JAIN COLONY, LUDHIANA: 141009 | Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011 

Ref No. 
, Dated 

Capacity 10 KLD 

No.of Heating Vessels 1 Nos. 

Dia of Heating Vessel 800 mm 

Length of Heating Vessel 2400 mm 

Gross Volume of each Vessel 12tm ; 

Effective Volume of each Vessel 0.73 mv i 

Heating coil Size 50mm 

Material of Coil M.S. C Class Pipe 

Dish each 2 Piece 

Bottom Plate 10mm 

Platform Material MS Checker Plate 

Checker Plate Thickness 4mm 

Condenser | no. Horizontal 

Heat Exchanger I no. Horizontal 

E-mail : 

Phone Plant: 
Mobile 

0161-5049936, 5049975 
7 *91-98725-31910 

md@jbrtechnologies.org « info@jbrtechnologies,org 
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fpAJCHE 
CIN: U90009PB2018PTCO48586 

“pari IANA- 141009 
S, LUDNIANA-141011 

wine | 
Doted 
i 

[ - COOLING TOWER : | 

| Motor {' HP ; 

Body of Cooling Tower {FR P ; | 

Mesh of Cooling Tower | Gl 7 | 

Fe of Cooling Tower | | No | 

Total Cost Project :Rs 60,00,000 (Rs. Sixty Lac Rupees Only) . GST and All Taxes are ‘extras. 

Terms & Conditions: 

1) The cost of the project and financial considerations are bein
g submitted 

separately. 

2) The civil construction will be within your s
cope. - 

3) The pre-treatment, primary treatment, seco
ndary treatment and tertiary 

treatment will remain within your purview. Th
e treated water at inlet of RO 

will only be accepted when it is free from all 
impurities except TDS. The pH 

of the treated water at inlet of RO should
 be between 7-8.5 . 

4) The lodging and boarding expenses o
f our technocrats 

period will be within your purview. 
. | 

5) The 3 phase power and water supp
ly is free of cost should remain availabl

e 

at all the times of working. 

6) All the required approvals from PPCB,
 MC Ludhiana and other departments 

will be your responsibility. 

7) The piant will be fully erected wit
hin a period of 4-6 months ‘after the

 

completion of civil work. 

8) The unloading of ail equipments/materials at site will be within your 

purview. : . 

during the erection 

Phone Plant: 0161-5049936, 5049975 
Mobile : #91-98725-31910 

i pe 
. : 

E-mail: md@jprtechnologies.org « info@jbrtechnologies.org 

lazm@ ACE Scanner
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Dye 

FRAJCHE GLOBAL TECHNOLOGIES PVT. LTD. 
CIN : U90009PB2018PTCO48586 Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA: 141009 

Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011 

Ref, No, 

9} We will trained your staff for operati
on & maintenance of our equipments 

for a period of 2 months after the success
ful operation of the plant. 

10) We will hand over the pla
nt to your company after 2 mo

nths of successful 

operation. Thereafter, if required, we will ope
rate the plant for any agreed 

period which will be according to the new agreeme
nt executed: between 

, your company and our company. 
: 

11) We will not be responsible for the
 results of our equipments/machinery 

In 

case the inlet parameters are beyond
 the acceptable limits. 

12) The time of completion is the real essence of the project but lit 
will be 

subject to the Govt. approvals, ti
mely payment by your company 

and force 

majeure conditions. 
; 

13) The source of heat for ME
E (Boiler / thermopack/ electri

c heating) and 

connectivity of such heat with MEE is 
in your scope. 

14) The warranty for manufacturing
 defect will remain within our 

scope for a 

period of X years whereas the warr
anty for bought out items like mo

tors, 

gear boxes, valves, membranes, pum
ps etc. will be as per the manufactu

rer 

terms & conditions. 

We hope and we are sure that our above quotation will suite your 

requirements and you will release the a
dvance payment a5 per the financial 

terms & conditions submitted separatel
y. Our work will only start after 

receiving the advance payment. 

Thanking You 

Yours Sincerely, 

ForRAJCHEM GLOBAL TECH NOLOGIES PVT.
LTD. 

Bilt 
Director/ Authorized 

I 

Phone Plant: 0161-5049936, 504997 

Mobile - +91-98725-31910 ° 

mde@jbrtechnologics.org e info@jbrtechnologies.org E-mat! : 

PDF ACE Scanner Scanner
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12/05/2025 

_ TECHNO COMMERCIAL PROPOSAL FOR 

RO SYSTEM WITH EVAPORATOR 

RP. PROCESSORS 

(DESIGNED CAPACITY OF RO + EVAPORATOR — 600 KLD) 

Prepared By: 

FLOSYS WATER SOLUTIONS PRIVATE LIMITED 
H-25,Near Electronic city metro, UP-201301 

Email: projects@fwsp.com, info@fwspl.com 

Website- www.fwspl.com 
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1.0 EXECUTIVE SUMMARY 

M/s. RP Processors to set up RO Plant with Evaporator of capacity 600 m?/day. Feed. 

Flasys has in house expertise/experience in providing the solutions for RO + Evaporator Plant, 

based on their hands on experience and successes in real life in many industrial and domestic 

sectors. 

This Technical Proposal covers the process description, treatment synopsis, Process design, and 

engineering and installation specifications for RO Plant with Evaporator based | on with a total 

handling capacity of 30 m*/hr. for RO Feed & Feed characteristics as specified in the proposal. The 

treatment system is designed to recycle to treated effi uent, 

The scope of work includes complete design and engineering of the treatment systems including 

the supply of several equipment’s, supervision of testing, erection and commissioning of the 

complete treatment package (mechanicals, plant units, piping, electrical, and instrumentation) as 

described in the process specifications. 
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2.0 DESIGN BASIS 

2.1. . FEED WATER CHARACTERISTICS FOR 

Flosys has designed the offered system based on the following Incoming water analysis 

provided to us as specified in an enquiry document:- 

Pre-Treatment . 

Ambient 

7-8 

4300-5000 PPM 

NOTE: - 

<1 PPM 

In case the actual characteristics of the raw water to be treated indicates concentrations 

exceeding/below the above figures, or elements other than what is shown on the above as 

average values, we reserve the right to check our design and to modify our proposal 

accordingly. 
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2.2 PROCESS CHARACTERISTICS 

Treatment Scheme | 

| > 
> 

> 

> 

> 

> 

> 

Pa 

> 

> 

> 

> 

> 

» 

> 

> 

Feed Flaw- 

Operational hours 20 hours 

Reverse Osmosis Stage-1 

Feed Pump 

Micron Cartage Filter 

Dosing System{Acid/SM BS/Antiscalent) 

High Pressure Pump . 

RO Membranes System 

RO Reject Storage Tank 

Reverse Osmosis Stage-2 

Féed Pump © 

Micron Cartage Filter 

Dosing System{Acid/SMBS/Antiscalent} 

‘High Pressure Pump 

RO Membranes System 

RO Reject Storage Tank 

RO Permeate Storage Tank 

Thermic Fluid Based Evaporator 

600 m3/Day 
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2.4 TREATED WATER CHARACTERISTICS 

Ambient 

6-7 

<3 

<250 me/l 

Turbidity <1 mg/l (BDL) 

NOTE: - The above quality of treated water is achieved subject to the following: | 

* The feed water quality as considered is presented in Sr. # 2.1 of this proposal. In case of any 

change in the quality of feed water, there may be certain impacts on operating parameters or 

on end results of the system. 

e The operation of Plant is strictly carried out as per Flosys Operation Manual and Instructions. 

¢ Pure chemicals, original spares and consumables specified by us are used in UF Plant. 
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3.0 PROCESS DESCRIPTION 

(1) REVERSE OSMOSIS SYSTEM 

Transfer of treated water in RO 

system for finai polishing of effluent. 

The proposed system is operated at 1 

X 100 % capacities 

Micron Cartridge Filter prior to RO 

system 

Cartridge filter feed pumps& RO HPP 

with 100 % standby. 

Acid, SMBS & Antiscalant desing prior 

to RO High Pressure pump. 

High pressure pumps were employed to meet the high pressure requirement of the 

Reverse Osmosis {RO} system. — 

Removal of dissolved solids via Reverse Osmosis treatment, 

The Reverse Osmosis rejects containing high TDS shall be feed to the multiple effect 

evaporator. 

Alkali dosing at the outlet of RO plant in order to increase the Ph. 

Collection of RO Perrneate in RO Permeate water storage Tank. 
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4.0 LIST OF CIVIL STRUCTURES (CLIENT'S SCOPE) 

The following are the detailed list of Civil & Structural units envisaged for the project: 

Quantity 

Quantity 01 No, 

Moc RCC /MSFRP/MSRL 

Volume 50-100 KL 

Retention time ~As Required. 

1 No. 

Moc HDPE/RCC 

Volume SO KL 

Retention time As Required 

Quantity 2 No. 

Moc HDPE/RCC 

Volume 20/10 KL 

Retention time As Required 
raat 

: 1 No., As per design drawing 

: | As per design drawing 7 
= SET rg CATE = 
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Quantity 

NOTE: - 

All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

process requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 

ann oe ter nh on a 
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5.0 LIST OF ELECTROMECHANICAL WORK 

The following are the detailed list of Electro-Méchanical Rotating Equipment envisaged for the 

project: 

SPECIFICATIONS | 

| Quantity 

1 Type 

Capacity 

Discharge Pressure 

ac (33 3 mi/ hr. —_ ; | 

“415 VACS, 3PH, 50Hz, EFF -2 & NFLP with FRP 

_ Canopy. 

MATERIAL OF CONSTRUCTION 
_ * casing — - : ss30a 

: ! “impeller ~ = say oo meen 

! | Shaft ! SS 304 : 

: Make : | Shakti/Grundfos/Eqvt. 

; Quantity | : 01 No 

| 1 No. 100 Liter HDPE Dosing Tank with Agitator 

| : Supply | _ 1 No. Q-20 LPH Metering Dosing Pumps 

| Quantity 
fee 
(| Supply 

: Associated piping, fittings, valves,; etc. 

| Make- Seko/Sintex 

4 No. “100 Liter HDPE Dosing Tank with Agitator 
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Quantity | 

| - Supply it 

: Quantity 

1 No. 0-20 LPH H Metering Dosing Pumps 

| Associated piping, fittings, valves, etc. 

. Make- Seko /Sintex 

1 No. 1100 Liter HDPE Dosing T: Tank with h Agitator 

4 No. 0-20 LPH Metering Dosing Pumps 

' Associated piping, fittings, valves,:etc. 

. Make- Seko /Sintex 
atte 

01 No, 

Capacity, each 

Micron rating Su | | 

§5-304 

Cartridge 

Make 

- Quantity of pumps 

: _ | Type of pumps offered 

Gopani/Eqvt 

02 Noe tl wes) 

__ Vertical Centrifugal. eee : 

"Required Capacity, each 35 mfr . 

| . | Discharge H Head” co 150 mtr. : 

a _ Motor i | | 415 VACS, 3PH, SOHz, EFF-2 & NFLP with FRP 
. | 4. Canopy se wins sn 

* Raditionsl accessories | Associated d piping, fittings, valves, etc, 

: MATERIAL OF CONSTRUCTION _—— : 

“le _ eo a | 

1536



“Type of Seal . ‘ "Mechanical 

_Make ' “4 Shakti/Grundfos/Eqvt, 

— an i Stases’ sees ote eee ete : : oe rn _ 

‘ — 1 Recovery - : _ - 7 
: "WEBRANE . ; ae ae bate ap eo 

a "Quantity ee “48 Nos~30NO.XR-1818No.1F1 ~ 

| —_ "| Type of membrane — : a Fouling Resistance Membrane 
— ! eee eeiaE VESEEL : ~ —_ _ a eo te 

_ ' Quantity T “Os Now 3 300 PSI, 08 No.600PS| — 
- seeete e titee MOC | — , a “ERP” seco eae ee cnet eneeaes ee rneenee tnnitnconnenescemeeeeseense © 4 getena omens oe 

—_ Re wo a oo “Side port Jaauiti Boot” en bee ene 

; Oty. of “Membrane elements - oO “6X8 Membranes / Pressure Vessel -_ 

4 heavy duty corrosion resistant structural ss 

304 frame 
» Quantity & Skid Frame 

| Quantity 

i Type 

__ Capacity 

Discharge Pressure 

"Motor 

/ _ "MATERIAL OF CONSTRUCTION oe 

ee Ee fe eeeeeeee eels eae ae rere fe tees eee ee ee rn | 
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: SS: 316 
bes “Ss sig ie Lene 1 

| _Shakti(Grundfos ~ 

| Quantity of purnps 

: Type of pu mips offered 

a7 Required Capacity, each — 

Discharge Head | - _— 580 mtr. 

“T'A15 VACS, 3PH, SOHz, EFF —2 & NFLP with FRP 
t Canopy 

' Additional accessories ; Associated 4 piping, fittings, valves ie oo : 

a | MATERIA AL OF CONSTRUCTION . coe ee eee eee 

—, Casing es ra $8 316 i - 
—_ ai mbar cnn + vintners wane : = ros _ . 

Shaft pt: 5S 316 
Make . vee an _Granctoseat. seat 

No. of RO Trains bi 1No. 
— Nos Sages Soren ences “Nos cette vem tne wet pnt te ue toe ntti en 

—_ | Recover | Upto 60% 

: 4 Guantiny cece - 2 Nos O8NoProlea oO | 

: - Type of membrane. a _ Fouling & Resistance Membrane” : 
-  BRBecURE vegger emt penne Gunnin ea : 

Quantity 

"Ov. 0 of Membrane ‘elements — ~e 6 x 2 Membranes / / Pressure 2 Vessel ~ —— : 
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| Quantity & Skid Frame 

{ Quantity of pumps 

41, heavy duty corrosion resistant structural $$ 

304 frame 

| 2 Nos.(1W+15} 

' Type of pu mps offered — : 

"Required Capacity, ¢ each 

" Discharge Head 

Vertical Centrifugal =” | 

70m3/hr , 

Additional accessories 

“41s VACS, 3PH, SOHz, EFF-2 & NFLP with FRP 

. i "Casing 

MATERIAL OF CONSTRUCTION 

"Impeller 

; Type of Seal 

2 Number of agitator 
1 No. Toe neers —— : 

: (Make ' Sintex : : 

. “ heed Rate 
: Quantity W

w
 

w
 

i]
 
—
 

: "560 Liter / Hour — — | 
1 

i Tank capacity With Heating Coil 

: : Inside 

Eva porator 

Pr
y 

Load 
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s
o
 

fowe e ee 

Condenser 

TSize - 600 MM x 7100 MM 

“MOC — S$ 316L 

Thickness — 3 mm 
ae 

250 MM X 2000 MM 

| MOC - SS 3161 

| Size — 

| Thickness ~ 3mm 

Vapour Piping 
“bia250. x 6mtr long x 3mm mm — 1 Nos 

/MOC- §S$316 

- “ GonticBénel— _ 

) | MS Skid with ih Epoxy Painted 
1 

Reject Circulation purnp 

| 
| Vacuum pump 

| 

_ Cooling Tower — 

2 M3/hr @ 30 Meter Head 

"MOC - $5 316, 
Suitable for 150 Degree Temperature 
Qty - 2 Nos 
| Make - jonhson / Grundfos / Sun flow 

"2 M3/br @ 30 Meter Head _ 

“Flow — 2 M3/hr @ 30 Meter Head 

_ Make - jhonson / Grundfos Is Sun flow 

MOC - $8 316, 
_ Suitable for 150 Degree Temperature 

| Make - jhonson / Grundfos / Sun fl flow 

MOC - $8316, 
Suitable for 120 Degree Temperature 

: Powder coated with MCCB, TIC. 

 Llot as per Required 

“woe of Piping 
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“Butterfly: PVC/PP, NRV: PVC/PP; Ball Valve: 

' MOC of Valves ; | PVC/PP Pneumatic Actuated Butterfly Valve: Cl/ SS 

Dise i 

Make ~~ Astral/Zoloto/Eqvt/lindal. 
ri. 

“Location 

Quantity “> TLot 

: Location OTT Pag perdesign 

; Nike” weg mee eee Flow star/Microflow/Eqvt oo eat ! 

sen EE: 
Hal Lats 

o/UPC/E 

Quantity 

' Location 
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Bee 

mits ) Quantity 

NOTE: - 

* All the above-mentioned sizes are indicative and are subjected to change/modify as per the 

process requirement during detailed engineering. Design changes can be made with prior 

approval from the client. 

So eee ee a 
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6.0 ELECTRICALS - CLIENT SCOPE 

The Electricals will be complete with installation of Electrical System comprising the following: 

_The offered electrical systems include: 

a) MCC—AI bus bars 

b) Loca! Control Push Button Station 

¢) Cables —Power & Control till main PLCRoom) 9 * 

d) Cabie Glands, Lugs, Termination kits and accessories. 

e) Earthing system — Gl Strips 

f} Cable Trays & Accessories 

g) Allitems to drive the motors like magnetic contactors etc. 

ORI eS) 

1543



—~267- 

7.0 TERMINATION POINTS 

The following are the termination points envisaged for the offered water treatment plant: 

The following are the termination points envisaged for the offered treatment plant: 

TO MEET STANDARDS: | 

wensenecnens ee he on 
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8.0 LIST OF EXCLUSIONS 

Following are the exclusions from Scope of Work: 

All Civil, structural, supporting & architectural works. 

PLC supply for controlling. 

Site clearing/Dismantling, leveling and access to plant site. 

Area lighting, firefighting system & illumination. 

Water to be carried by client up to the battery limits. 

Treated water to the point of final tank, 

Erection & (nstailation. 

“AVAC/Exhaust fan for control room/blower room/MCC room. 

o
O
 
P
N
 
T
D
W
 
F
w
 

tartup sludge/seeding/chemicals etc. . . 

10, Storage Shed for storage of our equipments, Dewatering system etc., 

11. Compressed air at 7 bar pressure shall be made available at our battery limit. 

12. Free electricity, Chemicals/water du ring construction/erection/ installation 

/commissioning stage, consumable and hardware. - 

13. Incoming power termination to Motor Contro! Center. 

14, Any other work / activity and/or item not specifically covered or included in Proposal. 

ES a oe Oe Ce 
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9,0 COMMERICAL | 

PRICE; 

Supply of equipment’s for RO with Evaporator Plant of capacity 600 M?/Day Feed. as per 

above Technical Specification & Scope of supply will be: 

PAYMENT TERMS: (CHO. /DD Payable to Flosys Water Solutions Pvt. Ltd.} 

50% advance along with the Purchase Order. 
45% against Performa Invoice before Dispatch. 
05% against Errection, Commissioning of Plant 

DELIVERY: Within 12-16 weeks from the date of receipt of technically and commercially correct 

purchase order along with advance. 

06 weeks for Erection & Commissioning the Plant on Site. 

VALIDITY OF RATE | 
~ 1 Month from the Date of Quotation. 

TAXES, DUTIES & LEVIES 

GST: 18% 

WARRANTY 
Our suppliers warrant its product to de free from defect in material and workmanship upon 

leaving its factory. The obligation shall be timited to repair or replacement and in no event shall the 

liability exceed said parts repair or replacement for the period thereof. 

The Warranty does not cover the damage caused by: 

1. Improper Electrical & Water supply, 
2. Non qualified personnel loading or unloading, moving or installing the equipment, 

3. Fire, Explosion Flood or similar perils, 

4, Unauthorized modifications or alterations of the equipment, 
5. Improper or inadequate maintenance. 

NON-CONSUMABLE PARTS 

From the date of installation of machine for a period not to exceed 12 months or 13 months 
from the date of dispatch, whichever is shorter? 

CONSUMABLE PARTS 

No warranty is, however, offered for the consumable parts, 
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ORDERING ADDRESS: 

FLOSYS WATER SOLUTIONS PVT LTD 

H-25, $-16, Sector -63, Near Electronic clty Métro Station, Noida, 

Uttar Pradesh- 201301 

Hope you will find the above in order and as per your requirements. 

Yours Sincerely, 

FLOSYS WATER SOUTIONS PVT. LTD. 

Vishal Singh 

M- 8295548879 

Email Address: _projects@fwspl.com/ info@fwspl.com 

1547



To 

Sagar Apparels 

xxx 2586/87,BabaGaijja Jain Colony, 

Moti Nagar, Ludhiana | 

"GIN: [JAOIOOPBZ005PLCOZ93
36 | 

Regd. Office ; 2680, Jain Colony, Moti Nagar, Ludhiana-141
009 {INDIA) 

Contact No : 0161-5049975, 99147-01114, 90564-431
7, 98725-31910 

E-Mails : info@jbrtechnologies.org md@jbrtechnologies.org 

Date:06,.03.2025 

Subject: Quotation for Installation of membrane technology and Zero Liquid 

Discharge ‘System at your existing ETP. 

4 Please refer to various meetings with your co
mpeny authorities and 

subsequent visit of our technocrats at your premises during
 past 15 days. We 

thank you for showing keen interest to convert your existing ETP into Z2LD sy
stem 

by our company. Our representatives have examined the exis
ting ETP plant which 

has been instatled for 300 KLD. Your ETP plant is having following capac
ities of the 

existing equipments: 

S.No. | Description” Capacity inkl —_| Halting Time (Hours) 

oe 28 

3. 16 
4: 10 minute. 
5 10 minute © ‘ 

Now we-will.install:fever 
at your:premises f 

expansion of the ETP. A 

and after deliberatiot 

detailed quotation fo 
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EROS ENVIROTECH PRIVATE LTD, 
(Formerly Eros Consultant) 

- Ref No.: £/897/BL 20.09.2025 

M/s Sewak Scientific Dyers 
131/1, Industria} Area -A 

Ludhiana 

KIND ATTN: Mr Dinesh Chopra (98728-50071) 
EMAIL: 

SUB: SCHEDULE FOR IMPLEMENTION OF ETP AND RECYCLING UNIT 

TO ACHIEVE ZERO LIQUID DISCHARGE 

Dear Sir, . 

This has reference to your order placed on us 25.03.25 with offer ref EE/2024- 
25/ 15748R1-B and subsequent discussion undersigned had with you. Following is the | 
schedule of implementation of the various parts of the project: 

_ Effluent Treatment Plant with biologi¢al MBBR and upgradation will be 
, iupplied by mid of November and commissioned by 15'" December, 2025. 

_ UF & RO will be © Implemented by end of f February to mid of March, 4026. 

We hope you will find the same in line with your requirements. Thanking you and 
assuring you best of our services. always. 

Yours Truly, 

rbpetsoehovietenl bet katd 

Age 
4: Rajesh Maheshwari 

Director 

Director 

Mb: +91-98141-01638 
Email: maheshwarieros@gmail.com 

Regd. Office: 109-110, ist Floor, Savitri Complex-1, Dada Motors Building, Kalsi Nagar, G.T Road, Ludhiena-3, Punjab, INDIA, Tel: +91- 161- 2542108, 2542110 

_ Works: Sidwan Bet Road, ¥VPO Hambran. Ludhiana, Punjab. INDIA. Telefax: +91-161-287 1334, 2371335 

info@erosenvirorech co com | www srosenviretech.com 
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‘reference to the point where it had been 
made less than 10% payment to M/s JER 
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X15 - 
Annexure-R 1/F 

Item Nos. 08&09 Court No. 1 

' BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 225/2022 
(IA NO 15/2023, IA NO 668/ 2023, IA NO 596/2023, 

IA NO 20/2023, LA NO 21/2023) 

Nitin Dhiman Applicant 
Versus 

State of Punjab & Ors. . Respondent(s) 

With 

Original Application No, 546/2024 

News item titled "Ludhiana PPCB Teport flags 54 dyeing units in Buddha 
Nullah,s catchment” appearing in the Hindustan Times dated 25.04.2024 

Date of hearing: 27.11.2024 

CORAM: HOW'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
. HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: - Mr. Nitin Dhiman, Applicant in Person in OA 225/2022 

Respondents: Mr. Gaurav Agarwal, Adv. (Amicus Curiae] with Mr. Sarthak Kalra, Adv. 
in OA 225/2022 
Ms. Savi Nagpal, AAG for the State of Punjab with Mr. R.K. Ratra, Chief 
Engineer, PPCBR (Through VC} & Mr. Jitendra Jorwal, DC, Ludhiana 
(Through VC}. 
Ms. Richa Kapoor & Ms. Atika Singh, Advs. for Punjab PCB 

Mr. LK, Kapila, Adv. for R - 7 & 8 in OA 225/2022 
Mr. A.R. Takkear, Ms. Shriya Takkar, Mr. Manan Takkar, Ms. Aastha 
Tyagi & Mr. Prince Sharma, Advs. for R - 
9 in OA 225/2022 
Mr. Ganesh Khemka, Mr. Prannu Dhawan & Ms. Mallika Aggarwal, Advs. 
for R- 10 & 11 in OA 225/2022 
Mr. Raj Kumar, Adv, for CPCB in OA 3225/2022 . 
Mr. Mohit Singhal, Adv. for CPCB (Through VC} in OA 546/2024 

ORDER 

1. Learned Counsel for the Applicant has sought discharge from, the 

case by submitting that the applicant himself is an Advocate and wishes 

to present his case. The prayer is allowed.
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2. In this Criginal Application, the Tribunal is considering the issue of 

the discharge of effluent through the sewer by the dyeing unit in Buddha | 

Nallah in the State of Punjab. 

3. The Tribunal by order dated 04.08.2024 had sought the 

information from CPCB in the tabulated form as set out in that order, The 

PPCB has filed the report enclosing therewith the information in the 

tabulated form on page 1951. A perusal of the said chart reveals that up 

to serial no. 211, the units are mostly connected with the CETP. However 

the units from 212 to 345 are not connected with the CETP. It has been 

pointed out that out of these units that are not connected with the CETP, 

80 units are not in the catchment area of Buddha Nallah, and there are 

only 54 scattered units unconnected with the CETP in the Buddha Nallah 

area. The list of these 54 scattered units is provided in Annexure -¢, 

which is reproduced below:- 

“List of 54 scattered dyeing units of Ludhiana 

Sr. | Name and address of the industry ; Seale 

No. ; 

i, | M/s Nahar Spining Mills Ltd., (Dyeing Unit), Dhandari Kaian, Large 

‘| Ludhiona 

2. | M/s Oriental Textile Processing Co, Put. Lid. Samrala Chowk, Large 

Ludhiana ; 

3. | M/s Oswal Wollen Mill Lid., GT Sherpur, Ludhiana Large 

4. M/s Eveline International, GT Road, Dhandari Kalan, Ludhiana Large 

5. | M/s Garg Acrylic Ltd, Industrial Area C Ludhiana Large 

6. | M/s Venus Cotsyn India Lid. (Duke Fabrics Inclia Limited), G.T. Large 

Road, Near Jalandhar Bye Pass, Ludhiana 

7, | M/s Vardhman Spinning & General Mull, Chandigarh Road, Large 

Ludhiana 

&. M/s Mahaluomi Processing House Put. Ltd., C-231 Phase § Focal Large 

Pont, Ludhiana . 

12 M/s Vardhnan Polytex Lid, D-295/ 1 Phase 8 Fecal point, Ludhiana. | Large 

10, | M/s Vardhman Yarn and Thread Lid, D-295/2 phase 8Focal point Large 

Ludhiana. ; 

ii. | M/s Centex International Put. Ltd., Sua Road, Village Gobindgarh, Large 

Adj. Focal Point, Phase-Vi, Ludhiana. , 
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42. | Adhi Enterprises, B-XXHI-2120/ 1, Textile Colony, Industrial Area-A, | Small 

Ludhiana 

13. | Azeez Fabrics Prt. Ltd (Previously Gulab Industries Put. Ltd.) 253, Sman 
Industrial Area-A, Ludhiana 

14. | BK. Wools, 236/5: Industrial Area-A, Ludhiana Small 

15, | Bharat Jiwan Dyeing Factory, 42, Industrial Area-A, Ludhiana Small 

16. | Capital Dyeing Company, 176, Industrial Area-A, Ludhiana Small 

Ii7. | DV Saharan & Sons, Plot No. 404, Industrial Area-A, Ludhiana Small 

18. | Golu International,.14-A, Industrial Area-A, Ludhiana Small 

19, | Ishan Enterprises, 687, Industrial Area-A, Ludhiana Small 

20, | Jamna Dyeing & Finishing Mills, 2840, industrial Area-A, Link Smait 

Road, Opp. Aman Dharam Kanda, Ludhiana 

21. | Madan Dyeing & Finishing Factory, J-1, Textile Colony, Indusinal Small 

Area-A, Ludhiana 

22. | National Scientific Dyers, 37, Industrial Area-A, Ludhiana Small 

23. | Natraj Scientific Dyers, Opp. Aman Dharam Kanda, Link Road. Smal 
industrial Area-A, Ludhiana . 

24, | Oriental Knitfab Pot. Lid. 278, Industrial Area-A, Ludhiana Sma 

25. | Pawan Lakshmi Processors, 35-36 B, Textile Colony, Industrial — Small 

Area-A, Ludhiana . . 

26, | Perfect Dyeing & Finishing Industries, 97-G, Industrial ArewA, Small 
Ludhiana , a em, ; , . 

27. | Pritam Sci. Dyers, 16-A, Industrial Area-A, Ludhiana Small 

28, | Punjabi Dyeing, 367, Industrial Area-A, Ludhiana Small 

29. | RP Processors, 848/11, Bidustrial Area-A, Ludhiana Small 

30, | Rajneesh Dyeing House, 16-B, Industrial Area-A (Extension), Smail 

Ludhiana : 

31, | Rampal Sci. Dyers, 216, Industrial Area-A, Ludhiana Smati 

32. | Sangam Dye House, H-8, Textile Colony Ludhiana Small 

33, | Swaastik Scientific Dyers {Previously Mahadev Dyeing & M/s | Small 

Satyam Scientific Dyers}/D-4, Textile Colony, Industrial Area-A, 

Ludhiana 

34. | Sewak Scientific Dyers, Plot NS. 131/1, Industrial Area-A, Ludhiana | Small 

35. | Sun Shine Dyeing Put. Lid., 261, Industrial Area-A, Ludhiana Small 

86. | Dhir Processors & Traders, 123, Industnal Area-A, Ludhiana Small 

37. | Om Processors Put. Ltd, K-3, Textile Colony, Industrial Area-A, | Small 

Ludhiana 

38. | "M/s Awon Priniers, St. No. 3, Baba Gajja Jain Colony, Near Moti | Small 

Nagar, Ludhiana 
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39. | M/s Sharman Woolen Mills Lid, VPO Jugiana, GT road, Luchiana Medium 

40. | M/s H.CDyeing Works, B-30, Plot No. 3595-96, Baba Deep Singh | Small 

Nagar, Moti Nagar, Ludhiana 

41. | M/s U.S Jain Dyeing Factory Plot no. 26/6/2, Near Mott Nagar, Bye | Small 

Pass Ludhiana 

42, | M/s Malhotra Dyeing Kuideep Nagar, Jalandhar Road, Ludhiana Smail 

43. | M/s Nau Bharat Dyeing Works, Sardar Nagar, Rahon Road, | Smait 

Ludhiana 

44, | M/s Ramal Dyeing, Jalandhar Bye Pass, Opp. Shakti Nagar, | Small 

Ludhiana 

45. | M/s Sagar Apparels, B-XXX-2586/ 87, Baba Gajja Jain Colony, Moti | Smalt 

Nagar Ludhiana 

46. | M/s Sanjeev Dyeing Works, 1004/9, Circular Road, Ludhiana Smali 

47. | M/s B.SDyers, Plot No. 7, Friends industrial Estate, Opp Aarti) Smal 

Steels, Focal Point, Ludhiana ; 

48, | M/s KKK Mills D-40, Phase-5, Focal Point, Ludhiana Smail 

49. | M/s Awon Processors, H No-176, Khasra No-22/ /24, BOK 2618- | Smail 

2619/ A, Mott Nagar, Ludhiana 

50, | M/s.Ganesh Dyeing Mills, G.T. Road, Dhandar Kalan, Ludhiana. Smail 

51. | M/s Sahib Synthetics, C.T. Road, West, Ludhiana Smait 

32, | M/s Jarnall Army Store, St No, 4, Iqbal Nagar, Tajpur Road, | Small 
Ludhiana 

53. | M/s Ram Dyeing, Near Radha Swami Satsang House, Tibba Road, | Small 

Ludhiana. 

54. | M/s Beas Scientifie Dyers, New Shakn Nagar, G.T. Road, Ludhiana | Small 

4. It has been pointed out that out of 54 units 11 are large units, and 43 are 

medium and small units. Mr, R.K. Ratra, Chief Engineer, Punjab PCB, appearing 

virtually, submits that so as far as small and medium units are concerned, they 

have been asked to close down or shift the premises within the area having 

connectivity with the CETP and for this purpose, the timeline of 31,03,2023 was 

given. He has submitted that a similar condition was imposed upon the large 

units, also with the timeline of 30.06.2023, He has also submitted that so far as 

the 11 large units are concerned, one has adopted ZLD, one is closed down and 

9 are remaining and so far as medium and small units are concerned 10 units 

have closed down. He has submitted that the Board is taking steps for the 

imposition of Environmental Compensation and that since the timeline for either 

4 
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shifting to ZLD or shifting the premises in the area having connectivity with the 

CETP has expired, therefore, within one week, he will submit the proposal to the 

Chairmen of the Board for closing of these units. On submission of such 

proposal, the Chairman of the Board will take appropriate decision in 

accordance with law within two weeks thereafter, 

5.. The Minutes of the meeting on page 2004 indicate that the following 

directions/orders have already been issued to remediate the situation:- 

1, The Government of Punjab has issued directions for preventing 

discharge of industrial effluent whether treated/partially treated or 

untreated into municipal sewer of Ludhiana and for abaternent of 

pollution in Buddha Nallah on 10.10.2019, 

2. The Punjab Pollution Control Board has issued direction wnder 

Section 33A of the Water (Prevention and Control} of Pollution Act, 

1974 to the scattered dye units (not connected with CETP) including 

large scale units for not to operate their outlets for discharge of 

treated effluents.into municipal sewer. 

3. The Municipal Corporation. Ludhiana has been directed to disconnect 

the sewer connections available to the industry for disposal of their 

trade effivent immediately. 

4. The Member Secretary, -PPCB is directed to place on record all the 

order/documents containing the above three directions along with the 

next report, 

6. Mr. Jitendra Jorwal, Deputy Commissioner, Ludhiana has appeared 

virtually and has submitted that some more units have adopted ZLD and some 

of the units have decided to shift to an alternate place. He has submitted that 

the discharge from these units is meeting all the norms. Responding to it the 

Applicant has submitted that if the discharge from all these units is meeting the 

norms then these units should be asked to use the discharge in their premises 

as a source of water. To this, the Deputy Commissioner has candidly admitted 

that he will issue direction in this regard to those units. 
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7. Respondent No.12 (CPCB) is also directed to file the compliance report 

disclosing performance of CETPs and required actions to be taken by issuing 

necessary directions under the Water (Prevention and Control} of Pollution, 1974 

and the Air (Prevention and Control) of Pollution Act, 1981 or under Section of 5 — 

of Environment (Protection) Act, 1986 

8. In view of the above, the State of Punjab, PPCB and Deputy 

Commissioner, Ludhiana are directed to file their further progress/ status report 

at least oné week before the next date of hearing. 

9, _—_ List on 20.03.2025, 

Prakash Shrivastava, cP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

November 27, 2024 
Original Application No. 225 /2022 
With 
Original Application No. 546/2024 
A.. 
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